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LOK SABHA

Thursday, April 13, 1972/Chaitra 24,
1894 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Conversion of Kolar Gold Mining Under-
taking into Public Sector Company

*38], SHRI NIHAR LASKAR : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether Government have decided to
comert the Kolar Gold Mining Undettaking
mto a public sector company ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) and (b). Yes
Sir. The Bharat Gold Mines Private Ltd., a
Company in the public sector has been set up
to take over the assets and liabilities of the
Kolar Gold Mining Undertaking with effect
fiom 14,1972, By converting this under-
taking from a departmentally run unit into a
Iimited company, it is expected to ensure for
it the necessary measure of autonomy and
(’_Dera(ional powers to work on commercial
lines by taking expenditious steps to achieve
higher efficicncy like bringing down the cost
of production of gold and improving the pro-
ductivity of the personnel and equipment.

'I_‘he Company will also have greatcr frec-
dom in inducting cempetent technical personnel,
acquisition of stores and equipment ctc. than
if it were to continue as a departmental unit.
1t is also expected that under the new set up

the Company would also be able to expedi-
tiously take up further developmental work not
only in its present lease-hold but also in other
areas where gold ore has been located.

SHR1 NIHAR LASKAR : I would like
to know whether it is not a fact that Kolar
gold has ceased to be a profitable proposition
and whatever is left out of the cxploitation by
the British people is nothing.  So, in view of
thing. 1 would like to know how Government
thinks of improving situation by taking up of
this company ?

SHRI SHAHNAWAZ KHAN : It is not
correct to say that all reserves are nearing
depletion, It is true that gold ore has gone
down somewhat but we are aware of certain
deposits within these mines which are very
rich and which weare trying to reach now.

SHRI NIHAR LASKAR : All the world
over it is a profitable proposition whercas in
our case it is a losing proposition, So, 1
want to know whether by this company, you
arc also taking over the new sites immediately,
where you can cxtract gold.

SHRI SHAHNAWAZ KHAN : It is
with this very object that this new company
has been formed. They wi'l try to reduce the
loss and we hope they will be able to expand
production and bring about certain economy
in the actual working of the mine. We hope
they will be able to very substantially reduce
the loss.

SHRI NIHAR LASKAR : I asked
about the new sites to which they are going
on.

SHR1 SHAHNAWAZ KHAN : There are
known sites and areas wherec we are working
at present. Thereis the site at Anantapur
district in Andhra Pradesh, that is, Ramagiri,
We are also working in certain other areas
but the results have not been encouraging so
far. The results in Ramagui and these mines
are fairly good.
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SHRI M, RAM GOPAL REDDY : The
Minister said that these gold mines are incur-
ring losses. I want to know about the loss
on account of the sale of gold at the inter-
national markets or even if 1t is sold internally
will it stitll be in loss ? What is the position ?

SHRI SHAHNAWAZ KHAN : It is true
that we are supplying all the gold produced from
Kolar goldfield at the international monetary
price, that is Rs. 84-40 per 10 grammes. The
market price is very nearly double or even
more than double...

SHRI JYOTIRMOY BOSU : It is morc
than threc times.

SHRI M. RAM GOPAL REDDY : If it
is sold in the market, how much would it
fetch ?

SHRI SHAHNAWAZ KHAN ; Roughly
speaking. at the present cost, the price of gold
produced comes to about Rs 2 crores. If we
were to sell 1t at market price, it would come
to about Rs. 4 crores, and the cost of opera-
tion of these mines comes to about Rs. 6
crores.

oY mfw wqow : sd wfr & e
qaTT § A g § B o ag oo
guifewarr @R o3 5 g avs
HIET Y FT FTAT AT FT (97 g &
¥ fomr & ? Y aw cegfafrow =
sreFwe A7 mafar siAdfoes & oy
&) 9 9 R Y uElasy SRR
& fog o § ?

weqA WEAT © TW qA1S B A9 IT
¥ wow g9 fear g
ot wfn waw : a7 g W F oy
o A
ot mgrarw @t - wfiFR AT ¥ sy
£ fr ag W79 quEs 79 dan
Tndo-US Talks

*382 SHRI ARJUN SETHI : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the U, S, Government has
begun talks with the Indian Government in an
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effort to iron out misunderstandings about the
American policy during the Indo-Pakistan
War, 1971 ; and

(b) if so, at what level and its outcome ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Diplomatic contacts between the Governments
of India and the United States never ceased to
exist, As is normal in such contacts, dis-
cussion on Indo-U.S, relations has continued
uninterrupted.

(b) Talks have been going on through
normal diplomatic channels at Ambassadornal
level in New Delbi and Washington. Regard-
ing their outcome, it is not customary to re-
veal such matters in advance,

SHRI ARJUN SLETHI : I had asked
about the US policy towards India during the
Indo-Pak war, May 1 know whether there
has been misunderstanding between the two
countrics regarding the US policy towards
India ?

MR. SPEAKER : The hon. Member him-
self has said in his question that there was
some misunderstanding and he has asked what
steps have been taken to remove the misunder-
standing ?

SHRI SWARAN SINGH The US
Government’s attitude during the Indo-Pakis-
tan conflict was based upon incorrect appre-
ciation of the relevant facts of the situation,
and, therefore, it was biased,

SHRI ARJUN SETHI ; What kind of
diplomatic discussion is going on at ambassa-~
dorial level ?

MR. SPEAKER : The hon, Minister has
said that they are not revealed.

SHRI SWARAN SINGH : With a view
to exploring the possibility of improving the
relations.

SHRI PILOO MODY :
cocktails with them ?

Is he having

SHRI KRISHNA CHANDRA HALDER :
May I know whether our Government think
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that the present attitude of the US Govern-
ment towards ]ndia is friendly or unfriendly ?

SHRI SWARAN SINGH : There may
be certein specifie fields in which it may not
be friendly, but we are having normal usual
relations with the USA.

SHRI PILOO MODY : The hon Minis-
ter said earlicr that the American attitude to-
wards India was based on a not proper op-
preciation of the <ituation as it existed on
misinformation in other words. I would like
to know what the Government of India have
done (o straighten out the misappreciation
that was taking place and whether the process
is still continuing.

SHR1I SWARAN SINGH : From the
time the Bangla Desh question faced us and
we weit inundated with an endless  strcem of
refugess right up to the Indo-Pakistan conflict
and till the end of it, we had taken cvery step
to hecp the US Government [ully informed
about the situation as we saw it. but we were
unable to convince themn because they bad
their own approach to the provlem which, to
say the least, was not impartail.

With regard to the future, it is our desire
that normal relations should be established,
but I do not think that the two sides can agree
about their attitude during the conflict and
during the period preceding it, and we get the
impression that so far as the past is concern:d
we will have to reckon with the situation that
the two sides did not agree ; but If there is
any passibility of future normalisation of rela-
tions, wa should continuc to explore it. This
is the direction in which we are pursuing our
cfforts.

Refusal of South Vietnamese Government
to Renew Visas for Indian Members
of International Control
Commission
-
*383 DR. RANEN SEN :
SHRI MUHAMMED SHERIFF :

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state : )

(a) whether the Government of South
Vietnam announced on the 20th March, 1972
that it would no longer issue or renew entry
visas for the Indian members of the Interna-
tional Control Commission ; and
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(b)
thereto ?

if so, the reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government of Republic of Vietnam had made
an announcement to that effect on the 8th of
January, 1972,

(b} The Government of India are of the
view that such a measure would be unwarran-
ted, discriminatory and in violation of the
stipulations made under Geneva Agreement of
1954 and would amount to a measure against
the Cornmission as a whole. The Government
of South Vietnam havc since revalidated the
visas of all the Indian members of the ICSC
beginning 1st April valid for a period of ap-
proximately six mounths.

DR. RANEN SEN : In view of the fact
that this Commission was the end-product of
the Geneva Conference on Vietnam and India
thus became Chairman of the Commissson, has
the South Vietnamese Government any autho-
rity to impose any conditions or visa restric-
tions for six months or one year ?

SHRI SURENDRA PAL SINGH : No,
obviously it is not right to impose such res-
trictions This is what we pointed out to
them. As a result of our talks and negotia-
tions with them, they have now revalidated the
visas for the next six months.

DR. RANEN SEN : My question which
remains unanswered was whether according to
the stipulations of the Geneva Conference,
this particular country can impose any res-
trictions on the ICC members representing
other countries.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : In
this particular case, it has been the custom
that visgs have not been granted even ian the
past for indcfinite periods., They have been
granted for a specific or specified period, The
same thing has happened on this occasion also,
This is the attitude of the host Government,
in this case the South Victnamese Government,
towards the delegations of Poland and Canada
also who are co-members of this Commission.

DR. RANEN SEN : In view of this state-
ment and the fact that the Saigon Government
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is absolutely a puppet Government depending
on the USA for its barest existence, would the
Government of India consider the question of
derecognising it and establishing better rela-
tions with the PRG ?

SHRI SWARAN SINGH : This question
has been answered more than once on the
floor of the House.

DR RANEN SEN : I have asked it now
as it arises out of this question.

SHRI SWARAN SIMGH : The revalida-
tion of the visas for six months does not give
any cause to take the type of action suggested
by the hon. member.

MR. SPEAKER : This question was ans-
wered a number of times. The question at
present before us is concerning the revalida-
tion of visas.

Protest to U.S.A. and UK.
+

*384 SHRI P. GANGADER :
SHRI! P. M. MFHTA :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether Government have protested
to the U.S.A. and Britain for their moves to
build up a base at Dcigo Garcia Island in
Indian Ocean ;

(b) il so, their reaction thereto ;

(c) whether U. N. Members have also
found concern about it; and

(d) if so, which are those Countrics ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] SWARAN SINGH) : (a)
Since 1965, the Government of India has re-
peatedly deplored both to the U. S and U. K.
Governments their decision to set up a base
in Diego Garcia in spite of our objections that
it could lead to great power military rivalry
in the Indian Ocean. We have also brought
the Lusaka Declaration on this subject to the
notice of the Governments of U. S. A. and
U. K. in an Aide Memoire presented to them
on 11th Dccember, 1970.

(b) No reply has been rcceived from
cither Government to our Aide Memoire.

APRIL 13, 1972
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(¢) The question of military bases in the
Indian Ocean has been annually considered
in the Gencral Assembly in the context of
general de-colonialisation of the area. Atten-
tion is drawn to U.N. Generat Assembly’ Re-
solutions of 1965, 1966, 1967, 1968, 1969 and
1971,

(d) The countiics comprised in the Spe-
cial Committec of 24 or the Special Committee
on decolonisation, have discussed the subject
of decolonisation every year,

SHRI P, GANGADEB : In view of the
fact that even France is planning to increase
its activities in the Indian Ocean or, in other
words, the Defence Minister of France, while
touring Madagascar area somctime in March.
1972 —last month~.stated that vessels would
soon be permancntly stationed in Madagascar,
may [ hnow from the hon. Miniter, (a) what
are the immediate stcps taken by the Govern-
ment to avoid possible tension 1n the Indian
Ocean ; (b) whether the USSR has been
apprised for this devclopment and, if so,
what is the reaction of the Government ; and
(¢) whether our Government would inuiate
further talks for emergent session of the
Untted Nations General Assembly instcad of
waiting for the next session to come ?

SHRI SWARAN SINGH : My reply to
the first question 1s that I have metioned some
of the steps that have been tnkcn, namely, the
Lusaka declaration and the subsequent decla-
rations in the United Nations and our bilate-
ral approach to the countties conccrned. We
have not apprised the USSR about the situa-
tion. They themselves have the means to
know what is happening in this area, and it
is not for us to apprise them specially about
the situation in this region.

SHRI PILOO MODY : Question,

SHRI SWARAN SINGH : By whom—
Qucstion by Mr. Mody ? I am not surprised.
Now. we have no intention to initiate action
for ‘convening a speacial session of the UN
General Assembly.

SHR1 P. M, MEHTA : Sir, may I know
whether the Government are aware of the
fact that the USA has been holding nhaval ex-
cercises in Indian Oecan for the last two years,
and during the same period over a dozen
Sovict ships made 15 visits to 15 different
countries and has signed agreements for an-
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chorage and port facilities with some of them
and, if so, I would like to know what is the
reaction of thc Government, and what action
has been taken to prevent the activities of the
United States of America in respect of its
naval excrcises in the Indian Ocean,

SHRI SWARAN SINGII : We cannot do
anything to prevent exercises by the navy of
any country in the high scas. Our attitude is
that this area of Indian Ocean should be
spared by these big powers. They should not
enter into military rivalry in this region.
From that point of view we have been urging
on big powers who have the capacity to bring
in their naval units in this region to desist
from it and also to desist from establishing
bases in this region. That is our approach to
this problem.

SHRI SAMAR GUIA : In the Com-
monwealth Conference at Singapore and in
the conferences of Asiatic countrics, Ccylon
declared herself in favour of having the Indian
Ocecan as a peace zonc and reiterated this
siew in the UN Assembly along with the other
countries of that 1egion, Recently there was
a report in the New York Times from its
Colombo correspondent and the report says
that the Ceylon Government has become silent
about that declaration about pcace zone. In
view of the 1ndo-Soviel Pact and also the dis-
memberment of Pakistan, Ceylon is thinking
of having negotiations with the United States
to give some sort of a counterbalance. If so,
has the Government enquired into the matter
and tried to disabuse the mind of the Govern-
ment of Ceylon about any apprehensions from
this side of the region ?

SHRI SWARAN SINGH : 1do not think
that Ceylon has any apprehensions from India
and I would request the hon, Member not to
projcct these ideas on behalf of Ceylon, about
Ceylon's policy in this regi'n. We continue
to hold the view that they are still in favour
of keeping the Indian Ocean as an area of
peace, free from Big Power rivalry. Referring
to the interpretation given by the hon.
Member......

SRRI SAMAR GUHA : I have given his
interpretation, not miine.

SHRI SWARAN SINGH : It is not un-
common to float such ideas in order to cause
some sort of misunderstanding and confusion
among the littoral countries of the Indian
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Occan, We should be careful not to fall a
victim to this kind of machination...(Interrup-
tions.)

SHRI R. S PANDEY : Taking into con-
sideration the attitude of America with re-
gard to the Indian Occan and thc feelings
expressed by the 24 countrics Conference at
Lusaka that no country should bz allowed to
have any base in the Indian Ocean what is
the reaction of the US Government ?

SHRI SWARAN SINGH : They are con-
tinuing with the construction of what they
describe as a communication centrc in  Diego
Garcia. That is the reaction,

SHRI BHOGENDRA JHA : In view of
the attitude of thc United States and the
United Kingdom Governments, it appears that
they are not heeding our protests. The
Minister has stated that there should be no
rivalry  between big powers. I want to
know whether the Government of India means
to say that the Soviets should not send their
ships to this Occan and leave the entire
Ocean free for US and UK alone ? Is the
Governmeat of the Soviet Union prepared to
heed the advice of the Government of India ?
Are we prepared to make this unilatcral re-
quest to the Sovtet Union ?

SHRI SWARAN SINGH : This has no-
thing to do with that. So far as the high
seas are concerned, the navies of various
countries, including the USSR, USA, UK and
France, would be there.

SHRI PILOO MODY : And the Indian
Navy.

SHRI SWARAN SINGH : The Indian
Navy will not always be on the high scas, it
wiil be in the coastal waters also. It is not
the presence of naval ships alone, but what we
are opposed to is the attempt to convert this
area into an area of rivalry and conflict where
the Big Powers try to build bases, try to get
facilities etc. We are realistic enough not to
raise any objection if occasionally the navies
of various countries come and pass through
this region.

MR. SPEAKER : Q. 385.
SHR! S, M. BANERJEE : Questions

Nos. 396 and 397 may also be taken up with
this.
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MR. SPEAKER : We take all the three
together.

Permission not granted to U,S. Ambassador
to use his Plane

*385 SHRI BHOGENDRA JHA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have refused
permisson to the U.S. Ambassador to use his
private plane to go to Ranchi recently ;

(b) whether the U.S. Government has
sharply reacted to this act ; and

(¢) 1f so, the nature thereof ?

THF DEPUTY MINISTER IN THL
MINISTRY OF FXTLRNAL AFFAIRS
(SHRI SURENDRA PA!L SINGH) : (a) Ycs,
Str. There are datly LLA.C, fights to Ranchi
from Delhi,

(b) No, Sir.

(c) Does not arise.

yagal g fei famat & sava
T A%

*396. w faafa fax :
wt 537 HaA

gar fadw 7t gz aAIA AN FaO F@
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(%) #ar A7 § @ & we37 faza
TogaEtEl Wt eqa¥ fashr gard e
I AT FXF Y 7708y T 9 25 &

(=) afg g, @ za st # fagan
gararEt @  afafpar § ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government are considering this, In any case
the specific approval of Government is
nccessary for each flight.

(b)
cerned,

Only two forcign missions are con-
One has agreed and the other will
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also have to agrec to abide by Govern-
ment’s decision in the matter.

Personal Aircraft maintained by Foreign
Embassies in Delhi

*397. SHRI RAMAVATAR SHASTRI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

India
use

(a) whether certain Embassies in
are having their own private aircraft for
in the country ;

(b) if 0, which are the Embassies having
their own planes ; and

(¢) what arc the conditions fou using
these aircraft by the Embassy ?
THE DLPUTY MINISIER IN THE

MINISTRY OF LXILRNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The L:mbassics of France and of the
United States,

(¢) Government’s permission is manda-
tory for each flight. Such permission has
been granted or withheld by Government
after taking into account factors relevant to
each particular flight,

SHRI BHOGENDRA JHA : In view of the
answer given by the Minister, I would like to
know which Government has not yet agreed
to the Government of India’s condition that
they should not fly their own planes in our
country, and why ?

SHRI SURENDRA PAL SINGH : We
have not yet taken a decision whether we
shall put a ban on these flights, but this
matter, as 1 said, is under consideration,
under review, We informally consulted the
French Embassy, and the Ambassador assured
us that they would have no objection, But
the US. Embassy have not said anything,
they are quiet about the whole thing.

SHR1 BHOGENDRA JHA : In view of
there being no reply from the U.S., Govern.
ment, may 1 know whether the Govern-
ment of India is prepared to take a decision
irrespective of their reply ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): Our
gencral attitude in this respect is not to allow
the maintenance of aircraft by these Foreign
Embassies, and we intend to enforce that.
We are in touch with the representatives of
the two Governments whose FEmbassies are
maintaining aircraft here. We are discussing
with them the best manner in which this
decision of Government ean be implemented.

st gz Al F A wEw ¥
FTae Argar g fF na o qdf § fafwes
719Zdt & waq fasft sgreit 1 fRad A
guam fear & 7 war Fst afeaw qax
TeR & WA Ay Yy & 7

SHR1 SWARAN SINGH : These Missions
have been using the aircraft rather freely,
but we do want to impose a restriction now
because we have 1o look to the protection of
our national interests.

st $rae At : A qor ar fr fama
9iw a4t ¥ fFaT s oy fasy agrsii @
wrd?

yqX WEEY : qd AT FOE I8
& At v g9 asfen 3 wfgn fF oo
q 9g 9977 QAT & 1 1F IS G99 9T
AMYIREF T3 | §) K w9y @
9 fF amg fae™ wdy feeot | frat 2
amr §?

o TwAATe W) ¢ deae  wPEq,
qZF g FNAHT AR wig F gavawar A
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Aty Wgn d sk sar oly qgi
BT ST @A & for wrw e &
RIA widY ff ? & 97 W qEAT AQrgan
§ & feadt o ¥ o ¥ wafs

;rzi I ITART FAX H LA A
?

SHRI SWARAN SINGH: I cannot say
whether any specific permission was given,
They are maintaining and using these air-
crafts here.  When they ask for clearance of
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a particular flight it is granted. On earlier
occasions on number of times clearance was
granted. We want now to make a departure
from the earlier practice, That is the crux of
tl‘-e whole problem,

SHRI JYOTIRMOY BOSU : This air-
craft of the US Ambassador made about 35
flights so far. Is it a fact that this aircraft
is fitted with camera and other equipments
which would take note of things when flying ?

SHRI SWARAN SINGH : I cannot give
the number of flights undertaken by the alr-
craft maintained by the United States Govern-
ment. The suggestion that it is fitted with
camcras and is doing spying is not correct.

SHRI JYOTIRMOY BOSU : How do
you know it ?
SHRI SWARAN SINGH : 1 know it.

That is why I am saying it.

MR SPEAKER : If he could know it
the Minister could also know it.

SHRIJYOTIRMOY BOSU : I want to
know whether he has got that plane examined.

SHRI SWARAN SINGH : All these
planes are open to inspection and they are
inspected from time to time,

SHRI S. M. BANERIJEE : During the
recent clections it was brought to our notice
that one of the officers of the American
Consulate from Bombay visited Madhya
Pradesh in his plane and met some represen-
tatives of a political party.

MR. SPEAKER : Let him not take the
plane to Madhya Pradesh. Let himask a
separate question.

SHR1 S. M. BANERIJEE : 1 am quoting
the Chief Minister of Madhya Pradesh.

MR. SPEAKER : Then he should ask a
specific question.

SHRI S. M BANERIJEE : Is it a fact that
one of the officers of ‘the Consulate of the
American Embassy in Bombay visited Madhya
Pradesh during the elections on a plane ?

MR. SPEAKER : How does
here ?

it arise
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SHRIS. M, BANERJEE : If so, may I
know whether the Chief Minister of Madhya
Pradesh has demanded a CBlI probe into
this matter ?

MR. SPEAKER : Let him ask a separat!
question,

SHRI S. M. BANERIJEE : The Minister
said in his reply that this plane has been used
by them previously So, 1 want to know
whether it has been used by that official to
visit Indore and other places during the
elections, as was revealed by the Chief Minis-
ter of Madhya Pradesh,

SHRI SWARAN SINGH : 1 cannot say
whether this plane, or any other plane, was
used by an officer of the US Embassy when
he travelled to Madhya Pradesh. But what
is objectionable is contact of that type, not
the mode of travel. We are totally opposed
to any such contact by the representatives of
foreign missions with the representatives of
political parties

SHRI K. MANOHARAN : This is a
statement issued by the Chief Minister of
Madhya Pradesh.

SHRI SWARAN SINGH : 1 have seen
that statemeni. That is why 1 am dealing
with the substance of this problem. If what
is stated by the Chief Minister of Madhya
Pradesh 1s correct, it is objectionable. When
we hear from ths Chief Minister we will look
into this,

Removal of Restrictions on Travel Between
India und Bangla Desh

i
§

*387 SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS be‘
pleased to state :

(a) whether Government have made
any move regarding the relaxation in the
restrictions of movement between India and
Bangla Desh ;

(b) whether the issue of withdrawal of
passport system for travel between India and '
Bangla Desh for the mutual benefit of both
the countries has been discussed with the
Government of Bangla Desh ; and

if so, the outcome of such a move ?

©
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
to (c). Travel to Bangladesh from India
and vice-versa is governed by “Certificates of
Travel between India and Bangladesh’’. These
documents are simpler than passports and have
been made valid till the 30th June, 1972,
pending the establishment of a more perma--
nent system which is under discussion with
the Government of Bangladesh.

Those who already have their passports
endorsed for Bangladesh can also use these
for travel to Bangladesh.

SHRI SAMAR GUHA : May I know
whether it is a fact that according to the
partition agreement there was no travel
restriction between East Bengal of those days
and West Bengal and the rest of eastern
India ; whether this principle of fiec travel
between India and East Bengal was re-affirmed
in the 1950 Nehru-Liaquat Pact and whether
it is a fact that up to 1953 there was no
travel restriction beiween India and Fast
Bengal of thosz days but during the month
of September it was unilaterally imposed by
the Government of Pakistan in order to
convert completely East Bengal into a colony
of West Pakistan ; if so, did the Government
of India raise the point with the Government
of Bangla Desh to make trivel between Bangla
Desh and India completely free ?

! SHRI SWARAN SINGH : No, Sir; we
rhave not raised this, and we have no inten-
tion to raise this, because travel arrange-
ments between India and Bangla Desh should
be settled by mutual agreemecnt in the best
interest of both India and Bangla Desh.

SHRI PILOO MODY : If you do not

raise it, how will you come to a mutual
agreement ?
MR, SPEAKER : If Shri Piloo Mody

wants to ask a question, he should get up
and not interrupt like this.

SHRI PILOO MODY : It is not very
easy to catch your eye with my size !

! MR. SPEAKER ; You are catching my
tcye while you are sitting.

SHRI SWARAN SINGH : The trouble
is that he cannot ift his weight.
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SHRI SAMAR GUHA : In view of the
fact that some international powers arc
alrcady trying to alienate India and Bangla
Desh from each other by some conspiratorial
measures and also in view of the fact that
friendship between Bangla Desh and India
depends largely on social, cultural, economic
and polit cal inter-relaticns betwecn Bangla
Desh and India, nay I know whether, when
regotinticns will be undertaken aficr 30th
June, this pcint would be stiessed that travel
betwe n India and Bangla Desh should be
as free as possible ?

SHRI SWARAN SINGII : I have already
answered this question,

SHRI P. VENKATASUBBAIAII : Quite
tecent'y the State Bank of Bangla Desh intro-
duced the P form and that has created a lot
of mconvenience and difficulty. May 1 know
whether this matter has been taken up with
tl e Government of Bangla Desh ?

SHRI SWARAN SINGH : 1t is, T think,
an nternal matter  with  us, because the
imsistence on gettinga P form before going
to Bang'a Desh is not a matter which need
be laken up with the Government of Bangla
Desh,

SHRIP. VENKATASUBBIAH : It was
intioduced by Bangla Desh Government.

SHRI SWARAN SINGH : It is for them
to decide what is best in their interest,

SHRI DINEN BHATTACHARYYA :
What are the main guidelines for permission
to travel to Bangla Desh from India ?

SHRI SWARAN SINGH : They are quite
easy. If the hon, Member wants to go, he
should apply for a certificate.

SHRI DINEN BHATTACHARYYA :
A residential certificate is necessary either
fiom an MLA or an MP. In many cases it is
RBiven but in some cases it is not given. So,
r want to know what are the guidclines for
Riving this permission,

SHRI SWARAN SINGH : If any speci-
fic case is brought to my notice, I can look

Mo why in a particular case this was not
dlowed.
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SHRI DINEN BHATTACHARYYA :

What are the guide-lines I want to know.
MR. SPEAKER : Next Question.

SHRI DINEN BHATTACHARYYA
Let him say, there aie no guide-lines and
that it depends on the whims of the autho-
tities, (/nterruption)

Purchasc of Refractorics by Rourkela
Stecl Plant

*383. SHRI VIKARIA : Will the Minis-
ter of STEFI. AND MINES be pleased to
state :

(a) the quantity of refractories purchased
by the Rourkela Stecl Plant from the indi~
genous sources during the last thiee years ;
and

(b) the quantity
same pcriod ?

imported during the

THE MINISTECR OF STEEL AND
MINFS (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) and (b). The quantities
of refractorics puichased from indigenous
sources and imported duting 1969-70 to
1971-72 by the Rourkela Steel Plant arc as
follows :—

(in tonnes)

Year Indigenous Imported
196°-70 20,628 1.035
1970-71 24,814 1,068
197172 47,853 4.483

SHRI1 VEKARIA : I would like to know
from the hon. Minister the names of the
factories which arc manufacturing refracto-
ries in India from whom the Government is
purchasing refractories

SHRIS. MOHAN KUMARAMANUOA-
LAM : The hon. Member may put a separate
question if he wishes to have a lst of them.
T have not got an exhaustive list with me
here,
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SHRI VEKARIA : In view of the fact
that the Government is importing a large
number of refractories and purchasing refrac-
tories from Indian factories, looking to this
fact, and the requitements for our stecl plants,
may 1 know whether the Government propose
to instal its own factory for manufacturing
refractories or not ?

SHRI S. MOHAN KUMARAMANGA-
LAM : The Government have taken a decision
to set up a refractories plant at Bbhilai which
will have a capacity of 110,000 tonnes of the
following products : Fireclay Refractories,
Basic Refractories and Silica Refractories,
The Central Engineering Design Burcau is
preparing the detailed project report on this
matter,

SHRI P. VENKATASUBBAIAH : May 1
know when this plant will go into production ?

SHRI1 S. MOHHAN KUMARAMANGA-
LAM :I am not in a position to give a
definite date because we are awaiting the
detailed project report which will give us a
definite time-schcdule for construction and
bringing it into production.

SHRI PRABODH CHANDRA : Does
the Ministry realise that it was bad planning
to have no refractoties factory of their own
with a huge complex of steel mills ? Is it
not a fact that in different countries where
they have stecl plants, the refractories are a
part of the complex of the steel mill ?

MR. SPEAKER : Il is not a question but
a matter of opinion,

SHRIS MOHAN KUMARAMANGA-
LAM : It is a matter of opinion,

SHRI KARTIK ORAON : I would like
to know from the hon, Minister the total
annual indigenous production of refractorics
and our total requirements of refactories from
Rourkela Steel Plant and, if the indigenous
production of refractories is not large enough,
1 want to know the reasons for importing
the refractories. May I know whether the
indigenous availability clearance has been
obtained ?

SHRI S, MOHAN KUMARAMANGA-
LAM : Sir, you will appreciate that the ques-
tion that we were asked was about the Rour-
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Kela Steel Plant, If the hon Member wishes
to get the figures not merely of the Rourkela
Steel Plant but of the different Steel Plants
including integrated and non-integrated Steel
Plants, it will take us some time and we will
make it available,

Grant of Interest Holiday on Loans to Bokaro
Steel Limited

%392, SHRI INDRAJNT GUPTA : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether Government have decided
10 grant an interest holiday on all loans to
Bokaro Steel Limited upto March, 1978 ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGAILAM): (a) Yes. Sir.

(b) A statcment is laid on the Table of
the House.

Statement

Bokaro Steel Plant is a highly capital-
intensive Project with a long gestation period,
It is being implemented in the First Stage to
a capacity of 1 7 million ingot tonnes to be
raiscd on a continuing basis, in the second
stage, to a capacity of 4 million ingot tonnes.
The investments that are being made in the
First Stage cover substantial in-built facilitics
which would be required for the 4 million
tonnes stage. As this Plant has been planned
essentially for a capacity of 4 million tonnes,
it wili reach a viable stage only at the level
of production envisaged in the Second Stage.
The excessive burden of interest on heavy
borrowings in the early stages would have
meant substantial losses to the Plant in view
of the fact that the prices of stecl are regu-
lated, on a uniform basis, for all the Stec!
Plants and are not related to the cost of
production of individual Steel Plants. As it
will take the 2lant 3 or 4 years to achieve
the optimum level of production after the
commissioning of the 4 million tonne stage,
in 1975-76, Government has taken a decision
to grant an interest holiday on all loans (o
Bokaro Stee] Ltd, ypto March 1978,

SHRI INDRAJIT GUPTA : According
to the statemen 1 Government has taken a
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decision to grant an interest holiday on all
loans to Bokaro Steel Ltd upto March 1978,
May 1 know, by this date, March 1978, what
would be the estimated total cumulative
interest which would have accumulated on
the loans given ?

SHRI S. MOHAN KUMARAMANGA-
LAM : According to the estimates we have
made, if the debt equity ratio is onc to one,
the total interest charges would amount to
Rs. 378 90 crores for the period 1972-73 to
1981-82, thatis to say, we take thesc cight
years  If the debt cquity ratio is altered to
one to three, naturally the position changes ;
then the interest charges would work out at
about Rs. 166.80 crores and the company
would get a profit of Rs. 24 34 crorcs, that
15 to say, on the basis of cash flow statement.
It, however, it is taken on the basis not
merely of cash flow statement but after taking
depreciation into account, then the loss will
be greater.

SURI INDRAJIT GUPFA : According
to the statement, this Plant will reach a viable
stage only when the level of production conics
up to 4 million tonnes. May 1 know from
tim whether it is expected, the other condi~
tinns apart, by 1975-76 this 4 million tonne
production target will be achicved and, if so,
is the Plant expected to make profit thereafter ?

SHRI S. MOHAN KUMARAMANGA-
LAM : I do not think that by 197576 we
would be able to reach a total production of
4 million tonnes, It is difficult now to give
a definite reply as to when we would be atle
to achieve that particular figure because that
means that we are aiming at 100 per cent
ilisation, 1In a stecl plant the gestation
petiod js always a little longer because after
we have installed all the equipment which will
cnable us to produce 4 million tonnes, it
wsually takes, in any country, even two or
three years longer than that,

SHRI PILOO MODY : I would like to
know why this novel method of financing the
steel plant has been employed. If Bokrao
:Stccl Plant cannot pay interest on the loans
ithas taken why has the Government not
extended further loans to Bokaro Steel Plant
:? ;!rder to pay the interest which is due to

SHRI S, MOHAN KUMARAMANGA-
LAM : 1 think, Government makes a choice
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taken all the considerations into account.

SHRI PILOO MODY : To enable Bokaro
to make fictitious profit.

SHRI SURENDRA MOHANTY : May I
know whether special concession has been
extended to Bokaro Steel Plant alone or to
any other public sector undertaken also ?

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 cannot speak for all the other public
scotor undertakings under Government and,
therefore, I do not think I am in a position
to make a direct reply to that.

SHRI1 TRIDIB CHAUDHURI : May 1
know if the Minister can give us any idea
as to what would be the intcrest that we will
have to pay on the forcign loans that we have
taken on Bokaro ?

SHRIS. MOHAN KUMARAMANGA.
“LAM : The hon. Member may put a separate
question ; then I may give him a reply,

Indo-Ccylon Agreement on ownership of
Kachchativu Island

¥393 SHRIS C. SAMANTA :
SHRI N K. SANGHI :

Will the Minister of FXTERNAL AFFAIRS
be pleased 1o state @

(a) whether Government have reached
any settlement with the Government of Ceylon
with regard to the ownership of Kachchativu
Island ; and

(b) If not, at what the matter
stands at piesent ?

stage

THHE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a) and
(b). The question of sovereignty over the
Island of Kachchativu continues to be the
subject of discussions between the Govern-
ments of India and Ceylon. As the Hon'ble
Members may be aware, both India and
Ceylon has expressed their desire to resoive
this in a spirit of friendly cooperation,

SHRI S. C. SAMANTA : At what level
have India and Ceylon discussed this matter
and with what result ?
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SHRI SWARAN SINGH : This has been
the subject matter of discussion at two or
three lcvels.

SHRI K. MANOHARAN : What does he
mean by three levels ?

SHRI PILOO MNDY : What is under
the water belongs to us and what is above the
water belongs to them.

SHRI S. C. SAMANTA : Who attracted
the attention of the Government of India
about this matter ?

MR. SPEAKER The Government's
attention was attracted by this House some-
time ago

SHRI SWARAN SINGH : This matter
was raised sometime back on the floor of
this House

SHRI PILOO MODY : He wants to

know the present situation.

ot v e feg ¢ A AIETT Ay
T a4 aAFa R oo Tmeer St
¥ g9 FeudE A1 99 91 ? QFAF
T ¥ 7 AT Ieod AT & Ay v
FLRIT F F190 A1 &7 "wag qeAlfs
THEY & 99 %9 Fr Igw fear g ?

wen WQAT © g I o7 areHifE
wraw 93 & KT aaET )

Give him notice to read the Ramayan.

ot viwe e fog : & @Y ad g
& gaFr sgTw I+ &1 =fgm

answering this
But we

MR. SPEAKER : For
question he should go into it again,
have read all that.

MR. SPEAKER : Mr. Chittibabu-~ absent.
But he was here. Mr, Narasimha Reddy,

Objective of keeping Indian Ocean Free
from Big Power Rivalry

#395 SHRI P. NARASIMHA REDDY :
Will the Minister of EXTERNAL AFFAIRS
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be pleased to state :

(@) the progress achieved in our objective
to keep the Indian Ocean free from big power
rivalry ;

(b) whether therc is lack of sufficient
co-operation from some of the countries
concerned in achieving this objective ; and

(c) the steps contemplated to establish
India’s dominani presence in this Ocean ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (ay
Government has subscribed to the Lusaka
Declaration and was also one of the co-
sponsors of the U N. General Assembly
Resolution No, 23832 (XXV1) of Ist December,
1971, calling on all powers to maintain the
Indian Ocean aict as a zone of peace.

(b) Wec have drawn the attention of
the U K, the US,A. and the US.S.R. to
the Lusaka Declaration. While the U S.S.R,
Government indicated that thcy have noted
the views of the majority of the littoral
countries as expressed in the declaration no
response was forthcoming from the other
Governments,  All the big powers, however,
continue to have a naval presence in the Indian
Ocean.

(b) Attention of the Hon'ble Member
s drawn to the relevant portion in the Presi-
dent’s addicss to Parliament on March 13,
1972 when the President said ;

“India does not seck leadership or domi-
nation. Nor will it tolerate domination by
any country, we want the sub-continent and
indeed the entire South Asian region and the
Indian Occan arca to be free from power
rivalries or domination and to develop into
an area of pcace and cooperation rather than
one of confrontation,”

SHRI P, NARASIMHA REDDY : Is it
a fact that some participants of the Lusaka
Conference have requested the Government
of India to take the initiative to call for a
conference of the littoral States to bring about
a proper political atmosphere and pressure to
discourage the big power rivalry in the Indian
Ocean area ?

Secondly, is it a fact that the Govern-
ment of India took up the issues with the
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Soviet Commander-in-Chief during his recent
visit and if so, what is the outcome thereof ?

SHRI SWARAN SINGH : With regard
to the first question, we have not been
approached by any littoral country or any
group of littoral countries to take the initia-
tive for convening a conference.

With regard to the second question, I
have already said that we have taken it up
with the USSR Government. There is no
point served by taking it up at the level of
the Chief of a particuiar Service.

SHRI JYOTIRMOY BOSU : Is It a fact
or not that United States, Britain and France
have regular naval bases in the region of the
Indian ocean ? The American and West
Turopean spokesmen have alleged that they
had important naval bases in the Indian
ucean because of their own reasons, Is it a
fact or not 2 Is it a fact or not that Royal
Air Force planes have landed in Car
Nicobar islands for re-fuclling and that such
landing agreements, such arrangements, exist ?

SHRI SWARAN SINGH : With regard
to the first gquestion, this has been answered
by me earlier also. I have given answer
about the facilities that the USA and UK
have in the Indian occan. I have already
replied to this question on an earlier occasion,
With regard to the second question the reply
is the negative.

SHRI JYOTIRMOY BOSU : I have scen
it with my own ecyes when 1 went to Car
Nicobar islands. The royal airforce planes
are landing at Car Nicobar islands for re-
fuclling, or take off purposes. If you deny,
I shall consider that you are misleading the
House,

SHRI SWARAN SINGH : Now that he
is saying that he is having information to the
contrary, I will make enquiries from my
colleague the Defence Minister. But if that
was his information what was the point of his

:_uking this question? He is giving his
information rather than getting infor-
Mmation

SHRI JYOTIRMOY BOSU : Was it
done with your comsent ro withont your
conseht 7
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SHRI SAMAR GUHA : I was also there ;
I know about it...

SHRI JYOTIRMOY BOSU : It is a very
serious matter. The Minister is misleading
the House. Shri Samar Guha and I went on
a delegation which visited the Andamans, We
know that the Royal Air Force planes had
landed on Car Nicobar islands. We asked
about it from the local officials. The local
officials confirined this. They said, yes, they
come here quite often for re-fuelling and
take-off purposes. Will the hon. Minister
tell the House. (/ntcrruption)

SHRI SWARAN SINGH : I have already
clarified.

SHRI JYOTIRMOY BOSU : Sir, this
House is reduced to a mockery.

SHRI SWARAN SINGH : Sir, I have
already clarified. This matter having becn
raised by thc hon, Member, I said, I will
check up from my colleague the Defence

Minis'er. But 1 would like to say at the
samc time that there are also rcciprocal
facilities which are conceded by the UK

Government in the middlc-east and also in
several other air-ports and so, if there is any
reciprocal arrangement with the Indian Air
Force, I would like to check up on that. 1
have said it quite frankly,

SHRI JYOTIRMOY BOSU : This reply
is very unsatisfactory. He now says, there
is reciprocal arrangement bccause they arc
giving the same facilities to the Indian Air
Force. 1 want your protection, Mr Speaker,
The hon. Minister is deliberately misleading
the House. He had given wrong information.

SOME HON. MEMBERS : No, no.

SHRI JYOTIRMOY BOSU : He said
first, no such thing. Now he says, he has to
ask his colleague. Is not the Cabinet

formulating policies, and arc they not working
jointly 2 Iwant to ask a serious question.
I charge him of misleading the House here
and now...

SHRI SWARAN SINGH : I wish the hon.
Member is as courteous and gives the same
deference to the House as I do,
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SHRI JYOTIRMOY BOSU : He has
misled the House. He is a senior Minister.
He is the Foreign Affairs Minister, He gives
a categorical reply.. (Interrurtion) 1t is a
very serious matter. You cannot pass over
like this.

MR. SPEAKER : 1 don't think it is a
serious matter,

SHRI JYOTIRMOY BOSU : You want
to shicld them. You are shieding them. You
are shielding the Government (Intrruption)

MR. SPEAKER : Mr. Jyotirmoy Bosu,
please sit down.

SHRI JYOTIRMOY BOSU : I won't.
I come as an elected Member ; I have a right
to ask this question. If they try to tell
untruth, I will not (olerate it,

MR. SPEAKER : I cannot tolerate this
all the time .

SHRI JYOTIRMOY BOSU : Itisa very
serious matter.

MR. SPEAKER : I cannot toleiate this
Let him not be rude to the Chair.

SHRI JYOTIRMOY BOSU : It is a very
serious matter. The hon. Minister must
now tell us...

MR. SPEAKER : The hon. Minister has
made the position clear that if there is any
such information from the hon. Member, he
will refer it to the Defence Minister.

SHRI PILOO MODY : I can undcrstand
that the Ministcr may occasionally make a
mistake. But what 1 do not like is the
Minister telling the hon, Member afterwards
that ‘If you have thc informatlon, why do
you ask the question 7. I think that this is
highly objectionable. One may make mistakes.
After all, he is more human than most, and
50 he can make as roany mistakes as he likes,
and we shall overlook them. But we do not
like this sort of remark when he says ‘If you
have the answer, why do you ask the
question ?’

SHRI JYOTIRMOY BOSU : Then he
goes on to say that he will ask his colleague
in the Ministry of Defence. Do they not

APRIL 13, 1972

Oral Answers 28

collectively function ? This is a policy
matter, and a decision has to be taken by
the Cabinet whether a foreign defence service
aircraft will be allowed to land and refuel
and check. These are matters of high policy
and importance,

MR. SPEAKER : He has said that he
will check up.

SHRI JYOTIRMOY BOSU : I understand
that. But the question is this. How do
you want this House to be treated by Minis-
ters ? Do you want that they should tell us
unmixed untruth, and get away with it ?

MR SPEAKER : He has corrected him-
self,

SHRI SWARAN SINGH : Since the hon,
Member has made the statement rather
violently, with your permission, Sir, I would
like to make the position absolutely clear,

So far as the question 1aised by Shn
Piloo Mody is concerned, it is quite customary
for Ministers to say ‘I take this information’,
if any information is given by hon. Members
Since the hon, Member has made the state-
ment here, [ shall certainly make enquiries
from my colleague the Defence Minister. 1
would like to assurc the House, you, Mr.
Speaker, and my hon. friend opposite,
although he is agitated at the moment, that
1 am the last person to mislead the House ;
and there is nothing to hide in this respect...

SHRI JYOTIRMOY BOSU : It is cool
calculated untruth.

SHRY SWARAN SINGH : I have also
said that there are reciprocal arrangements
between the IAF and the RAF...

SHRI K. MANOHARAN : He said that
only towards the end. Bcing the Defence
Minister, he ought to possess all the infor-
mation necessary, but unfortunately...

MR SPEAKER : He is not the Defence
Minister but he is only the Minister ol
External Affairs. '

AN HON. MEMBER : He was Defence
Ministe - himself formerly.

SHRI K. MANOHARAN : First, he
emphatically denicd it, and only subsequently
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he said this. The hon. Minister cannot
plead ignorance of the functioning of another
Ministry...

SHRI JYOTIRMOY BOSU :
himself Defence Minister before,

He was

SHRI K. MANOHARAN : With your
permission, 1 want to say this. He was him-
sclf the Defence Minister till the other day,
and he ought to have knmown what was
happcning......

SHRI JYOTIRMOY BOSU : T am very
sorry to say this, 1 had great regard for
this gentleman, but I say that he has taken us
today for a ride.

MR. SPEAKER : Order, order; let him
not be so much oversensitive.

SHRI JYOTIRMOY BOSU : This is a
cool calculated untruth. This is why we are
so much agitated.

SHRI SWARAN SINGH : Since the hon.
Member is repeating the some thing, I would
hke to say that even if a statement is made
here, it can be corrected tomorrow or the day
after. But in the course of the replies to the
same question, I am saying that the matter
having been emphatically stated by the hon.
Member, I am prepared to look into it and
censult my colleague. Instead of appreciating
this attitude, he is unnecessarily rubbing the
point without any purpose. I do not know
what his object is in doing that.

AN HON MEMBER : His object is to
create a scence.

MR. SPEAKER : Now, the
Hour is over.

Question

SHRI JYOTIRMOY BOSU :
deliberately misled the House.
knowingly concealed the facts.
him this......

He has
He has
I may tell

MR. SPEAKER : Order. I have already
declared the Question Hour to be over,

. After all, there should be some propor-
ion. He has protested and that should be
though, but he is not stopping. There should
be some proportion to what he says.
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SHRI JYOTIRMOY BOSU When
somebody utters an untruth in this house,
there is no limit to anything. The sky is the
limit.

WRITTEN ANSWERS TO QUESTIONS

Decline in Production in Rourkeia Stecl Plant
Due to Low Power Supply

*386. SHRI BANAMALI PATNAIK :
Will the M;nister of STEEL AND MINES
be pleased to state :

(a) whether production has been hit at
Rourkela Stcel Plant due to low power
supply ;

(b) if so, the extent thereof ; and
(e) the steps proposed to be taken in
the matter ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARAMAN-
GALAM) : (a) Yes, Sir.

(b) Production in the H: t Strip Mill and
Tendom Mill and in the Fertiliser Plant has
been aflected from March this year. The
approximate loss of production in March and
upto the 9th of April was as follows : —

March 1972 April 1972
(Tonnes) (Tonnes)
Hot Strip Mill 6,500 720
Tandem Mill 4,000 500
Fertilizer Plant 3,830 —
(Calcium Ammo-
nium Nitrate)

(c) The following steps have been or are
being taken :—

(i) Discussions are being held with the
officials of the Orissa State Electri-
city Board in order to see that
supplies are improved.

(ii) Power is being conserved by taking
upa programme of load shedding
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and by cutting down consumption of
power on comparatively non-essen-
tial purposes.

The operation of units like the sin-
tering plant, the oxygen plant and
the electric are furnaces has also
been cut down to varying degrees.

(iin)

The capital repairs of one of the
generators of the plant which are
now going on will be expedited.

(iv)

Production of Iron orc in Rajasthan

*389, SHRI NAWAL KISHORE
SHARMA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the annual production of iron ore at
the ore mines at Dausa in Rajasthan ;

(b) whether there 1s any proposal under
the consideration of Government to sect up
some plant to boost the production of iron
ore there ; and

(c) if so, the main features thercof and
the time by which the plant 15 expected to be
set up 7

THE MINISTER OF STEEL AND
MINES (SHRI S MOHAN KUMARAMAN-
GALAM) : (a) No production of iron ore
has been reported during the last two years
from the iron ore mines near Dausa in Rajas-
than, except a quantity of about 56 tonnes in
1971, from Kalajpuri mine which was inciden-
tal to soapstone mining.

(b) No Sir.
(¢) Does not arise.

wreEta ww qdATA, 1971
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Russian offer for Purchasc of Pig Tron from
Bokaro Steel Project

*391. SHRI BAKSI NAYAK : Wil the
Minister of STEEL. AND MINIS be pleased
to state :

(a) whether the Soviet Union have offe-
red to buy pig iron from the Bokaio Steel
Project ;

(b) if so, the likely purchases to be made
by the Soviet Union ; and

(c) the extent to which it will help ease
pressure on the Bokaro Project ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARAMA-
GALAM) : (a) to (c). An offer has been
made to the Sovict authorities for cxport of
pig iron from India. Nagotiations are in
progiess. The supplies are likely to be made
from the Bhilai Steel Plant of Hindustan Stee!
and from Bokaro Steel Limited.

Paucity of Funds with Repatriates Coopera-
tive Finance and Development
Bank, Mad-as

%394, SHRIC. CHITTIBABU : Wil
the Minister of LABOUR AND REHABILI-
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TATION be pleased to state :

(a) whether the work of Repatriates
Cooperative Finance and Development Bank

Madras has been impeded by paucity of
funds ;
(b) if so, the steps taken by Government

to make available to the barik nccessary finan-
ces ; and

(¢) whether the Managing Diiector has
proposed certain  new schemes for firding
adeguate 1esources for the Bank ?

THE MINISTLR OF LABOUR AND
RLHABIHITATION (SHRI R, K. KHADIL-

KAR) :  (a) No, Sir.
(b) Docs not arise.
(¢} No, Sir.
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Construction of Stecl Plant for Bangla
Desh

*399. SHRI N.E. HORO : Will the
Minister of STCFL AND MINES be  pleased
to state :

(a) whether India has offered to cons-
truct a steel plant lor the industiial  develop-
ment of Bangla Dcsh ; and

(b) if so, the main features thereof ?

THE MINISTER OF STLEL AND
MINLS (SHRI S. MOHAN KUMARAMAN-
GALAM) : (a) and ()  In  the context of
long term co-operation between the two coun-
tries for sctiing up  industrial  projeets 1n
Bangla Desh, an mdrication has been given to
the representatives of the Bang'a Desh Govern-
ment, mierafia, about the expeitise that has
been developed in India in the field of
iton and stecl and the kind of equipment
that can be supplied trom Indian  sources,
Thete 15 at present no concrete proposal under
consideration,

Chaster of Desnands by I miployees’ Provident
I und Staff ¥ ederation

*Jo0 SHRIS M. BANLRIJFF : Vill
the Mmster of TABOUR AND  REHABILI-
[ATION be pleased o state :

(@)  whether the All India  Employees
Provident | und Stafl Federation has  submit
ted a charter of demands 1o the FP'mployces
Provident Fund authotities

(b) whetber the Fed ration has served a
notice to ro infor direct action in  case the
demands are not settled within three months
and

(c) il so, the steps taken by Government
to avert the impending labour unrest by peace-
full negotiated scttdement ?

TIIE MINISTFR OF 1 ABOUR AND
REHABIHITATION (SHRI R. K. KHA-
DILKAR) : The Piovident Fund Authorities
have repotted as under @ —

() to (¢). The All India Employees’
Providont Pund Staff Federation which is an
unrecognized body has  subnutted a “Charter
of Demand” on 2%th January, 1972 and has
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threatened that if the demands are not settled
within a period of threc months it would
adopt such coursc of action as it deems fit
without giving any further notice. The char-
ter is being placed before the Central Board
of Trustees, Employees’ Provident Fund at its
next meeting to be held on 4th May, 1972 for
consideration.

Repatriation of Pak P.O.Ws,

2694, SHR1 BISHWANATH JHUN-
JHUNWALA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state whether
matters pertaining to the repatriation of Pakis-
tani POWs wiil be discussed by the Govern-
ment of India with the Government of Bangla
Desh before any decision is arilved at in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The
Pakistani POWs taken in the Eastern Sector
surrendered to the joint command of Indian
and Bangladesh forces and are held in custody
by us on bchalf of both the Governments. All
matters pertaining to the 1epatriation of these
POWs will thercfore be discusscd by the
Government of India with the Government of
Bangladesh before any dccision is arrived at.

Migration from Rajasthan to Pakisfan

2695. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether there has been any flow of
population from Rajasthan to Pakistan ;
and

(b) if so, their number during the last
six months ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). There has been no flow of population
from Rajasthan to Pakistan during the last
six months,

Supply of Food to Bangla Desh

2696. SHRI BISHWANATH JHUN.
JHUNWALA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state ;
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(a) whether Government’s attention has
been drawn to the news item appearing in the
Hindustan Times of the 18th March, 1972 that
as against a promised supply of 500,000 tonnes
of foodgrains to Bangla Desh, only 70 000
tonnes have been supplied and this may spark
off a famine in that coun ry ; and

(b) if so, whether steps ar. being taken
to rush more foodgrains and the plans envisa-
ged in this connection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir,

(b) The report is inaccurate in that by
17th March, 1972, 1,14,924 metric tonnes of
foodgrains had been despatched to Bangladesh.
It 1s now proposed to complete the entire
movement of the carlier commitment of
500,000 tonoes as well as the fresh commit-
ment of 250,000 tonnes by the end of May as
against the earlier target datc of end of Jure.

Geolagicai Survey Regarding Deposits of
Minerals in Uttar Pradesh

2697. KUMARI KAMLA KUMARI :
Will the Minister of STEEL AND MINES
be pleased to refer to the reply given to part
(d) of Unstarred Question No. 1250 on the
3rd June, 1971 regarding the Goelogical Survey
for deposits of Minerals in Uttar Pradesh and
state : )

(a) whether the required information has
since been collected ; and

(b) if so, the main features thereof ?
THE MINISTER OF STATE IN THF

MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) :

Statement

The deposits in the State of Uttar Prudesh that
are awaiting exploitation and the scope of
employment therein are briefly )
given below

() Kalai limestone depasits of district
Dehra Dune
Cement
The area is under lease with the
Corporation of [ndia and their plans for its
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exploitation are not yet known. It is there-
fore not possible to indicate at present how
many persons would be employed in the
industry.

(2) Jhiroli-magnesite deposites of district
Almora .

The area is under lease with the U.P.
State Industrial Corporation Limited, who
would be exploiting the deposits immediately
for making dead burnt magnesite and for
which a plant is being set up in  collaboration
with Messrs Belpahar Refractories Limited at
Matela village, Almora district. A new Com-
pany is being incorporated by the namc of
‘Almora Magnesite Limited’, and the cxecution
of the project has just started. The plant
15 scheduled 1o produce 100 tonnes of dead
burnt magnesite per day,  The project  would
give employment to 699 persons including both
shilled and unskilled (259 persons would be of
managerial, supervisory, skilled and semi-
ohilled category and the rest 440 would be
unskilled),

(3) Chandag magnesite deposits of dis-
trict Pithoragarh

Scveral parties have applicd for mining
leasc in the are a where cases arc under consi-
deration of the State Government,

4 Magncsite deposits of Punger valley
area, district Almora:

These deposits are reserved by the State
Government for exploitation in future,

(5) Phosphorite deposits of Dehra Dun
und Tehri-Garhwal districts :

The phosphorite available is of low-grade
(15% to 25% P.O;) and therefore cannot be
used in the fertilizer industry. Indusirial
lests are being cenducted to up-grade the
material,

Representation from Coanstruction Engincers
of Bhilai Steel Plant

2698. SHRIMATI SAVITRI SHYAM :
Will the Minister of STEEL AND MINES
be pleased to state :

() whether construction enginecrs of
Bhilai Steel Plant have represeated to Govern-
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ment to make the construction organisation of
plant a permanent one ;

(b) if so, the main points of the rcpre-
sentations ; and

(c) the action taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Yes, Sir.

(b) The represcnta ion is to the effect
that, considering that construction engineers
arc well-trained and expericnced in undertaking
construction woirk and capital repairs, eic,,
the construction organisation should be made
permanent. If, howcver, the construction
organisation has to bec marged with the
Hindustan Stecelworks Construction Limited,
the engineers should be treated as having been
transferred, with full protection of their present
service conditions.

(c) Discussions arc going on in this re-
gard between Hindustan Steel Ltd. and Hindus-
tan Steclworks Construction Limited.

Rcturn of Bangla Desh Refugees in India
Prior to 1970 ll;‘lefl(ion in Bangla
es|

2699. SHRI SAMAR GUHA : Wil
the Ministe1 of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have under-
taken any negotiation with the Government of
Bangla Desh for the rcturn of the eleven lakh
refugees, particularly from the districts of
Khulna, Jessore, Faridpur, Ferozepur and
Barisal prior to 1970 clections in Bangla
Desh ;

(b) whether these minorities were squee-
zed out by the Yahya Khan Government of
those days, becausc they supported the Awami
League and the leadership of Sheikh Mujibur
Rehman during the fateful election of 1970 in
Bangla Desh ; and

(c) if so, the outcome of such negotia-
tions ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) The arrangements made by the

e W
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Government for repatriation of refugees to
Bangla Desh were confined to those who had
come to India after the 25th March, 1971 and
who had been registered as  forcigners. These
arrangements  do not cover those who had
crossed over to India from FEast Bengal be-
fore the 26th March, 197! as migrants and
have acquired or acquiring Indian citizenship.
The present policy in respect of the families
who came before the 26t March, 1971 is that
they will continue to receive relief and rcha-
bilitation assistance with a view to their reset-
tlement in India, in accordance with the cxis-
ting orders. The Government of India, are
however, aware of the desire of the migrants
generally to go to Bangla Desh, The question
whether the matter can be discussed with the
Bangla Desh Government will be considered
at the appropriatc time.

(b) The rcasons for influx of refugees
from the erstwhile Fast Pakistan during 1970
were reported to be insecure conditions of
living in East Pakistan, economic distress and
discriminatory trecatment mgcted out to the
minority community. This situation was wor-
sened by the election propaganda carried out
by communal parties during the election
campaign.

(c) Inview of what is stated against
patt (a) of this Question above, the gqueslion
docs not arise.

- Profits of Coal Mining Companies in
Private Sector

2700. KUMARI KAMIA KUMARI:
Will the Minister of STEEL AND MINES be
pleased to refer to the reply given to  Starred
Question No. 400 on the 10th June, 1971
regarding the profits of Coal Mining Compa-
nies in Privato Sector and state :
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(a) whether the requisite information has
since been collected ; and

(b) if so, the main features thercof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) and (b)
According to the information compiled by the
Reserve Bank of India, based on the data
available in respect of 39 selected coal com-
panies, increase in profits of these companies in
1969-70, as campared to that in 1968-69, had
been as follow :

(Rs. in lakhs)

1.4.68 1.4 69 o
10 to  increase
31.3.6% 31.3.70
(i) Profits be-
fore Tax. 271.05 384,11 41.7
(1i) Profits after
Tax. 100.56 25429 1429
It may be mentioned that the year 1969-70

was the best ycar so far the coal
with a record production
tonnes as against
1968-69.

industry
of 7572 million
71.41 million tonnes in

The salaries and wages and the expenditure
on welfare measures during the calender years
1968 and 1969 in re<pect of these companies
were as follows :

Ist Janury to 3.st Ist January to 3lst

e e e December, 1968. Dcceraber, 1969.

(i) Salaries and Wages (including 3113.33 3291.16
bonus Rs. in lakhs).

(i) Employees Welfare Expenses 316.12 320,40
4 Provident Fund (Rs. in :
fakhs)

(iii) Value of production 6072.64 6749.00

(Rs. in lakhs)

(iv) Salaries and Wages as percen- 51.3% 48.8%
tage of value of production,

(v) Employees Welfare Expenses 4 5.2% 4.7%

Provident Fund as percentage
value of production,




41 Wrinen Answers

Information for the year 1970 is available for 23 coal companies only,
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This is as follows @

1st January to 31st 1.1 66 11.70
December 68, to to
31.12 69 31.12.70
(i) Salaries an<d Wages (including 2379 45 2575.78 2834.13
bonus) (Rs. in lakhs)
(ii) Employees Wellare cxpenses 236.68 247.08 247.38
-+ Provident Fund (Rs. in lakhs)
(i) Value of Production 464391 5313.76 5618.46
(Rs in lakhs)
(vi) Salaries and Wages as percentage 51.29% 48.59, 50 49,
of value of production.
(v) Employecs Welfare Expenses - 5.19, 477, 4 40,
Provident Fund as percentage of
value of production
Tndian I xperts sc{tled Abroad THE DLPUIY MINISIFR IN THE

271, KUMARI KAMLA KUMARI:
Will the Muuster of LXICRNAL AFFAIRS
be pleased 10 refer o the reply given to
Unvated Question No 3230 on the 28th
Tune, 1971 regarding doctors and engineers
who have settled in forcign countries and
Sate

(a) whether the information has since
been collected ; and

(b) if so, the particulars thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRIT SURENDRA PAL SINGH) : (a)
and (b). Information has yet to be collected
i 1espect of Canada and U S.A. This will
tuke some more time in view of the large
aicas of these countrics and of the large
number of Indians there.

Visit by Indian Citizens to Pakistan

2702. XKUMARI KAMLA KUMARI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 2654 on the 2Ist
June, 1971 regarding the Indian citizens who
went to Pakistan and state :

(@)  whether the information has been
wollected ; and

(b) if so, the main features thereof ?

MINISTRY OF FXILRNAL Al FAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Lffoits are being madc to collect
all available information and will be placed

before the House as soon as completed.

Acrial Survey for Natural Resources
in Kerala

2703. SHRI VAYALAR RAVI : Wil
the Mmster of STEFL AND MINES be
pleased to state :

(a) whether Government  propose 1o
conduct more actial survey to locate natural
resources in the year 1972.73 ;

(b) whether any rcgion in Kerala is
proposed to be included for aerial survey
during this period ; and

(c) ifso, the nature of survey which is
to be done in Kerala ?

THE MINISTER OI- STATE IN THE
MINISTRY OF STEEL AND MINFS (SHRI
SHAHNAWAZ KHAN) : (a) Airborne
geophysical surveys, under an agreement
signed by the Government of India with
Bureau Dc Rcecherches Geologiques and
Minicres (B. R. G. M) of France, to locate

non-ferrous deposits, are being continued
during 1972-73 in parts of Rajasthan,
Gujarat, Madhya Piadesh and Mysore
States.
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(b) No, Sir.
(c) Does not arise.

Strikes in Public Sector Undertakings
in 1971-72

2704. SHRI VAYALAR RAVI : Wil
the Minister of LABOUR AND REHABILI-
TATION be pleated to state :

(a) the total number of labour stnkes
in different public sector undertakings all
over India during the year 19/1-72 ; and

(b) ihe total number of working days
lost due to these strihes ?

THL MINISTER OF LABOUR AND
RIHABILITATION (SHRI R K KHADIL-
KAR) : (a) and () Accoiding to availuble
provisional mformation, the number of
strihes in the public scctor undertakings all
over India during 1971 and the number of
mandays lost due to these stiikes was  respec-
tively 268 and 811,620,

Shifting of 1. C. C. Headquarters

2705. SHRI VAYALAR RAV] : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(@) whether India has put forward a
proposal to shift the Headquarters of the
International  Control  Commission fiom
Saigon in view of the Svuth Vietnam Govern-
ment’s decision not to rencw the visas to its
Indian members and officials ;

(b) if so, the reaction of other members
to the proposal ; and

(c) what progress has becn made in the
efforts of Government to pursue this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a) to
(c). The Government of India was considering
various possible alternatives in consuftation
with the Co-chairmen and other supetvisory
powers, viz., Canada and Poland, in case the
Sauth Vietnamese Government did not renew
the visas to the Indian Dclegation, However,
visas 10 the Indian Delegation members have
since been renewed for
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month’s period and, thercfore, there is no
immediate proposal to consider shifting of
the Commisston Headquarters from Saigon,

Asian Refractories Ltd.

2706. SHRI SWARAN SINGH SOKHI :
Will the Minister of STEEL AND MINES be
pleased to state :

(a) thc number of share holders of
Asian Refractories Ltd, which has recently
been taken ovcr by Government ; and

(b) how Government proposc 16 com-
pensate them ?

THE MINISTER OF STATE IN THE
MINISTRY OF STELL AND MINES (SHRI
SHAIINAWAZ KHAN) : (a) In accor-
dance with the Asian Refractories (Acquisition
of Undertaking) Act of 1971, Governnwnt
have acquited the Undertaking of Asian
Refractories Ltd frec from all.

(b) Does not arisc

Import of Iron and Steel from Last
Luropean Countrics

2707.
the Minister of STLEL
pleased to state :

SHRI VAYALAR RAVI : Wil
AND MINES be

(a) whether any East European countries
has offered to supply more iron and steel to
meet the shortfall in our imports caused by
the stoppage of American Economic Aid to
India ; and

(b) 1if so, the names of those countries
from whom Government propose to import
steel on rupee payment basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b). No
offer has been received from any East
European Country for supply of additional
quantities of steel specifically to meet the
shortfall caused by the stoppage of American
Economic Aid to India. However, the Trade
Plan provisions for 1972 for import of steel
from some of the East Europecan countrier are
more than the provisions made for the year

approximately six 1971,
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Nationalisation of iron ore or Kyanite mines

2708. SHRI SWARAN SINGH SOKHI :
Will the Minister of STEEL AND MINES be
pleased to state :

{a) whether Government have any
proposal to nationalise Iron Ore or Kyanite
mines ; and

(b) if so, the salient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) and (b).
ihere is no proposal under consideration of
the Government to naticnalise the iron ore
or Kyanite mincs, except for certain kyanite
mines in Bihar, the management of which
was taken over on the 10th March, 1972,
hecause of these being a part of the under-
taking of M/S. Indian Copper Corporation
Limited.

Overstocking of M. S. Rods and Angles Iron
at Gobindgarh Re-Rolling Mills in Punjab

2709. SHRI SWARAN SINGI{ SOKHI :
Will the Minister of STEEL AND MINLS
be pleased to state :

(a) whether a lot of converted M. S.
Ingots into M. S. Rods and Angles Iron,
arc lying with Re-Rollets for want of permits
nsued by Government at Gobindgarh Re-
Roiling Mills in Punjab, for months together ;

(b) if so, the reasons therefor ; and

(c) the action Government propose to
tihe against those officers responsible for
aver-stocking and delay in distribution ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to (c). Pre-
sumably, the Hon'ble Member is referring to
reported delay in the disposal of re-rolled
products produced by Re-rolling Mills at
Mandi Gobindgarh out of billets allotted to
them by the Billet Re-rollers’ Committee.
Allocation of billets to the Registcred Billet
Re-rollers, including the mills at Mandi
Gobindgarh, Punjab, as well as distribution
of the re-rolled products produced by them,
are regulated by the Billet Re-rollers Com-
mittec on a quarterly basis, The Committee
have issued distribution lists for all the

?
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quarters upto January-March, 1972 covering
the entire supplies of billets scheduled in
favour of all the billct Rc-rolling Mills of
Mandi-Gobindgarh. The Committce ar¢ not
aware of any stocks of finished products, un-
covered by rclease orders, lying with these
Re-rollers.

Houses built for Lahourers Working in
Steel Plants

2710. SHRI SWARAN SINGIi SOKH]I :
Will the Munister of STEEL. AND MINES
be pleased to state :

(a) whether the houses built for labourers
working at Rourkela, Bhilai and Durgapur
Steel Plants of Hindustan Steel Limited are
under wrongful occupation of contractors who
have finished their contracts jobs at these
three Steel Plunts on the plea of payment of
their final bills ;

(b) whether these three Stecl Plants are
under any obligation to provide accommoda-
tion to contractors or their supervisory stafl
or their labour, as per terms of the contracts ;

(c) if so, the number of Bungalows and
labour quarters of each of the threc Steel
Plants which are under wrongful occupation
or enchroachment and their rent ; and

(d) the action Government propose to
take for eviction and to compensate the
loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) to (d). In
the Rourkela and Durgapur Steel Plants, some
of the contracts entered into with contractors
confain a stipulation regarding provision of
accommodation to the supervisory staff and
or woikers of the contractor either to a
specified extent or subject to availability. In
the Rourkela Steel Plant, five quaiters are
under wrongful occupation of the contractors
on the plea of non-payment of their final
bills. In the Durgapur Stecl Plant, a house
allotted to a contractor is under the wrongful
occupation of an employce of the contractor
who has since left his scrvicc. Apart fiom
with holding final payments under the
contracts, legal steps are also being taken
for eviction. There are 16 other houses under
the occupation of contractors whose teims of
contract and work are over. These houses
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have not becn vacated on the ground that
they have been given other contracts in the
plant which nccessitates  their  continued
occupation of the houses. These cases are
under the plant’s consideration.

Facilities to Registered Trade Unions

2711. SHRI PRAVINSINH SOLANKI :
Will the Minister of LABOUR AND RE-
HABILITATION be pleascd to state :

(a) whether certain facilities hke collec-
tion of membership subscription, pasting of
posters on Notice Boards and holding
meetings etc., are granted to the Regisicred
Trade Unions in the premises of the Industry
or its nearby arca under the Trade Union
Act ; and

(b) if so, the nature of such facilitics
gianted to the Registeted Trade Unions under
the Trade Union Act, Industrial Dispute Act
and the Constitution of India ?

THE MINISTFR OF LLABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) and (b). The Trade Unions
Act, the Industrial Disputes Act and the
Constitution of India do not mention these
facilities. However, the rights of recogniscd
trade unions under the Code of Discipline
arc given in the attached statement.

Sratement

Rights of recogni+ed unions under the Code of
Discipline vis-a-vis unrecognised unions

1. It was agreed that unions granted
recognition under the Code of Dis-
cipline should, for the present enjoy
the following rights -~

(i) to raise jssues and enter into
collective agreements  with
employcits on general question
concerning the terms of employ-
ment and conditions of service
of workers in an establishment
or, in the case of representative
union, in an industry in an local
area ;

(ii) to collect membership fees/
subscriptions payable by mem.
bers to the union in the pre-
niises of the undertakings ;
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(iv)

(8]

(vi)

(vii)
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to put up or cause to put up a
notice board on the premises
of the undertaking in which its
members are employed and
affix or cause to be affixed
therein notices relating to
meetings, statements of accounts
of its income and expenditure
and other announcements which
arc not abusive, indecent or
inflammatory or subversive of
discipline or otherwise contrary
to the Code ;

for the purpose of prevention or
settlement of  an  industrial
dispute

(a) to hold discussions with
employees who are mem-
bers of the union at suit-
able place or places within
the premises of office/
factory/establishment as
mutually agreed upon ;

(b) to meet and discuss with
an cmployer or any peison
appointed by him for the
purpose, the grievances of
its members employed in
the undertakings ;

(€) to inspect, by piior
arrangement, in an under-
taking, any place wheie
any member of the union
is employed ;

to nominate its represcntatives
on the Grievances Committee
constituted under the Grievance
Procedure in an establishment,

to nominate its representatives
on Joint Management Coun-
cils : and

to nominate its representatives
on non-statutory  bi-partite
committees €.g. canteen com-
mittees, house allotment
committees, etc. set up by
managements.

2. The rights referred to above would

be without prejudice to the privileges
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being enjoyed by the recognised
unions at prescnt cither by agreement
or by usage.

Procedure to Finalise Disputes Between Trade
Unions and Rallway Administration

2712. SHRI PRAVINSINGH SOLANKI:
will the Minister of LABOUR AND REHA-
BII ITATION be pleased to state :

(a) the proceduie for finalising the dis-
putes between the Registeted Trade Unions
and Emplovers ;

()  whether therc are 15 Registered
Trade Unions on the Railways, functioning
as such and whether the disputes refeired by
these registered  Trade  Unions  are  not
hing given consideration by the Railway
Adnunistration ; and

(¢) il so, the action proposed to impte-
ment the procedure laid down under Indusi-
tal Disputes Act, to redress the problems and
dusputes  between these Registercd  Trade
Unjons and the Railway Administration ?

THE MINISTER OF LABOUR AND
RIHABILITATION (SHRI R. K, KHADIL.
KAR) : (a) The Industiial Disputes Act, 1947
and the corresponding State enactments
piovide a machinery for the investigation and
settlement of industrial disputes between
employers and workmen. In addsttion. there
ate voluntary provisions like the Code of
Ducipline and Joint Management Councils
which promote setilement of such disputes.

(b) and (c). According to the Ministry
of Railways, there are at lcast eighteen
Regitered Trade Unions functioning on the
Ruallways, Genuine giicvances of the staff
Including unrecognised unions receive atten-
tion of the appropriate Railway authorities
but no correspondence is entered into with
tuch unrecognised bodics. The Industrial
Disputes Act applies equally to all Railway
tmployees and unions Whether they are

Teeognised by the Railway Administration or
not,

Mortgaging of Assets to Financial Tnstitutions
Under Mineral Concessions Rules 1960

w 2713, SHRI PRATAP SINGH NEGI :
l|ll the Minister of STEEL AND MINES be
Plased to refer to the reply given 1o Unstar-
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red Question No. 1763 on the 10th June,
1971 regarding mortgaging of assets to Finan-
cial Institutions under the Mineral Concession
Rules, 1960 and state :

(a) whether any case has come to the
notice of Government in which a mine has
suffered because of not getting funds sanction-
ed in time during the Third Five Year Plan ;
and

(b) if so, the facts relating to such cases
and the number of cases which are still
pending ?

THE. MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHR1
SHAHNAWAZ KHAN) : (a) and (b). The
mformation is being collected and will be laid
on the Table of the House.

Pressure of U.S,A. for Release of POWs

SHRI NIHAR LASKAR : Will
EXTERNAL AFFAIRS be

2714,
the Minister of
pleased to state :

(a) whether United States is trying to
cxert pressure on India through the Phili-
ppines for a unilateral release of POWs by
India ; and

(b) whether Bangla Desh Government
will also be consulted before sending the POWs
to Pakistan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
There is no evidence to this effect,

(b) As the Pakistani PO\Ys in the
easteren (heatre had surrendered to the Joint
Command of Indian and Bangladesh forces
their repatriation to Pakistan would be in
accordance with a joint decision of the Govern-
ments of India and Bangladesh.

Expansion of HINDALCO

2715. KUMARI KAMLA KUMARTI :
Will the Minister ot STEEL.L AND MINES be
pleased to state :

(@) Whether HINDALCO has sought
Government’s permission to expand produc~
tion ; and
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)

THE MINISTER OF STATE IN THE
THE MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAJ KHAN) : (a) Yes,
Sir.

if so, the salient features thereof ?

(b) The present capacity of HINDALCO
for manufacture of fabricated products of
alumiuium at Renukoot (U.P ) is 37,000 tonnes
per annum The Corporation have applied
for expanding the capacity from 37,000 tonnes
to 74,000 tonnes per annum.

Closure of Industries in States due to
Labour Trouble

2716. SHRI PM. MEHTA : Will t'e
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have asked the
State to study the closure of industrial umts
caused by workers unrest ; and
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(b) the total number of industries closed
down in different States and the reasons
therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Yes; the Ministry of Labour
has requested the State Governments recently
to carry out such a study and to make efforts
to secure re-opening of the units which have
closed down due to labour trouble.

(b) The attached statement which
summarises the readily available information,
shows the number of factories, State-wise,
which had closed down during the period
April 1, 1969 to March 31, 1971 and the
number of factories which remained closed
as on March 31, 1971. While precise infor-
mation about the roasons for these closures
is not available, closures may be due to
shortage of raw materials, financial difficul-
ties, mis-management, labour trouble, etc.

Statement

S. Name of the State/

" 7 No. of factories closed

No of factories

No. Union Territory. during the last 2 years which remained
(period from 1 4 69 to closed (as on
31.3.71) 31 3.1971)
1. Andhra Pradesh 647 559
2. Assam 226 215
3, Bihar 168 159
4. Gujarat 202 194
5. Himachal Pradesh 4 4
6. Jammu & Kashmir 6 5
7. Kerala 293 184
8. Madhya Piadesh 23 23
9, Maysore 871 603
10. Manipur Nil Nil
11, Nagaland Nil Nil
12, Orissa 66 59
13. Puniab 19 19
14. Rajasthan 121% 121%#
15. Tamilnadu 22 16
16. Tripura 3 3
17. Uttar Pradesh 76 56
18. West Bengal 531 336 s
19, Andman & Nicobar Nil Nit
20. Delhi Administration 21 15
21. Dadra & Nagpur Haveli 15 8
22. Goa, Daman & Diu 23 23
23. Laccadives, Minicoy & Amindives Islands  Nil Nil
24. Pondicherry 3 Nil

* In the case of Rajasthan, information in Col, (3) relates to Calander Years 1969

and 1970,
"

Pposition indicated as on December 31, 1970,
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Alleged crossing over to Burma by Remvants of

Naga and Mizo Hostiles on thele way to China

2717, SHRI P. GANGADESB :

SHRI NIHAR LASKAR :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether with their training bases in
Bangla Desh smashed, the remnantsof Naga
and Mizo hostile groups are reportedly trying
to cross over to Burma on their way to China ;

(b) whether thc Finance Minister of
the so-called federal Government of Nagaland,
Isakswn has left for China through the Chakha-
sing arca ; and

(¢) what steps are being taken by
Government not to allow them to go to China
and also to check their anti-Indian activities ?

THE DEPUTY MINISTER IN THE
MINISFRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
There arc reports that after the loss of their
bases in Bangladesh, some Indian Mizo rebels
accompanied by a few Indian Naga rcbels
have entered the Burmese territory seeking
to establish now hideouts. However, we have
no confirmation that the Naga or Mizo groups
who crossed over to Burma are proceeding to
China.

(b) We have no information,

(¢) Governments of Nagaland and Mani-
pur, Mizoram Administration and the Security
Forces are exercising utmost vigilance on our
borders and taking all action necessary for
this purpose.

Kanpur Mahapalika Contribution to Bangla
Desh Relief Fund

2718, SHRI RAJDEO SINGH : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Kanpur Mahapalika in Uttar
Pradesh promised and declared Rs, 25,000 for
Bangla Desh refugee Fund ;

(b) if 30, whether this fund amount has
been accounted either in State fund or Cent-
tal fund ; and
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(c) if not, the reasons therefor ?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI R. K, KHADIL-
KAR) : (a) to(c). According to information
reccived from the Nagar Mahapaiika, Kanpur,
a resolution was passed by them on 29.3.1971
for the donation of a sum of Rs. 25,000/- for
medical and other help to the people of
Bangladesh after obtaining necessary sanction
from the State Government. The said reso-
lution has been received by the Government
of Uttar Pradesh only recently and is under
their active consideration.

Rehabilitation of Cyclone Victims of Cuttack
in Dandakaranya

2719. SHRI ANADI CHARAN DAS:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government are thinking to
rehabilitatc the landless flood] and cyclone
affected Adivasis and Harijans of Cuttack
District of Orissa in Dandakaranya project
arca ; and

(b) if s0, the time by which these affected
peoplc will be shifted to Dandakaranya project
and the arrangements made by Government
in this connection ?

THE MINISTER OF LABOUR & REHA-
BILITATION (SHRI R K KHADILKAR) :
(a) No such proposal is under the consie
deration of the Government of India.

(b) Does not arise.

Desire of Erstwhile East Pakistan Refugees in
Dandakaranysa to leave Bangla Desh

2720, SHRI N. K. SANGHI :
SHRI C, CHITTIBABU :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether refugees from erstwhile East
Pakistan who had already been settled in the
Dandakaranya Project are now wanting to
leave for Bangla Desh ;

(b) if so, how far the Dandakaranya
settlement and project are affected thereby
and the measures taken to prevent any adverse
effect ; and



55 Written Answsrs

(c) whether the refugees migrated and
already settled arc acceptable to Bangla Desh
Government ?

THE MINISTER OF LABOUR & REHA-
BILITATION (SHRI R. K. KHADILKAR) :
(a) According to information reccived from
the Dandakatanya Project administration,
more than 6,000 families have lcft the Project
between the 16th of December, 1971, and the
25th of March, 1972, These include about
3,000 families from the Rehabilitation sites
and villages and another 3,000 fiom the camps
in Dundakaranya. These familics left the
Project on their own and would presumably
have gone towards Bangla Desh

(b) Refupee families already 1n the camps
1in Dandakaranya are proposed to be moved
to Rehabilitation sites within the Project. Such
families staying in the relief camps in some
of the States are also proposed to bc moved
to the Dandakaranya Project to fill up the
vacancies caused by the departurc of the
families mentioned in (&) above,

() For the present, arrangements have
been made by the Government of India for
the repatriation of only those persons who had
crossed over into India after the 25th of
March, 1971, The question of return of the
migrants, who had come earlier, will be taken
up with the Government of Bangla Desh at
the appropriate time. It connot, therefore,
be said at this stage whether or not the
refugees migrated and alieady settled would be
acceptable to Bangla Desh.

Closure of Hindustan Rubber Works,
Calcutta

272]1. SHRI JYOTIRMOY BOSU :
Will the Minister of LABOUR AND REHA-
BILITATION be plcased to state :

(a) whether the Hindustan  Rubber
Works Limited, Calcutta has been closed
down by the employers ; if so, on what
grounds ;

(b) whether the owners of this Company
have paid their share of contribution to the
Provident Fund Employces State Insurance
and if not, the total arrears ; and

(c) whether Government arc considering
to take over the management of this concern ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) No ; the factory is reported
1o be still working.

(b) The position regarding payment of
contributions to the Employees State Insurance
(ESI) and Provident Fund is reported to be as
follows ;—

(i1 Employcees™ State  Insurance. The
employer 1s reported to have paid to
Employers Special Contribution up
to Scptember 1970 and Employees
Contribution up to May 1970. Arre-
ars of Employers Sepecial Contribu-
tion beyond September 1970 up to
December 1971 are rcported to be
Rs. 3,354 and ariears of Employees
Contribution beyond May 1971 upto
November 1971 are about Rs.890.

() Provident Fund. 1he establishment
15 reported to be in default by about
Rs, 44,000 on account of provident
fund contiibutions,

(¢) The establishment not having closed
down, the question of take over of the manage-
ment does not arise.

Private Automobiles Registered in Bangla
Desh brought to West Bengal

2722 SHRI
SINGH :
SHRI ISHWAR CHAUDHRY :

RANA BAHADUR

Will the Minister of LXTERNAL AFFA-
IRS be pleased to state ¢

(a) whether the Bangla Desh Migsion in
Calcutta has brought to the notice of Govern-
ment that a number of private automobiles
1egistered in Bangla Desh have been brought
10 West Bengal without permission and all
being used unauthoriscdly ; and

(b) whether Government of India has
conducted any inquiry in this matter and if so,
with what result ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government of Bangladesh drew the attention
of the Government of India to smuggling of
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private zars from Bangladesh Into India in
January and Fcbruary, 1972.

i (b) Yes, Sir. The Indian Army autho-

rities carricd out an operation at that time as
a result of which a number of such private
cars were recovered and handed over to the
1. G. of Police, Dacca, for restoration to the
original owners. Since the withdrawal of the
Indian Army from Bangladesh further progress
has becn made in checking unauthorised move-
ment of privale cars. Indian customs autho-
rities are insisting on permits and identifica=
tion of documents. The Bangladesh Govern-
ment is also insisting that owners who take
cars out of Bangladcsh must first sign a bond
that these cars will be taken back.

Corruption in Bangla Desh Refugee Camps
in India

2723, SHRI PRIVA RANJAN DAS
MUNSI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state

(a) whethecr any rcport, ecither by the
administration or by the public, has rcached
his Ministry regarding corruption and mal-
practices in handling the refugee camp adminis-
trations in West Bengal, Tripura, Meghalaya
and Assam; and

®)

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) Yes. Sir, in som¢ States.

(b) In rcspect of allegations relating to
State Camps which were administered by the
State Governments, the complaints were gene-
rally referred to the State Rehabilitatoin autho-
rities for enquiry and necessary remedial
action. In respect of Central Camps, mneces-
sary departmental enquiries were undertaken
by the Central Government agencies like,
Director Genarai of Refugees or by the Cen-
tral Bureau of Investigation, As a result of
such enquiries either departmental action was
taken or cases were referred to the Police.
wherever such action was warranted.

if 50, the action taken so far ?

Flouting of U.N. Resolutions by South
Africa

2724, DR. RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state ;
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(a) whcther the South African Govern-
ment continues to flout all U, N. Resolutions
on the trust territory of Namibia ; and

(b) if so, whether Government propose
any steps to be taken to compel the South
African Government to comply with U. N.
decisions in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) India has been an active participant
in discussions on thc issue in the United
Nations Council for Namibia and the U. N,
Committee on Decolonisation and acts jn
clese consultation and cooperation with Africar
Asian and other countrics in this matter,

It is India’s view that the U.N. Security
Council shou'd act on the advisory opinion of
the International Court of justicc which con-
siders South Africa's presence in Namibia
illegal.

At a mecting of the Security Courdil last
year, the Indian representative suggested that
the Security Council by a formal declaration
put the administration of Namibia under the
Trusteeship Council, to be administered through
the Council for Namibia. The Indian rcpre-
sentative further stated that if South Africa
refuscd to withdraw and hand over the ad-
ministration of Namibia, economic and mili-
tary sanctions could be considered ; the Coun-
cil could then take necessary action to ensure
South African withdrawal.

Former Indian High Commissioner marricd
and settied in Canada

2725. SHRI VAYALAR RAVI : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the former Indian High
Commissioner in Canada had married and
settled down in Canada as soon as he retried ;
and

(b) if so, the steps to be taken to ensure
that such actions are not repeated by our Ani-
bassadors abroad ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SIIRI SURENDRA PAL SINGH): (a) A
former Indian High Commissioner, General
J. N. Chandhuri, was allowed by Government
to join McGill University in Canada as Visit«
ing Professor for two years after the termina-
tion of hls assignment abroad in August, 1969.
Government have no information about his
marriagg in Canada or about his having set-
tled down in that couutry.

(b) Retired Ambassadors, like other pri-
vate citizens of India, arc not debarred from
marrying or settling down in foreign countries
However, there have hardly been any such
cases, and no problems have arisen in this
matter.
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Foreign Powers in Indian Ocean

SHRI P. VENKATASUBBAIAH :
SHRI S. C SAMANTA :

2728,

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether concern has been voiced by
Government over the presence of Naval Force
of some big powers in the Indian Ocean ;

(b) whether Government desired the
ocean to remain a zone of peace ; and

(c) if so, the efforts made in this direc-
tion and the results achieved so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. Government is concerned over the pre-
sence of naval forces of the Big Powers in the
Indian Ocean.

(b) Goverment has consistently main-
tained that the Indian Occan area should
remain a zone of peace free from great power
tensions and rivalries. Government policy on
the subject has been already indicated in the
President’s address to this Session of Parlia-
ment.

(¢) Government have brought the terms
of the Lusaka Declaration to the notice of the
powers concerned. We have also been one of
the co-sponsors of the U. N. General Assem-
bly Resolution No. 2832(XXVI) of ist Decem-
ber 1971, calling on all powers to maintain
the Indian Occan area as a zone of peace.

Accelerating Food Supply to Bangla Desh
2729. SHRI N, K. SANGHI :

SHRI DEVINDER
GARCHA :

SINGH

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether the United Nations Relief
Operation (Dacca) has held out that paucity
of food will result in food riots in Bangla Desh
and has requested India to rush foodgrains to
that country ;

(b) the total quantum of foodgrains that
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India has promised to Bangla Desh and how
much of it has already been sent ; and

(c) Whether Government have drawn up
any programme for accelerating the supply of
foodgrains to Bangla Desh and if so, the
main features thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
There has been a press report to that effect.

(b) 1In addition to the earlier commit-
ment to supply 500,000 tonnes of foodgrains,
Government have decided to supply a further
quantity of 250,000 tonncs of wheat. As on
4 April 1972, 2,22168 tonnes of foodgrains had
been despatched.

(c) A detailed programme has been pre-
pared to augment supplies by rail, road and
river to enable completion of deliveries ahead
of schedule.

Sending of some POWSs to Bangla Desh
for Trial

2730. SHRI NIHAR LASKAR :
SHRI L. D. KOTOKI :

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whe.her there isany move to send
to Bangla Desh a few of PWOs for trial who
are responsible for the genocide ;

(b) whether any such request has since
been received from Bangla Desh Government ;
and

(c) if so, the main features of request ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The Bangledesh Government are con-
sidering the matter and so far no specific
request has been received.

(c) Does not arise.

Starvation and Malnutcition Deaths in
Cyclonc affected Area of Orissa

2731, SHRI ARJUN SETHI: Will the
Minister of LABOUR AND REHABILITA-
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TION be pleased to state

(a) whether Government have recetved
any reporl of ststvation and malnutrition
deaths from the cyclone affected areas ni
Orissa ; and

(b) if so, the total number of deaths on
this account ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHA-
DILKAR) : (a) No, Sir,

(b) Does not arise

Operation of Kolar Gold Mines by Bharat
Gold Mines (Private)

2732 SHRI NIHAR LASKAR : Wil
the Minister of STFEL AND MINES be
pleased to state :

(a) whether the Kolar Gold Mines are
proposed {0 be opcrated in future by the
Bharat Gold Mines (Private) Limited ; and

(b) if so, the suhsidy to the newly-formed
Company against the loss incurred in selling
the gold to Government at the Internalional
Monetary T'und Parity rate ?

THE MINISTER OF STATE IN THE
MINISTRY OF STE:L AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) Yes, Sir. The
Bharat Gold Mines Private Ltd. which has
been set up in the Public Scctor has taken
over the assets and liabilites of the Kolar Gold
Mining Undertakings with effect from
1.4 1972,

(b) The subsidy to be paid to the Com-
pany would be of the order of Rs. 4 25 crores
during 1972-73 and Rs. 4.00 crores during
1973-74. .

Return of Bangla Desh Refugees

SHRI ARJUN SETHI :
SHRI INDRAJNT GUPTA :

2733,

Will the Minister of LABOUR AND
REHABILITATION be pleased to slate :

(a) whether ali the refugees from Bangla
Desh have gone back to their homeland ;
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(b) if not, the number of them still to
return back ; and

(c) the time by which they are expected
to go back ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (a) to (¢). Out of 98,99,305 re-
fugees from Bangladesh, who came since
25.3.1971, 98,69.354 have already return to
Bangladesh as reported upto Ist April, 1972,
There are about 30,000 rcfugees awaiting repa-
triation, who are staying with their friends and
relatives, They will also return to Bangladesh
on their own. Suitable instructions have been
issued to the concerned State Governments
to ensure early return of these rcfugees,

Output of Steel Ingots in Rourkela Steel
Plant

2734, SHRI ARJUN SETHI : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether with the completion of repai-
ring work in the roof of the Steel Melting
Shop, Rourkela Steel Plant earlier than their
scheduled time, the out-put of Steel ingots has
gained momentum ; and

(b) if so, the daily output of steel
now of the concerned steel plant ?

ingots

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Yes, Sir.

(b) The average daily output of stecl
ingots at present is of the order of 3170
tonnes.

Setting up of Lead Smelter and Nickel
Plunts in Orissa

2735. SHRI P. GANGADEB:
SHRI S. R DAMANI:

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the attention of Government
has been drawn to the report regarding Indus-
trial activity in Orissa that the public sector
lzad smelter and a nickel plant will both be in
Orissa ;
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(b) whether any decision hae since been
taken to this cffect ; and

(c) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to (c). The
Central Government and the State Govern-
ment of Orissa have agrecd to set up a cor-
poration for the development of Sukhinda
Nickel Deposits in  District Cuttack, Orissa,
with the former having 519;, shaics and latter
having 499 shares in it, The Nickel cxtrac-
tion plant will have the capzacity to produce
4800 tonnes of Nickel powder, 200 tonnes of
cobalt powdci and 17,000 tonnes of Ammo-
nium Sulphate fertilizer as byc-product per
annum, Steps are being taken to  undcrtake
pilot scale tests before a detailed project report
for the commercial exploitation of the deposit
is drawn up.

There is a similar proposal for a ioint
venture between the Central Government and
the State Government of Orissa rcgarding the
lead deposits Sargipalli, Orissa. Before however
a lead smelter based on these deposits is set
up, it is necessary, that the detailed investi-
gations of out by the the deposits which arc
being carried out by the Geological Survey of
India arc completed. This work is being atten-
ded to.

Setting up of Rescarchand Development
Beard for Iron and Steel Industry

2736. SHRI P. GANGADEB :
SHRI P. M. MEHTA :

Will the Minister of STEEL. AND MINES
be pleased to state :

(a) whether the proposal which was under
the consideration of Government, to set up
a Rescarch and Development Board for the
Iron and Steel Industry has since been fina-
lised ; and

(b) if so, the broad features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir.

(b) Does not arise,
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Malpractces of “Coal Cartel”

2737. SHRI P. GANGADEB :

SHRI P. M, MEHTA :

Will the Minister of STEEL AND MINFS
be pleased to state :

(a) whether the representatives of Elec-
tricity Boards of four Western State sought
the Centre’s intervention to end the malpracti-
ces of *“Coal Cartel” which was boosting fuel
prices ; and

(b) if so, Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEl. AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Yes; Sir.
Western Regional Electricity Board have com-
plained to the Ministry of Irrigation and
Power regarding the tendency of some private
collicries to increase coal price.

(b) The Central Water and Power Com-
mission have called for the details of specific
cases where the coal suppliers have resorted
to such unhcalthy practices.  The matter will
be considered on receipt of further details.

st qawel & firg ¥a9 suam
ey ¥ gRafal gien wm 3a

2738, »t weATH e FAT W SR
gaata w4t 77 FAE # T 47

(%) 1 dq8 §9z A@YT FHRAQ
9 &% 159 arfaw afudey F hoa awr
¥ ag wiw a7 7§ § w5 qawerd st deua-
wrd ¥ fou nw qar JFA AT FATAT
i oY FATAIT gAY ¥ Frary § Fafa)
7 ArT B9 faar sy ; i

(=) afx g, a 37 97 FIFR AN A
gfafwar 8 7

Ny A gagte wat (A Yo %o
gifeswr) (%) a¥aeT § oF drET QT
axht D2 F foqg & guam & wveg §
FHRIVA & wrr AN A wiv 1 HFgoa
T |
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(=) =wwTAsRy et & ar 999 W)
weRg A AN g fawy o & af
famifenY st fado  gur alweY &
fafwesy =g gzl gru sasa =y A
e ¥ T fAgre St | 97 o qwany
¥ gavy § sAafa) & w37 £ b #51
grgg &, ag fafea g & fr amad o=
ey ¥ 28 e, 1969 aF TwWaE
fAm® & @€ F gmiET FOF ARW
gifee fFar | 37 93w ¥ sgAR AIE #
1 gger @7 wifgd, 5 =y g
7, 3 TeFrT grer o 3 fgdrarY gra
fraffaa frg aodi | 98 SR F AT
¥ sgraren 4 S fadws ARAa fag, SR
¥ 3 fRws wAA oo ele el A 3
frdws fratfag fro oy fdmsl & v A
¥ 28 ane, 1969 ¥ 7 a9t &Y wafy &
forr w1 wva1 @ fefamd, saama, aw@T
ar feeazd grer qar feafy agare Wi
STt & 1 28 sea, 1969 & SuHE dmRwW
FargadF ga N afg o f& geas
I59 ATAeT & qaudts ¥ faqrmdy &1

Peace Treatics with Neighbouring Countries

2740, SHRI N. K. SANGHI : Will the
Minister of I'XTERNAL AFI'AIRS be
pleased to state :

(a) whether the Government of India
has taken any initiative for concluding treaty
of friendship, peace and co-operation with
Afghanistan, Nepal, Burma and Ceylon ; and

(b) if so, the reaction of these countries
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). It is for each sovercign country to con-
sider and decide whether she would like to
conclude such a Treaty with India. We
already have Treaties of Friendship with the
U.S.S.R,, Bangladesh and Nepal, If they
wish to enlarge the existing Treaties we shall
be happy to respond. As the Foreign
Minister said in connection with the Treaty
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we signed with the USSR “‘we hope that this
Treaty will provide a pattern for similar
treaties between India and other countries in
this region. Such treaties between countries
of this region would stabilise peace and
strengthen  their independence and sover-
eignty.”

Future Plans for Rehabilitation of
Tibetan Refugees

2741, SHRI C. CHITTIBABU : Will
the Minister of LABOUR AND REHABILI-
TATION be pleascd to refer to the following
sentence in the Annual Report of the Depart-
ment of Rehabilitation 1970-71 on page 101
under the Head “Future Plans” for rehabili-
tation of Tibetan refugees :

“‘there are 2200 vacancies in Cauvery
Valley which will be filled up as land
reclamation procecds”

and state the main features of the Scheme ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR) : A scheme for 1esettlcment of 4000
Tibetan refugees on 4000 acres of land in
Cauvery Valley Scttlement in Mysore State is
being 1mplemented in collaboration with
foreign aid agencies operating through the
Mysore Resettlement and  Development
Agency (MYRADA).

The first phase of the scheme for rehabili~
tation of Tibetan refugees on 1800 acres of
land in Periapatna Taluka of Mysore District
is nearing completion, The number of
Tibetans settled in the first phase of the
project is 1845,

The State Government have released 2200
acres of land at Sollepura in Hunsur taluka
of Mysore District, The land is being
reclaimed, It is expected that about 1300
acres will be ready for sowing by the end of
May, 1972, 763 Tibetan rcfugees, who are
living in a transit camp at the site will be
moved to permanent houses which are at
various stages of construction. More refugees
will be sent to the settlement in batches.
About 2200 Tibetan refugees will ul imately
be settled in the second phase of the Project.

Expenditure on refagees from Ceylon

2742. SHRI C, CHITTIBABU ; Will
the Minister of LABOUR AND REHABI-
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LITATION be pleased to state :

(a) The actual amount spent on refugees
from Cylon upto 31st March 1970 against the
sum of Rs, 161,88 Lakhs released upto 3ist
March. 1970 ;

(b) The actual amount spent on these
people against the anticipated expenditure of
Rs. 153 13 Lakhs in 1970-71 ; and

(c) The actual expenditure during 1971-72
against Rs. 189.06 lakhs being the anticipated
expenditure ?

THE MINISTER OF LAROUR AND
RAHABILITATION (SHRI R. K KHADIL-
KAR) : (a) Rs 109.12 lakhs, (b) Rs. 101.42
lakhs. () A sum of Rs 133 lakhs was released.
The dctails of actual expenditure incurred by
the State (Governments arc awaited,

Dcclaration  of  office-bearers  of
Registerced Trede Unions in Railways
as “Protected Workmen”

2743  SHRI CHANDRIKA PRASAD:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether certain Registered Trade
Unions/Associatiens on the India Zonal Rail-
ways have filed their disputes with the Asstt,
Labour Commissioners for declaring their
office-bearers as “PROTECTED WORK-
MEN”;

(b) If so, the names or such of the regis-
tered Trade Unions/Associations who have
filed their disputes with the concerned Labour
Commissioners so far and the dates of their
filing disputcs with the Labour Department; and

(¢) The action taken by the Labour
Department/officers so far in this respect ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) Yes.

(b) 1. Al India Railway Commerciul
Clerks Association, Ajmer-—
July, 1970,

2. All India Railways Loco Run-
ning Staff Association, Ajmer—
September, 1970,
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3. All 1India Railway Station
Masters  Association,  Ajmer
Division—July 1971.

4, All India Railway Commercial

Clerks  Association,  Bikaner
Region—26 11,70,

5. All India Station Masters
Association, Delhi Division—
221972,

6. All India Railway Commercial
Clerks Association, Ajmer filed
two disputes on 28.7.1969.

(c) The disputes at Nos. 4and 6 above
have been disposed of and the other four are
being processed.,

Rchabilitation Industries Corporation in
Tamil Nadu for giving Employment
to Refugees from Burma
and Ceylon

2745. SIIRI V. MAYAVAN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether therc is a proposal to sct
up a Rehabilitation Industrics Cotporation in
Tamil Nadu to set up industries for giving
employment to refugees from Burma and
Ceylon ;

(b) if so, the time by which it will be
set up ; and

(c) if not, the alternative proposal of
Government to assist these refugees ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) No, Sir,

(b) Does not arise,

(c) The rcpatriates are rehabilitated in
agriculture and plantation schemes. Some
industrial schemes have also been sanctioned
to provide employment to them. The families
are also granted loans for business and
housing.

A Cooperative Society by the name of
“Repatriates  Cooperative  Finance and
Development Bank, Madras” has been set up
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with the main object of helping promotion of
the rehabilitation ot repatiiates from Burma
and Ceylon

#eq wAw | favioent gror e
wfasy fafa /& gwafn s woeA

2746, s gwW Wiy wWATT : FAT WA
aite grata walt 2z @™ 71 T A

(%) wea wdw & sl grar A=Y
wier fafy & 1 AYq a9t 7 adfar, go
feaat gaufa smr i |, Wk
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(@) s/ safy & sy s o
i) areafas vl Far o> frad ufr
JHT FIGT AIAT qTHT § )

wn T guafe @&t (s aee o
aifemwt) wfasg fafy sifmifea) & frem
a%1X gfad frar & :—

(%) &1z (7). frod & a9t & frav
sar {5 @y g/, Ieafayr g7 8 Aoy
93w ¥ s e an i o) sy and
Ty wfarafafy sor @ g ufy ad-
FrAT ALY —

w1 X a3 wiarrfafy

aq

ATFAT § AT IETIT W
AMLIAT ¥ x7 vif Fraf vifa wifir
arg a4y 9 S Ty s TR
1969 255.65 229.97 25 68
1970 27396 24210 3186
1971 309 52 25525 54.27

WA & qHATgF qey

2747, =it gwR W¢ worm @ fadm
qE a8 a4 F9T F4A f

(%) ayFa @z @9 F f57 ager R
& @1y WA ISl arEeg Ag 2, &

(@) =7 &t ¥ arq wiaHafas grarg
FRTFFOTAATE ?

fadw daew A Io-AAl (s gRAUS
fag) : (%) g wg aw & A9 fo
G gEE T F g WA & nigafas

dag TE R —

rorfreata, sfaw wwFT, gAmS,
gy ifafaseg, ooy, m@E-
e, &A1, T, dF @MEAET,
WTEASE, ATE, AT, TRSIRAS
forelY @Y= wex sfYEY v 1

(=) mfgea & arg gm? Vaafaw
FTY P3F GA NF I F AT AR
e w7 fe zfam sAET o) qEme &
qEaey QA AT & qeq Fove fEy o ay
Tqr gR9 3T WY &)Y FET W& qF
gefadmardr Afad ¥ fQGAQw ¥ frar ar
TAUTSE B WIT A 1950 § AFgar QY
ot 97+ gATYY aRgE AT Al Fr e
7 TQy gu I wsAlaw d@dy ety A
Fq AT 1

v Qg gA Faew AW F ang
wwafas gaw wofew @ @ & wrOw
yeq €7 § swglE av afaw €1

Representation from Sahu Jain Group for
Lease of Mines in Madhya Pradesh

2748, SHRI C K. CHANDRAPPAN :
Will the Minister of STEEL AND MINES be
pleased to state :

(a) whether Government have received



73 Written Answers

any representation from the Sahu Jain Group
for the lease of mines in Madhya Pradesh ;

(b) if so,
and

the main features thereof ;

(c) the decisi>n taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir.

(b) and (c). Do not arisc.

ag 1971 & 94 « TCA § MG wwH
aw ¥ wreoprfaal &Y Ay

2749, ot famfa faw : Fa1 WA w6l
qRat| &t ag qqTy FY FU F40

(%) a1 FeFTC Fr AT AWM E I
wumfusi & aifre sver 2@ wd #
APTIAZTT N AT § A AT a9 WG ATQ
womfua} & 9F F2f anw 0 ; &K

(=) afz gf, @ 9% Ay ¥ @R
F1 347 FrAarsr &7 &1 faae g 7

w7 T guafe wat (s 1o o
aifese) @ (F) off, gt 26 714, 1971
¥ g9 WA g wavEl afard ¥ S fe
fafar wsat ¥ feqa fafwer oga fafas)
a1 grata aal ¥ @ W@ § 4500 amIwq
g7 % a% s gu § friy e qwand
#Y §°BT ouad %1 § |

(=) womfaal £ daer 3w 99
WA & HaT § g gy daw o9 fou
sqaedT FY a4 4v Wy fF 25 md, 1971 @
qF arew A ¥ A oy fadfual & wv #§
giga fHu ag ¥ 1 9 syavar ¥ gRAwq
¥ safey aff @@ N 26 W, 1971 § @
gAY & ' ¥ W oy yar iR
WTTNT AFFCwar g #T S § 91 FUR
&1 269, 1971 ¥ qd g oferd &
art ¥ qdurw Afy ag ¥ fe sdfw srden
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g qq1 gAAte wgraar famar @
qofy, wwg gk 1 waifgal w2y
FaST 3w HTX FT =T F qX H FrAFQ
2 Wwaw o fv W qUS 3w R
¥ T8 AW 9T 97 N q1 FFA R, IIgHA
gag o2 faare Frgr snda

gyafaal W g9 & Ak &
arfeem & agdy

2750. it fawfa ot : #or fadw ey
7g Fa1A A w1 F4

() 7@ wiffea@ 99 7 W@
AT & fafaa w1 1 ggaf=al 1 gieq
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(w) afzgr, aragam g; #x

(7) 99 9T 91T FTF A v wfv-
T g ?

faqn Waiwy § Io-Ha (st graae
fog) : (%) g

(w) ferm wwgarare & mreaw &
qifstarT g 7 oy fau mday #) 4

(w) s aTaq § f afeeaH 33-
afedi & M@ AT Faor-Rw KT dgF@ FWA
¥ guer awiw fear a1 gafor saa farg
¥ qATe QX G99 § dag At ge) & @y
T qifeean, Wiy @Y e 3w & dYe
faare-famet v anfge o

Facilities to Families of Officers of Indian
Embassy in Peking

2751. SHRI M. S. SIVASWAMY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 82 on the 14th
November, 1967 and state :

(a) whether the officers thereafter posted
to Peking and who proceeded to Peking leav-
ing their families behind in Delhi in Govern-
ment accommodation were given notices to
vacate their accommodation ; and
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(b) if so, what aclion was taken by
Government to protect the well-being of the
jamilies of those who proceeded to Peking ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) . (a) and
(b) The information 1s being collected and
wilt be laid on the Table of the House
shortly.

qawIvl ¥ YA

2752, ot TWEATT TRAY ; F4T 9N
st gaata #et 93 gy N F FQ &

(%) =ar 99T 4IW 9FFR Y A
frem faa oA @ wgifad A
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Far sfafwar & ?
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Setting up of Mini Steel Plants

2754, SHRI RAMAVATAR SHASTRI :
Will the Minister of STEEL AND MINES be
pleased to refer to the reply given to Unstarred
Question No. 755 on the 18th November,
1971 and state the progress so far made in
the sctting up of the mini steel plants in
Private Scctor in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : Apart from Tata
Iron and Steel Co., who were already in pro-
duction before the introduction of the new
Industrial Licensing Policy from February,
1970, M/s. Rathi Alloys and Steels are repor-
ted to have gone into production of steel
ingots by conventional casting process, pending
the installation of their continuous Casting
Maechine. As regards the other firms, they
are in various stages of implementing the
Letters of Intent issued to them.

Brochure on Voluntary Arbitration

2755. SHRID. P. JADEJA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the brochure on Voluntary
Arbitration has since been finalised ; and
(b) if s0, the salient features thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-

3 4 s

645 532 113

222 185

KAR) : (8) Not yet, Sir.

(b) Does not arise,

South-Asia Confederation on ¥ conomic
Co-operution

2756 SHRI RAJDEO SINGH : Will the
Minmister of EXTERNAL AFFAIRS be
pleased to state whether Government propose
to enter into a dialogue with South Asian
Countries for establishing a South Asia Con-

federation mainly based on economic
cooperation ?
THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Govern-
ment of India have no proposal under con-
sideration for entry into a dialogue with South
Asian countries for establishing 2 South Asia
Confederation based on economic or any
other form of cooperation. However, Govern-
ment are in favour of a Trade and Transit
arrangement for the countries of this region,

arfdz wul, geml Al geet &
wHarfol st v

2757, ot AEwe wOT ;39T WA AR
gate wat g Fary A gar w3 fr

(%) war =w stz Qamre fawrw v
B Yoy oA qAw @ faa d e
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agare fedft srede o, g T gew
#am @ 9> sl # 9qg faw
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fader warer ¥ Su-wat (o) gRwae
fag) : () Mg

(@) wiw@ awoe, ghegphs sad
aar aiesfas fafrmn srdsay, sfafafy-
wued), wawfaal, fadsht Frwfaomeat #
W foar & 97 anfg & ameaw § ood
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71 fag wega F &1 YAt wT G R
Fo W ¥ a7 Wi aiefe @
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() faed &iq faea st & dRw
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gvy afveg ok g9 wearaw § famwe
sraT 1,4500,000, 59Y @+ fan Wi
aeEre & w7y wearemfrwm @Y ad-
wfamifasht  avord T Huzar «, fag
A ¥ ay wiewlaw grary w@R & fao
F14 FW & AT IT L GT FW & o

Indo-British Agreement on Durgapur Stcel Plant

2760. SHRI N.E. HORO: Will the
Minister of STEEL AND MINES bt pleased
to state :

(a) whether there has been any agree-
ment between Indian and British Governments
in regard to the Durgapur Steel Plant ;
and

(b) if so, the benefits to be derived by
these countries through this agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a)and (b). The
Hon’ble Member is probably referring to an
exchange of letters that took place on 12.8,71
between the Government of India and on
U. K.
concerning Biitish Technical Assistance to the
Durgapur Stee! Plant.

According to the exchange of lettars, the
Government of UK, has agreed to provide
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further technjcal assistance to the Durgapur
Steel Plant in India over a two year pcriod
commencing from October, 1971, The
Government of the United Kingdom would
allocate sums not exceeding £ 500 000 from
the funds available for British Technival
Assistance under the Colombo Plan to cover
the sterling cost of this technical assistance.

The cssence of the technical assistance
programme is a succession of short term  task-
oriented visits by experts drawn from Bitish
Industry.

This programme will provide Durgapur
Steel Plant with cxpert technical advice to
resolve certain critical technological  problems
facing the Plant.

Facilitics for Labeurers engazed in stone-
b:eaking at Pakur in Bihar

2761, SHRI N. E. HORO: Will the
Minister of 1 ABOUR AND REHABILI-
TATION be pleased to state :

(a) whether there is any proposal under
Government's consideration for extending the
facilitics enjoved by the Coal mine warkers
to the labourers engaged in  stone-breahing  at
Pakur, Santhal Pargana in Bihar ; and

(b) if so, the salient features thereof ?

THE MINISTER OIF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR): (a)and (h). A popesal for the
setting up of a common Welfure Fund which
will cover the workers cmployed in certain
mining industries, including stonec quartics, is
under the consideration of the Government.
The details of the proposal are being worked
out,

Misuse of Hospitals under FSIC in West Bengal

2762. SHRI S, M. BANERIEE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether some of the hogpitals newly
constructed by Employees' State Insurance
Corporation in West Bengal are bcing used
for stationing C. R. P. and Police ;

(b) il so, which are those hospitals ;
and
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(c) the rcasons for the same ?

THE MINISTILR OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) and (b). Yes. Only one
hospital 1iz. Fmployces” State Insurance
Hospital at Gaurhati was used by the Central
Resetve Police Force.

(c) As the hospital has not so far been
commissioned, the members of the C, R. P,
were accommodated in the hospital purely
temporarily. The hospital building has since
bien vacated and the State Government is
taking steps to commission the hospital.

Merger of K, P. F. O. with E. S. 1. C.

2763. SHRI S M. BANERJEE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government are considering
the proposal of merger of Employees’ Provi-
dent Fund  Organisation  with  that  of
Emplovecs’ State Insurance Corporation ;

whether Emyloyees' State Insurance
Corporation is an older Institution than
I mployees' Provident Fund Organisa on ;
uwod ti

»

(c) if so, Government's views in regard
to giving protection to the employees of
Employees’ Piovident Fund Organisation in
the case of merger ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K. KHADIL-
KAR) : (a) Yes.

(b)  Yes.

(c) A Special Officer was appointed to
examine the legal, administiative and Orga-
nisational matters connecled with the inte-
gration of the Social Security Schemes in a
comprehensive manner.  His Report has been
received and is under examination.

Trial of Pak War Criminals

2764. SHRI S. M. BANERIJEE : Will
the Minister of EXTHERNAL AFFAIRS be
pleased to state :

(a) whether Government of India has
supported appointment of an International
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Commission or Court to try the
war criminals in Bangla Desh ; and

Pakistani

(b) if
countries ?

so, the reaction of the other

THE DEPUTY MINISTER IN THE
MINISTRY OF FEXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government of India fully respect the view of
the Govwwrnment of Bangla Dcsh on the need
for trials of thosc responsible for the genocide,
crimes against humanity and wai crimes which
were committed in Bangla Desh.

Itis for Bangla Dcsh Government to
decide what sort of tribunal, commission or
court would be most appropriate.

(b) There is a growing body of inter-
national juristic and public opinion supporting
the need for such trials, Official reaction of
forecign Governments would presumably await
the decision of the Bangla Desh Government.

New Schemes of Industries for Refugees
from Burmna and Ceylon

2765. SHRI R. P. ULAGANAMBI :
Will the Minister of LABOUR AND Rbk-
HABILITATION be pleased to state :

(a) thc new schemes for setting up small
and medium scale industries formulated for
rehabilitatton of refugees from Burma and
Ceylon ;

(b) the liberalised terms and conditions
provided to private entrepreneurs through the
State Governments ; and

(¢) the further incentives given to private
entrepreneurs who have established new in-
dustries for providing employment (o new
migrants ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) The following schemes have
been started for providing industrial employ-
ment for new migrants fiom erstwhile East
Pakistan and repatriates from Burma and
Ceylon :—

@) Spinning Mills set up by Messrs.
Madan Industries  Limited, at
Hastinapur in Uttar Pradesh.
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(ii) Ramagundam  Textile Township
Scheme in Andhra Pradesh,

(iii) Cooperative Spinning Mills at
Nellore and Rajahmundry in Andhra
Pradesh.

(iv) Cooperative  Spinning Mills at

Srivilhputhur in Tamil Nadu.

Beside a Cooperative Society by the name of
“Repatriates  Cooperative Finance and
Development Bank, Madras’ has been set up
with the main object of helping the promotion
of rehabilitation of repatriates from Burma
and Ceylon.

(b) Grant of long-term loans at con-
cessional rate of interest and allotment of
land,

(c) The Rchabilitation Industrics Cor-
poration has given loans to private industria-
lists willing to employ migrants. Besides,
it has set up 5 Industrial Estates where those
private industrialists who are willing to
provide employment to the migrants, have
been piovided with sheds on hire purchase
basis.

Uneconomic Units of Rchabilitation Industries
Corporation, Calcutta

2766. SIHHIRI R. P. ULAGANAMBI :
Wil the Mmister of LABOUR AND
REHABILITATION be pleased to state :

(a) the findings of the Departmental
Committee set up to study in depth the
working of the uneconomic units of the
Rehabilitation Industries Corporation,
Calcutta ; and

(b) the action taken by Government on
these findings ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) and (b). The report of the
Departmental Committee has been received.
The comments, of the Government of West
Bengal and the Chairman of the Rehabili-
tation Industries Corporation, Calcutta, were
asked for and these have been received
recently. The recommendations contained
in the report are being examined. The
findings of the Committee and the decisions
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Collcetion of Arrears of I mployces® Providunt
Fund

2770 SIIRI  INDRAIJIT GUPTA
Wil the Mimster of LABOUR AND REHA-
BILITATION be pleased to refer to the reply
given to Unstarred  Question No 420 on the
16th March 1972 and «tate the amount ot
arrears ol I mployces Providunt T und Govan-
ment colieeted cach year during the last three
vears ?

THIL MINISITR OF TABOUR AND
RFHABHI ITATION (SHRI R K KHADIL-
KAR) The DProvident Tund  Authorities
have reported thit sepan e figures 1n sespect
of amounts reeerved or recovere 1 fiom  all the
un exempted establi hments  agunst  arrcats
of sp cific periods are not readily available
Howuver, such estabhshments are persuaded
to make payments in adjustment  agamst  the
arredrs  Besides wmounts i arrears aie alvo
recovered thiough revenue recovay  proceed-
mngs undet the provision  of the Lmployees
Provident Funds and Famuly Pension Fund
Act, 1952 The amounts 1ecovered through
revenue recovery processes during three years
are given below

Year Amount

1968-6) Rs 2 20 crores
1969 70 Rs 298 crores
1970-711 Rs 2 37 crores

wimf® wdaw & fed wod-
feeat tmmfre savamed

2771, st RIEH TOEW ;I TR Y
QW AT IF ITIX FT FAT wEq 5

(%) = wreda wiawm qaw gear
A wamfs wdww & foq wwdr-feedh
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Delay in setting up of Salem Stcel Plant

2774. SHR1 V. MAYAVAN : Will the
Minister of STEEL AND MINES be pleased
to state ;

(a) whether Tamil Nadu State has com-
plained to the Centre 1o regard to the delay
in setting up of Salam Steel Plant in that
State and the Centre has blamed the State
Government ;
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(b) the main disputes betwecn the Centre
and the Statc ; and

(¢) the steps being taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEIL. AND MINES (SHRI
SHAHNAWAZ K1IAN): (a) No, Sir.

(b) Does not arise.

(¢) There has been good progress on a
number of preparatory steps.  The Techno-
economic Feastbility Report on the Salem
Project was received from the Consultants in
December, 1971 and it has been examined in
detail and a final decision on the product-mix
and technology would be taken soun,

The area required for the plant and town-
ship has been demarcated and land acquisition
is being expedited by the Government of
Tamil Nadu A sum of Rs. 40 lakhs was
placed at the disposal of the State Government
in 197172 for land acquisition and further
allotment of funds would be made in 1972-73,

The Government of Tamil Nadu have
drawn up schemes for water supply to the
Salem Steel Plant and township and these arc
under ¢xamination '

Topographical sutvey has been completed
by suivay of India and printed copics of the
Contour maps have been supplied to the
consultants.

Decisions with regard to water supply
during the construction stage have also been
taken. A special power tarilf has been
negotiated with the State Government, as the
Salem Steel Plant would be power intensive.

The Railways have completed preliminary
survey for the exchange yard and sidings.

The Hindustan Steelworks Construction
Limited have completed soil tests and plate
bearing tests in respect of the plant area.
They have also set up a base office at Salem.

Plans and estimates for site levelling are
under preparation.
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Pending Cases with Coal Mines Provident Fund
Commissiuner of Emplyoees of N.C,D.C.
Collierles in Orissa

2775. SHRI B K DASCHOWDIIURY :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether large number of cases for
payment of provident fund, pension and of
compensation to the employees oi collieries
of N.C.D.C. located at Talchar Orissa arc
pending disposal with the different Coal Mincs
Provident Fund Commissioners and different
authorities ; and

(b) if so, the number of such cases
pending disposal with the different authoritics
and the steps taken to finalise them ?

THE MINIST:R OF LABOUR AND
RLEHABILITATION (SHRI R. K. KHADIL-
KAR): (a) and (b). The required informa-
tion is being collected and will be laid on the
Table of the Sabha in due course.

Payment of Wagces to Tea Garden Workers
in Tripura

2776. SHRI BIREN DUTTA : Will the
Manister of LABOUR AND REHABILITA-
TION be plecased to state :

(a) whether the tca-garden owners in
Tuipura ata refusing to pay workers’ wages
as per agreements before hand ;

(b) whether Government of Tripura
assured to implement the rate reached in the
agreement ; and

(c) ifso, the present position ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (c). The matter falls in the
State sphere.

Renewsl of Offer to Pakistan of No War Pact

2777. SHRI P. VENKATASUBBAIAH :

SHRIMATI SAVITR]I SHYAM :

Will the Minister of EXTERNAL AFFAI-
RS be pleased to state :

(a) whether the no-war pact offer to
Pakistan has been recently made ;
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(b) if so, the reaction of the Govern-
ment of Pakistan thereto ; and

(c) the outcome thereof ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH) : (a) While India’s
willingness to sign a No-War Pact with Pakis-
tan has been publicly repeated, there has been
no occasion for formally communicating this
offer in recent months.

(b) and (c¢). Do not arise.

Scheme for Rehabilitation of Cecylon Repat-
riates by Andhra Pradesh

2778. SHRI K. KODANDA RAMI
REDDY : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Goverament o:i Andhra
Pradesh has approached the Centre for a loan
assistance of Rs, 80 lakhs for a scheme to
expand the coffee plantation and thus reha-
bilitate the Ceylon repatriates ;

(b) whether such loans have bzen sancti-
oned to the States of Mysore, Tamilnadu and
Kerala for the expansion of Rubber and Tea
plantations ; and

(c) if so, the reasons for the delay in
sanctioning the amount to Andhra Pradesh ?

THE MINISTER OF LABOUR & REHA-
BILITATION (SHRI R. K. KHADILKAR) :
(a) Yes, Sir,

(b) Yes, Sir.

(c) The requisite details were received from
the State Government in December, 1971.
Thereafter, the scheme was scrutinised in
cousultation with the concerned authorities.
Sanction is expected to issue shortly.

Deposits of Manganese in Kerala

2779. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the geological surveys have
revealed @vailability of large deposits of
manganese in the State of Kerala ;
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Closure of factories in 94
Kolhapur (CA)
(b) if so, the time by which these depo-
sits are likely to be exploited ; and

(c) the number of persons likely to be
provided with employment as a result
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI

SHAHNAWAJ KHAN) : (a) No Sir.
(b) and (c). Do not arise.
1205 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

ReroRrRTED CLOSURE OF FACTORIES IN
KOLHAPUR

SHRI NIMBALKAR (Kolhapur) : I call
the attention of the Minister of Industrial
Development to the following matter of urgent
public importance and request that he may
make a statement thereon :—

‘The reported closure of 123 factories in
Udyam Nagar, Kolhapur, Maharashtra.
and the hardships resulting therefrom.’

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) Ministry of Industrial
Development have not received any report
regarding the closing down of 123 factories in
Udyam Nagar, Kolhapur (Maharashtra) and
the hardship resulting thereform.

However, there are 67 small scale indust-

rial units in Kolhapur. Of these 35 are
engaged in the manufacture of oil engine-
spares, repairs etc. In addition to these

there are 3 other units, one in the large and
2 in the medium scale, which are also engaged
in the manufacture of diesel oil engines.
Since the recession on 1969-70 the entire oil
engine industry in Maharashtra is faced with
a slump. With the gradual increase in the
pace of Rural Electrification Programme
which has contributed to the replacement of
diesel oil engines, the situation partaining to
this industry has got further aggravated.

To overcome the crisis faced by the oil
engine industry, the State Government have
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decided to undertake certain measures, the
following being the important ones :—

1. To grant loans through Maharashtra
State Financial Corporation to the
small scale industries engaged in the
production of dieseal engine and
ancillaries.

2.  To consider postponement of reco-
very of loans by the Maharashtra
State Financial Corporation from
industries engaged in the manu-
facture of diesel engines.

3. To direct sale of diesel engines
through the Co-operative Marketing
Federation and Sale Purchase Union.

4, To predominantly use Takavi loan
for purchase of these engines in per-
ference to other type of engines.

The problem of this industry was also got
surveyed by the Small Scale Industries Deve-
lopment Organisation and a programme of
diversification of their production suggesied.
A list of items which could "be taken up for
manufacture by these units with the existing
machine or with the addition of some balan-
cing machines was worked out and furnished
to the State Government for their considera-
tion. Further 13 of the affected firms which
have an export potential have been indenti-
fied by the DC (SSI) in consultation with STC
to export their products. Instructions have
also been issued to all State Goveanments not
to create any further capacities in this line
of production.

SHRI NIMBALKAR : With reference to
the first part of the statement, I would like to
quote a telegram 1 received yesterday when
1 made an enquiry into this matter from the
Engineering Association, Kolhapur and as
far as I know, all these units are usually
members of this Association.

“Kolhapur engineering units facing heavy
recession since last 2} years. 123 units
completely closed, 200 units partially
working, out of 450 units".

This recession has been going on for 2% years
now, and the difficulties this industry has been
facing are not unknown to the hon. Minister.
1 myself have spoken to him once about it,
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About a year ago I was also associated
with the preparation of a memorandum which
we gave to the Chief Minister of Maharashtra.

"Only half-hearted efforts were made to get

rid of this difficulty with the result that today
nearly 20,000 people are without work in
Kolhapur.

The Minister has also said in his state-

ment,

“With the gradual increase in the pace of
rural electrification programme which has
contributed to the: replacement of diesel
0il engines, the situation pertaining to
this industry has got further aggravated”.

It should have been foreseen in planning
industrial developmqnt in the country that an
industry like the diesel oil engine industry or
oil engine industry was bound to become
obsolete and redundant some day. For
instance, in West Germany today, they do
not pioduce a single oil engine and they
import the very few they need. In view of
this, it becomes our national duty to see that
some way is found to help these people out
of this difficulty, because at one time when
we sorely needed these, they stood -with us.
It is now time the nation stood for them.

Minister
certain

Apart from the help the hon.
has kindly promised, I would ask
questions,

For instance, would he request on our
behalf the Governmen's of the different States
in our country who have imposed an embargo
on oil engines from other States, to lift the
embargo in the interests of national inte gra=~
tion ? Would the Government also p'ead
for us with the Finance Minister that a
moratorium cn tax be granted to these units ?
Will he kindly see to it that engines up to
1]%; h.p. are kept in future only fer the small
scale industries ? Would he examine the
distributjon of raw materials to these indust-
ries, because, very often the raw mate-
rial leaks out to other sources and then it is
sold in the black market in any quantity at an
exorbitant price, and it is the small scale
industry that has to suffer 2 Would he think
of putting up a large public sector in Kolhapur
which could fully utilise the foundries in
Udham Nagar ? Would he set up a Committee
to look into the indus:rial potcntialief Kolha-

pur area and in order to abso’ﬁ% 'fhe surplus
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labour, and particalarly the educated unemp-
loyed, would he sce to it that an aluminium
factory is granted to Kolhapur because this
is onc of their birthrights ? Finally, I would
fike to tell the Minister that there is a big
difference between making promises and
fulfilling them ; particularly that is the case in
Maharashtra, as far as Kolhapur is concerned,
and therefore, would he give us a guarantec
that he would personally look into it and sec
that the Maharashtra Government implements
whatever he proposes for Udyam Nagar and
Kolhapur ?

SHRI MOINUL HAQUE CHOU-
DITVRY : 1 do not hnow about the telegram,
but we took up this matter with the Mahrash-
tra Government and we received a telegram
from them also, They do not speak of any
closure of any industry in Kolhapur. They
also admit of a recession about which { alvo
know. Aciually speaking, the hon. Member
is correct in saying that it was brought to my
notice and, as a result thercof, we got the
problem surveyed by the small scale indust-
ries development organisation, A programme
of diversification of production was suggested.
This is the problem of every industry. If
there is a consumer preference or there is a
shift in consumer preference, such a  situation
comes. We are clectryfying the country, and
the people are taking to electrical engines.
They would not take to diesel engines. Those
people should have diversificd right in time.
They did not do so, and therefore, t_his
problem has come. But I am not blaming
them. Weare prepared to help them, and
therefore we really sent a tcam and suggested
to them a diversification programme which
they can take up, and a list of such
programmes was given to them, as to what
they could undertake with the existing machi-
nery or a little baluncing equipment, to  which
also I have referred in my reply.

As regards what had been done by the
Maharashtra Govarnment, I has listed them.
Now, the hon Member wants a guarantee
that I should stand guarantee on behalf of
the Maharashtra Government that they would
doit. I have no reason to believe that the
Maharashtra Government would not do what
they are talking about, Normally, the Cent-
ral Government would not stand guarantee to
the commitment of a State Government ; it
ir neither fair to the State Government nor
would I like to stand guarantee to it. Butl
would like to bring to the notice of the State
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Government that these measures about which

they have spoken migh* kindly be given cffect

to.

So far as the question of embargo is
concerned, this embargo starled with Maha-
rashtra itself. The Maharashtra Govern-
ment first slarted the embargo and said that
oil engines or such kind of engines produced
by other industries located in othar States
should not be allowed to be used for loans
given in Mabharashtra State. Later, Andhra
Pradesh and other States have put similar
embargoes that they would not give taccavi
loans to anybody if they go in for engines
made in other States. Hence, I would submit
that when a State enters into this kind of
programme or ticads into dangerous path, it
should realise the consequences. 1 have full
sympathy for the Kolhapur people and
certainly T shall plead with the other State
Governments.  But how far they will give up
their interests, especially when their local
industries themselves arc passing through a
difficult period. I cannot say. Because there
s shift in consumption from oune thing to
another, 1 do not know how much that will
be of help also.

I can say to the hon, Member that upto
10 IHP is proposed to be reserved for small
indus'rics, There is a grcy linc between 10
and 15 H.P. and we are considering whether
that alvo should be reserved for small indust
ries. But 1 do not think that it will solve
the present problem. As more and more
rural electrification comes into effect, more
and more oil engines would be in disservice,

There were other suggestions, that the
Finance Department should give a tax holi-
day, that a public scctor factory should be
sct up at Kolhapur. 1 takc note of the
suggestions and we shall keep them in mind.
I do not see the utility of setting up a
committee because the Small Scale Industries
Development organisation had gone into it
and they have suggested a course of action,
Let that be carried out. 1 feel that is the
way it should be done. Aboul raw materials,
certainly il they go for diversification we
shall give the help we can ; that is within our
policy.

SHRI B. R. KAVDE (Nasik) : There is
a great difference boiwesn what the hoa.
Munister says and what the problem actually
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is. The closure of the industry is not due to
mismanagement, or lack of funds or shortage
of material or due to labour, but there are
some special reasons, and special remedial
action should be taken. Not only this
industry, but other industries are also depen-
dent on this, Unless remediual action is taken,
Maha Udyam nagar will become Nirudyam
nagar. The loans cannot be repaid by the
munufacturers, Sales tax and other taxes
recovery is being made. So, it should be
seen in this perspective also. Due to electri-
fication, the demand for oil engines or diesel
engines had become less. But there is also
the ban by the other States also. So, the
time has come to look at the whole matter
at the State lcvel, At least those engines
which are lying idle will have to be taken over
by the Government at the Centre. Or a
request will have to be made by the
Centre to the State Governments
to utilise all these engines and also
not to start oi! engine factories. The measu-
res taken by the Government so far are
inadequate, If you look to the statement
you will find that the rgccavi loan matter is
there ; it is not related to the production of
oil engines or diesel engines which have
become a problem. Moreover loan has heen
advanced for collaboration in diescl engine
manufacture. The sale has to be made
through co-operative societies. A}l that is
not going to solve the problem; it stands
still. The measures taken by the Govern-
ment are inadecquate, For this purpose the
Central Government will have to help the

industry. He referred to the National Small
Industries Corporation. 1Its role is ome of
liaison. It has to see that some contracts arc

being given by the Government. For example,
if these are purchased by the railways and
other public sector industries where they are
used, it will solve the problem to some extent.
So, 1 request the hon. Minister to advise the
National Smal! Industries Corporation on that
behalf.

Moreover, recovery of taxes like the sales
tax should be suspended for a certain period,
and I request the Hon. Minister to direct the
authorities concerned.

As I have alrcady said, the partial ban
should be lifted, so that the stocks lying idle
may be exhausted.
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So, I want a reply from the hon. Minister
for these questions, namely partial ban,
suspension of the recovery of sales tax and
other taxcs and orders for the goods from
the railways and other public sector industries.

SHRI MOINUL HAQUE CHOU-
DHURY : I have already replied with regard
to the ban question. The ban is somewhat
like this. The Statc Governments have said
that when a facecqvi loan is given, one has to
purchase the engine produced in the State, as
the Maharashtra Govcrnment did earlier. I
do not know how far they will agree to it,
but we can take it up with them.

With regard to the suspension of sales
tax rccovery, this is a State matter. We can
draw their attention to it,

So far as purchase by the public sector is
concerned, when there is no need for oil
engines, I do not know if it can be donc, but
certainly we can give preference to such
purchase if we have to purchase them. But,
as 1 have alrcady said in my reply, we are
exploring the possibilities of export of these
items, Actually, a team consisting of the
representatives of STC and SSIDO  also
visited Kolhaput to find out ways and means
of boosting exports of this item.

Further, I can tell the hon. Member that
these units should go in for diversification,
which is really the answer to the problem.
This is a continuous problem in any country
which is going in for industrialisation, bccause
the consumer preferance will go on shifting

from one item to another, with further
advance in industrial technology. For
example, we are now in the cycle age. I can

say that after 10 to 15 years, the cycle units
will have a problem as people go in for
scooters. Similarly, after another 15 to 20
years, the scooter units will have a problem
when people enter the automobile age, and
the automobile units will face a similar
problem when people go in for helicopters,
Therefore, the whole problem has got to be
solved through diversification. I would once
again say that these short-term measures will
not help. We have suggested to the Kolhapur
industries that they should go in for diversi-
fication. In doing so, if they want hire
purchase loans from the National Small Indust-
ries Corporation or from the State Govern-
ment, these things can be sorted out, In
fact, these things have been suggested already,
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SHRI ANANTRAO PATIL (Khed) : The
statement made by the hon. Minister is very
disappointing and displeasing as far as the
industries of Kolhapur are concerned.

This problem mainly relates to the indus-
tries in Kolhapur, but it also relates to a re-
view of our industrial policy and its imple-
mentation, The State Government and the
Central Government are trying 10 shirk their
resposibility and trying to shift it to the other.
1 shall narrate the whole history, how it
happened, in two or three minutes. The
city of Kolhapur is a small one with a popu-
lation of two lakhs. There is a part of it
called Udyam Nagar which is housing ncarly
400 industrial units and engages pearly 20,000
employees. Out of these 30 to 40 arc oil
enginc manufacturcrs. They are not big indus-
trialists or capttalists like Kirloskars, Coopers,
Tatas or Biclas. They atc aitisans who work
with their employces to manufacture these
engines, This is going on for the last 2§
years. The Minister in his reply has mentio-
ned that dwiing the last two or three years the
oil engine industry in Maharashtra is faced
with a slump. 11 that s the case, what have
the Cen ral Government done during the last
two and a half years to give telief and assis-
tance to this industry ? This is not a ques-
tion peculiar to Kolhapur or Mabarashtra. It
is faced by the small-scale industry in Rajas-
than, Punjab, Haryana and Delhi. The entire
engineering industry is facing a slump
consequent on recession, Many industrialists
have closed down their units Kolhapur is well-
known not only for its industries but also for
art, agriculture and also its wrestlers. Why
should the government play the role of meie
helpless spectators when these industrial units
are suffering for the last two and a halif years.
The Minister in his statement said that the
State Government have decided to grant loans
through the Maharashtia State Financial Cor-
poration to the small scale industries engaged
in the production of diese! engines and ancilla-
ries, that there will be postponement in the
recovery of loans by the Maharashtra State
Finaneial Corporation from industries engaged
in the manufacture of dicsel engines. He
also said that they have directed the sale of
diesel engines through the co-operative Marke-
ting Federation and Sale Purchase union and
the predominant use of taccavi loan for pur-
chase of these enginesin preference to other
types of engines.

Nearly three-fourths of the units are now
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closed and engines worth lakhs of rupees are
lying idle. It is all very casy to say that the
manufacture should be stopped or phased out.
Who is going to give them loans if there is no
production of engines ? If there is no guaran-
teed marketing facilitics who is going to give
loans to the manufacturers, Perhaps, the
Minister is not aware that these small indus-
tries have to compete with big industrialists
like Kirloskars and Coopers in marketing.
They have also not been given a chance to
sell their products by putting some restriction
on the large scale industry.

The Minister spoke about diversification,
The small-scale industry wanted diversification
two years back. They were preparcd to manu-
facture scooters and scooterettes and other
enginecring goods, But the government did
not pay any attention to their suggestions.
Now, what type of assistance do the Central
Government propose to give for diversification
of production in these industries ? Secondly,
would the Central Government suggest to the
State Government to give some kind of pro-
tection by having reservation for the oil engi-
nes manufactured in the small-scale sector ?

SHRI MOINUL HAQUE CHAU-
DHURY I do not know why I am misun-
derstood on this point. I do not know why
the application for licence for manufacture of
scooters by the small-scale sector has been
rejected. I am not aware of it. If itis spe-
cifically brought to my notice, certainly I will
look into it,

So fai as diversification is concerned, it
has been svggested to them, 1f they want to
take it up. all the help that is given to small-
scale industrics in this country, including loans
and machinery which is given on loan, will
be mada available to them. But to stick to
these cngines and to  say, give facilities for
sclling an cngine when there is no market for
that, 1 have not understood. Wherefrom is
that market to be created, whether the Central
Government is pressed or whether the Maha-
rashtra Government is pressed ?

The big houses, like Kirloskars, have been
named. Kirloskars themselves have stopped
selling these engines They are faced with the
same problem. They were going to retrench
their people but instead of retrenching them
and in order to keep these people, they have
come forward with an application before us
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saying that they should be allowed to produce
road rollers, They are themselves going in
for diversification. Even a large house is not
standing this competition.

This is the call of time. On the one hand,
this House says, electrify cvery village ; you
cannot keep any village backward without
electricity and, on the other hand, you say,
keep the oil engine also running ; if necessary,
pay for it—I do not understand this. There-
fore I say, hindly advise them to diversify.
Give them this advice ; tell them to
modernise, to go with the time and with
the demand of time. If that is done, we
are prepared to give all help.  That is why
a tcam was sent.  Advice was given to them.
We cannot force the private industrialists to
take 1o something which they do not want to
take to. It is for them to take to a thing.
But | want to hnow who asked for a certain
help and that help  was denied.  But  if an
argument is made without any basis, I cannot
angwer it. I would say, if such an applica-
tion has been made and has not been  viewed
with sympathy, I am certainly prepared, as the
Minister 1n charge of the department, to  look
into it, exanune it and give direction to my
officers that such cases should be looked into
with sympathy and if need be preference
should be given (o them. ‘This is my answer
to the whole question.

SHRI DHAMANKAR (Bhiwandi) : The
plight of the Kothapur industry is very bad.
Stocks have piled up in the last three or four
years. There is absolutely no demand in
spite of {2ccavi loans to agriculturists by the
Mabharashtra Government. Under the cir-
cumstances I entirely agree with the hon.
Minister that diversification is the only way
out., But Government must come forward,
specially the development Commissiner for
small scale industry, to find out what kind of
diversification is possible.

As far as I know, actually one unit has
manufactured a scooterette and it was on the
road for trial also. They had asked for per-
mission to manufacture scooters and s.ocoteret-
tes in Kolhapur. Secondly, the National
Small Industries Corporation supplied several
items, ancillaries and auxiliaries, to the Direc~
tor-General of Supplies and Disposals. May
1 know from the hon. Minister whether any
special committee will be  appointed to find
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out what parts can be manufactured in Kolha-
pur arca and supplied to the public sector
undertakings as well as the DGS&D aad other
Governmant agencies ? If that can be done,
I think, the difficulty can be solved. There
are two problems. One is to dispose of the
piled up stocks and the second is to reduce
the manufacture of oil engines, Therefore,
reserve the entire manufacture of oil engines
up to 15 horse power, as suggested by the hon.
Minister, for the smail-scale industry only.
May I know from the hon. Minister whether
the devslopment commissioner for small-scale
industry will appoint some committee and
find out what diversification exactly can be
undertaken in Kolhapur arca ?

SHRI MOINUL HAQUEF CHOU-
DIIURY : 1 have alrcady said in my reply
that the Small-Scale Industrics Directorate
has already sent a team, has cxamined the
problem and has given the list of items which
could be made by these industrics with their
existing facilitics or with a littic more balanc-
ing cquipment. If hon. Members want to
have the list, 1 can supply the hst to them If
the engineciing association is ready to supply
me a list of items which they are prepared to
make in addition to oil cngines, certainly we
will explore the possibiliry with all the Govern-
ment of India organisations if they have a
market for them. But so far as oil engine is
concerned, there is no market. If there is a
market, certainly, we are always giving prefer~
ence to small-scale industrialists, The small-
scale industrialists are in difficulty, not alone
in Kolhapur, but all over the country so far
as oil engine is concerned. A preference
cannot be announced for Kolhapur alone in
preference to other small-scale industrialists.
It will have to be for all small-scale industri-
alists who are producing oil engines.  All will
have to be given to the same preference, Only
one area cannot be given a preference That
will be neither legal nor ethical.

SHRI Y. S. MAHAJAN (Buidana) : If
you exclude Bombay and Poona the rest of
Maharashtra is industrially backward and
Kolhapur is like an oasis in an industrial
desert. This item is indicative of laxity in
our Industrial Policy. -

The industry began suffering in the reces-
sion of 1968-69 and even now, after 2} years,
we are not able to find out ways and means of
getting it out of the depression. I would like
to ask some pointed questions in this matter,
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The hon. Minister has said that a Com-
mittee was sent to find out method of diver-
sification of industry with the help of some
new balancing machines. My question is
whether the hon. Minister has found out that
the industry have got ths new balancing ma-
chines and they have begun producing new
items. Secondly, if there are export possibili-
ties and if they have been investigated, 1 want
to know whether these industries have begun
exporting those things and, is not, what are
the difficulties,

SHRI MDJINUL HAQUE CHOU-
DHURY : If they would have diversified,
the question of clo,ure would not have come.
They are said to be closed because they are
producing oil engines. Therefore, it is begging
the samie question. With regard to the ex-
port, as I have said, we tried to export oil
engines, For that, the ST.C have been
requested und they are exploring tl.e possibili-
tics Wherever there is possibility, they will
try to help them. So far as diversification is
concerned, 1 have no doubt that some of them
have begun. The hon. Members themselves
say that—there are 400 or 500 such industries
—and according to them even if 100 and odd
arc in difficulty, the others would have already
taken to some other production.

12.38 hrs.

PAPERS LAID ON THE TABLE

REPORTS UNDER ARTICLE 151(1) OF
CONSTITUTION

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (THR! K. R.
GANESH): 1 beg to lay on the Table a copy
each of the following Reports under article
151(1) of the Constitution :—

(1) Hindi version of the Audit Report
{Commercial) 1970 —Part VI—-Com-
prehensive appraisal on the working
of the Indian Telephone Industries
Limited,

(2) Report of the Comptroller and
Auditor General of India for the
year 1969-70~Union Government
(Commercial)—Part VIII—Appraisal
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of the working of the Indian Air-
lines. Placed in library. See¢ No.
LT—173v/72.]

REVIEW AND REPORT OF NATIONAL CoOAL
DEVELOPMENT CORPORA1ION, LTD.,
AND OF HINDU. TAN COPPER, LTD.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): I beg to lay on the
Table a copy each of the followlng papers
(Hindi and English versions) under sub-section
(1) of section 619A of the Companics Act,
1956 :—

(1) (i) Review by the Government on
the working of the National
Coal Development Corporation
Limited, Ranchi, for the year
1970-71,

(ii) Annual Report of the National
Coal Development Corporation
Limited, Ranchi, for the year
1970-71 along with the Audited
Accounts and the comments
of the Comptioller and Auditor
General thercon. [Placed in
Library. See No. LT—
1740/72.)

Review by the Government on
the working of the Hindustan
Copper Limited for the year
1970-71.

@

(ii) Annual Report of the Hindus-
tan Copper Limited, for the
year 1970-71 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General  thereon.
{Placed in Library. See No,
LT—1741,72.]

NOTIFICATION UNDER PASSPORTS ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): I beg to
lay on the Table a copy of Notification No.
G.S.R, 70 (B) (Hindi and English versions)
published in Gazette of India dated the 5th
February, 1972, under sub-section (3) of sec.
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tion 24 of the Passports Act, 1967, |Placed
in Library. See No. LT—1742/72.]

12.39 hrs.

UNTOUCHABILITY (OFFFENCES)
AMENDMENT AND MISCELLANE-
OUS PROVISION BILL*

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN) : I bez to move
for leave to mtroduce a Bill to amend the
Untouchability (Offences) Act, 1955 and fur-
ther to amend the Repiesentation of the people
Act, 1951,

MR. SPLAKER : The question is :

“That leave bz granted to introduce a
Bill to amend the Untouchability (Olfences)
Act, 1955 and further to amand the Re-
presentation of the People Act, 1951."

The motion was adop ed.

PROF. S, NURUL HASAN : I introduce
the Bill.

SHRI CHINTAMANI[ PANIGRAHI
(Bhubaneswar) : May I make a submission,
Sir ?

MR. SPEAKER : Mr. Panigrahi, I have
already allowed a Calling Attention motion on
that It all depsnds on your good luck,
whether you come through the ballot or not.

12.40 hrs.
MATTERS UNDER RULE 377

.(i) M.P. CHIEF MINISTER’S REPURTED
STATEMENT ABOUT JAN SANG HAVING
RECEIVED MONEY FROM US CON-
SULATE DURING ELECTIONS

SHRI SAMAR GUHA (Contai) : Sir, I
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want to draw your attention to a serious
report that has appeared in the papers. The
Chief Mintster of Midhya Pradesh, Shri P. C.
Scthi, has made a serious allegation against
Jana Sangh for having complicity with the
USA Embussy and also for having received
money from them for the purpose of elections

I quote what he has said in th> House in
1eply to the debate there :

“...an officer of thc American Consulate
had visited this State during the elections
and they had met some Jana Sangh candi-
dates. [n some places, they had tried to
influence Muslim voters.”

This is one of the extremely grave allega-s
tions, 1 should say, against a party which haer
been recognised by the Election Commissioner
as a nationl party. For the sccurity of the
whole principle of our democracy and also the
national solidarity, I wou'd request the Central
Government to have a CBI inquiry into this
type of serious allegation. It would have been
quite proper if this statem:nt would have been
mide by a Central Minister on the floor of
the House, 1 want to draw the attention of
the Home Minister, He should coms out
with a statemant on the basis of the allegations
that have been made and whether any prima
Jfacie case was established by the Guvernment
of Midhy Pradesh, It is absolutely essential
that the whole country should know whether
there was complicity of the U.S. Consul,
whether they tried to influcnce the election by
offering money to a certain  political party.
Just a few days ago the CPM were accusing
some political party of having complicity with
KGB in West Bengal. These are the type of
allegations made. If these charges are proved,
1 should say, they have no right to exist in
this country as political parties—those who
have forcign help, foreign connection aad
foreign money for the purpose of elections.
1 want to draw your attention to this because
these allegations are of extremely gave
nature, Thercfore, the M:nister concerned
should come out with a statement whether
a prima facie case has been built up against
Jan Sangh and if so, what are the bases of
the prima facie case. The whole country
must know about it.

Ao dto ¥ (@WrAA) : e
Agraq, A oY AT FAET F GEeY A FE

*published in Gazette of India Extraordinaty Part I, section 2, dated 13.4.72,
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(i) ALLEBGED ATROCITIES ON HARI-
JANS IN A VILLAGE IN Punjas

PROF, MADHU DANDAVATE (Raja-
pur) : With your permission, T rise 10 refer
to a very important issue, of atrocities against
Hatijan men and women in the village Koule-
majra, 24 kilometics from Patiala in Punjab.
In this village there is almost “darkness at

noon,” In broad daylight Harijan peasants
are prevented from going to the fields. They
are not getting green fodder. The

women-folk in the Hanjan families in the
village lock themsclves up in their houses
during day time so that they might not be
subject to inhuman atrocities at the hands of
political opponents,

In this particular case, drunken men
described as “Dare Devils® freely move about
the village abusing and threatening the Hari-
jans and their supporters, A few days back,
these persons were led by the Sarpanch who
used to carry fire-arms. In this connection 1
would like to quote an eye-witness report that
has been actually given by the Hindustan
Times Reporter in a very significant despatch
on 6th April 1972  This despatch says :

“When 1 went to this villagec some of the
women not only sobbed and cried while
narrating the incidents but even tremb.
led at mid-day. Fear was writ large on
the faces of the entire Harijan population
nearly 55 families. There woes are the
result of their having voted for the Cong-
ress in the recent Assembly election,
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The worst part is that most of the Police
action is on paper in spite of the higher
authorities, The aggressors have the capa-
city to beg and buy impunity and bash
and bully the weak,

Finding that Harijans wecre favouring
the Congtess, the pro-Akali Jats led by
the Sarpanch first struck on February 29.
Armed with guns, they went to the house
of Ram Saran to punish him by misbe-
having with the womenfolk, The matter
was reported to the Police but no effective
steps were taken to check the repetition
of these atrocities.

Koulemajra village and Julkan Police
Station are the typical instances of the
lot of the Harijans and the functioning of
the Police Stations in the rural areas.

The peasant proprietors treat the Hari-
jans as serfs. There are scores of villa-
gers in the State where the Iarijans have
been pressurised to work on low wages.
In places like Shaheedgarh the Harijans
were boycotted for months because they
demanded highter wages

As the wheat harvesting season is
approaching, tension is building up bet-
ween the Harijans who want higher wages
and the farmers®,

Sir, this is the plight of the Harijans in
India of Mahatma Gandhi and Dr, Ambedkar,

Let the Government make a categorical
statement on all these atrocities that have besn
iaflicted on the Harijans of this village in
the Punjab. I am not at all coacerned
whether they are harassed because they have
actually voted for the Congress, I have no
sympathies for the policies of the Congress,
but, even to Congressmen, I say : “We may
disagree with what you say but we shall defend
to the death your right to say it”. This is
the spirit of Voltaire that we would like every
Party to adopt and in this spirit I have raised
the issue. 1 would like the Government to
make a categorical statcment. Thanks to
the Hindustan Times, they have brought out
this story of agony.

Sir, let me end my reference by saying
that there are many people in this country
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who feel that if there is Hindu-Muslim tension,
the entire nation is rocked to its feet, but,
when there are atrocities on the lower classes
like the Harijans and the Backward Classes
and the Scheduled Tribes in this country,
the nation rcmains only a silent spectator to
these atrocilies against the Harijans and the
Scheduled Tribes. Therefore, 1 demand that
the Government come forward with a cate-
gorical statement. Though there is no call
attention motion on this subject and there is
no obligation on the part of the Government
fo make a statement, on behalf of those who
suffercd these indignities, 1 categorically de-
mand that at some stage let the Government
make a statement on these atrocities that have
been perpetrated by certain political sections
in the Punjab.

SHRI R. V. BADE (Khargone) : The
Speaker has not allowed the Call Attention
Motion.

12,49 hrs,

DEMANDS* FOR GRANTS, 1972-73 —
Contd.

MINISTRY OF EDUCATION AND SOCIAL
WELFARL AND DELPARTMEN CF
CuLturr—Contd.

MR, SPEAKER : Now, we take up items
7 and 8. Time allotted was six hours. We
have already taken 4 hours 10 minutes. The
balance is 1 hour 50 minutes.

How much time would you like to take,
Prof Nurul Hasan ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : I would like
to take about 50 minutes, and another 10
minutes would be taken by my colleague, tle
Deputy Minister.

DR KAILAS (Bombay South) : There are
3 hours allotted for Science & Technology.
These could be added, so 9 hours are available.

MR SPEAKER : That is a very good
mathematical proposition. But actually, the
otal time was six hours,
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So, almost one hour for the Members and
one hour for the Government,

PROF. S. NURUL HASAN : If you like,
I will reduce my speech, but I thought that
members would like to have more information.

MR. SPEAKER : That does not depend
on you. Members would be interested to
have a reply. 50 minutes is not much for
reply to the debate,

Now, we¢ have ten minutes. You can
start at 3.150or 3 pm Mr. Barupal was on
his legs.

Mr. Barupal,

st gAETE  arere (AT

qAAT Feww AdEw, ¥ &o foar ek
FRIST-FETIN & qFAT 9 Fioq & oy wer
gar wr AN g ww 2 fF fmar Ak
e fesdt ot 3o FY gfaae @A &
¥ ) fawg aga a3 fawg § 3T Q)
frgal & fo 6 w= ¥ gag agT T,
g9 foq 10 15 faaz DT & &t wfasr @
afil st g, g for Famw g A &
qqY Fg W oA BF 4wiT wenw FY
afowner @1 § ? amrw weqw § fieg g,
T gwrw, 99 A, g d A #i]
g g —gar g feaw g § Qv
ag gure Feamw w1 fawrw feg wnd &
foq § ge 0 aug § 74 qomw ) f@E |
gz ¥ wrgw gar fo fag sEew & fou
qars Femu faarr @ wan ar, fas? gu
A7t & fog, Tda (T afafag @l & fog
ar faar ot grazasar €Y gAF fou ey
73T a1 IAFY A wvE qgar A gafeq
TaHT A9 AT FEATY ¥ 44¥ F& afe
wav soqror w7 fear amd & scafen A
E}ﬂ"f |"'(tum=v)

eaw WP : NS fag iy e
fad® zafeg ol a@t & a99 wmar 7
FHforg

* Moved with the recommendation of the President.
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st geene arears ¢ foer & v
# oy Y7 § Fo W qarar 3T & FTH
qgAT g ;A Foqw ¥ vy A K
FAT ARAT § 5 gaAre woqw ¥ grar faw
o & foq oY g a1 <Y g Y fRav Srar
g ag 37 Iwi aF A qgwAr &, IHH!
FEIAW AT AT &1 AF Ry e=erd
Fga & fs7 gword & arg-ma, e 7
f& msae guigrd Sragwrng o &
SN F®F T Faerar § fw ogwEa
afafaa) & gra s gl & -

"eqe WA : AT ATT WA I H
a8 &, T8 AT § 0 ()

Y oA arens : # g T @I
ar f St wqar fear § w9 geaat giar
g Faamr argr g fr gfwdt & fog
gy afafaal & gra o §a1 &< Far
% gz edim aa 9x gy fiar g afw
FAt-Ft IA%Y ag dar fasar & a2
YT FH197 TT 77 447 S04 gr mar 2

T wF § & omad fAdgT s
HIAAY ggraar & arasg ¥, Fr ghoai a2
1§ AT oA 1 sTEA ZAT &, Bt qwe
T RTE AFATT AT FOWHAT VAT § A1 A
FegedY FY5 qIAST ST & AY qEeK FEI
# MY I FAA FEOTAT A AT
& ofFg Y 9 gaw speraq Prnr 3
qre # A R 3 0Er gAEr S @
agf faar &1 Fg T AT 7 g wm

-

Syt % giewAl 1 FrFE A gwen
F1 gy 2, AT AT § IART 40T & wO4
sfs afe e 8% &Y syaeqr @, I9H) uF
gary waar f&ar A0y 9y ¥ A @ ag
fes gzdar st TN W A Q@
¥ gfewAl ¥ foq amiT TaTwr A @1
o &, & qray qqrar agar g AFEAT
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& a7 g ey, wraTeNd, greanfaam
st wofiA gei-wet fo9 & ovw 9o g
IuFr 15 aqr agf | & sgar § 5 g
gAY wity w707 1 gfomt & fou qure &
foo @t Fg =Y Sy & SAH wa-Afawrd
7ot oAt &, 78T TR TV gEAAT AT I
AE F 9N gy T Sy & AfEw &
FgATE f5 =@y N o gar § s AN
mR afasd § ¥ av Ay qwiw seam A
F qera F g FIf w0 AT W R ar
BIF AT H AT FLE R 1 59 ATZ A ag
oSt A o9 92 gAr &4 &7 vAAr ot
Fo i dagvag - (amam)

gfaet & fan useam § ot A
& IR F 7 a7 § wvAr =zar g B
1950 ¥ Tg TrATATA gIr W A A
SaFY 22 q9 Y N0 & qGI IF AL
arg %y fafeza g o 7Y a4y | RAMH
gr & fewmar fomr srower &0 e sy
g e qafe § 21 73t 0w MEm
& Pely e eafan wvgw vy aga
8T 1 %T 37 T2 9T F5¥% gfewT
foar arg ST AFT & 7 gW HIAT I &
fr 25 a7 47 arary & arg ot anfrand
AT AN N AT At A Al g gw
qEETT FT THATT F 7 76 v 7 oAmg-
gar 9 % e wwilmy v 3 &%
e it 77, 3gAT ¥ g wforer A Afsa
am=T S9 & AT § 1§ wzAr g Fr 1947
Toarea faaraT & aig FeAd @ wreonrdf
7zt 9T W F3I7 it AT Sy ¥ e
HIT JTFY T-TGE ZHIA & 9V WaTT &
T F 9=01-9=87 TV 9877 § 93g
sfeadt £t maqen wat #% et a0 g€ &
o (smART)

% &29 %1 wasy 32 & 0% dmer &
N ga A I NHA A, gH qgeaar § 5
A TgT Al ¥ A1 AR Amanfag ¥
IT AT F AN OEw qOF & 1
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[ gemeTe arears]

femr Bffw g ger o 7w wOT gfww
3 st it S 1 § Fo e
grgar ot T et ard &7 gl Sasr
A frarg e g @,  wgar § ¢

fewgalt & e Jzard & @

ar wrea § o qandy 7 iy
T e few ¥ Igal #r w9
Y IR Fgi IR TIEATE A Y
q F1 F@ FE T A7 Iae’
Afery § gt ewrd 7 el
T 93 AT FT TR g1

Y i arsfas Y qgrd 7 &)

gamgNAFRE"

ALTW WEAT : T AT A AT WA

*ﬁQI

Bl QSIS JIEATS ¢ AU FgX &7
was 0% ¢ & 9 3o faer w<& gfasl
Y gdwr vat # A wiai H § 1 ot gfeam
FHY F fou ard & gleew st
i

dare § waT g § faw & geer,
Tt § gfew FY arrer oY @ vy o7 gEer

ghaadl &1 arw Wt A9 & feq ol
I AL § | TH TN FY AW § T
sz fraree & fou dar 3G & afeT gz @
gHqu seaAgi ar 81 & wgarg v
wH foq 715 oF =8t @ A D
FH FE AL FTACEH qJigFq &
o ot QT gary AT F grav faar smar
¥ ¥g fraar &< v §, feer waw 9g-
qavr gyar § s fraw sowr geaa dar
2 A gf g ) Al 4 § s 3O AR
ot =g
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WMo Mfwre aw (Ewq) @ Feqe o,
gt a% g faer w1 gray &, & auwA
§ @A ¥ qT A 9% gL AT wEy
wgeaQel X Ty srravaw § 1 eAdaar ¥
ar gar dw § mafmwlor @1 g enwew
gar & | ag Fafraior & 9$™ w7 W
g—uF @ wifas awgen &1 At & ek
T T 0D wr Fmiw d 1 wRi qw
Wifew aegent & faafor o1 wvaey &, gud
FIE g IF TAN TESAT AT FTE )
T 2w Ffy swara 3w & 1 Ay agdt
Y &, IAT saWt @ & afww Jwfas
qrEal F FTCT GHA ATHT ITF FT I,
Q1T FY IAT AT, (AT A AT aifaw
FHTAT, FrAqreY FY W syawar N TwiEQ
AU AT FTEY TgT | 98 STUGET 99
g o g frgw s E o FO%
O FT F {ATG ¥, AT gAFT TF &AT
ot adf  wmAr o¥ar affF Al ¥ T 8w
¥ WA FHA |

13 hrs.

gat awg Aifas iR gady aegen w1
grarg § N Sftaw F fou aga araws §
@ fqafer &, dar &3 sed o fade
faar g8 aga gz aF awsar gifew g &

>fer wgt a5 af Ot F Famtor @1
grgen § & ogar wgan g fr @t g W
oY awear Adl fadY & 1 € NP 7 famior
I feufa § & Fag feafs § cgeow faely
¥ ggrvar fgfrar ¥ w07 shvaw
A} ¥ wur g sufe g o foe & fauw
F AT @A F wreor §7F g B & fren
gorfeal & atsr agd stsqaa fear &
Y5 oY firerr et by gV & G o faerr
sorelt we g fagfy w8 97 a% 3few gar
2o &Y farerr worey § @y wfuw Do §
Tad Wt .1 g Wl Y awar &

YR WG : To  JrEH ATAT WY
o7 & iy 9T wd )
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13.01 hrs,

The Lok Subha adjrurned for Lunch
till Fourteen of the Clock

The Lok Sabha rcass.mhled after Lunch
at four minutes past Fourteen of the Clock

[MR DEPUTY-SPFAKLR in the Chairl

DEMANDS FOR GRANIS, 1972-73 Contd

MINISTRY OF EDUCATION AND SOCIAL
WLITARF, AND DEPARTMINT OF
CuLrurr—Contd.

¥lo TfaT IM  IUNA AR, 94
stgg & % 7w @) 92F wafirg g€ 9
gay § T2 v ot fF eAvrsy & amg gme
Tor & wg-famior @ go & &Y 37 a4-faain
¥ fraa7 & famior gt 78 & 1 us &1 dfas
g4t a1 frahr ot gav A 9y A
fautor 1 2% gre & faulor & g7 awasa
fay &, fF7 gy gH & faaior Few
FT A% T awwar "9 fasy, a7 3qwr
Frem &1 g famm & gard gfsr Faw
Wifas efre 1w & 1 T gw-adir
MAATHT 41 A9 5 | F Fas s fyqaqg
¥ & wifas sifa & faeg adr g faw
T ¥ =yt &1 ShEw §F Sefa Y 9
a8t foeelt, @Y $Y A8 frean, 9z &
for waer A€ famar, gadt NS 7@ frody
agr wifar faate @ar =fgd, afe afz
¥aw Aty fafor sgem & @Y &t afw
stz wfre aafq QR 79 Fr FETOT A
g qwar |

vy 2fez F w07 gy @ A 95 D
% fanior % wdar afgewm T fear § 1 ag
4 wez a1 ITAT & wagw v Fediem
gfe & agf #7 <@ § 1 g AT 99 gAAT
sqgF weE & fF 9qf safes o) awfie o
qes AT AT AT ) 9F F w0 &
gary ¥ HAF O qwR we ¥ A@ af
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g 197 ¥ seor @duw & gurdy ageafa ¥
FqOET AT & | TR FE AR ¢

gfr erar swvad svafafaafag o
oY faar aeawa qws gHeR )

Tg IA THT JATTF T F G F FA0
21 g T TF TOT GG S F AR
#9Y uF FTHI A § g9 v Ffgenre far
g AT dgmT we FT I W% fear ¢
gy afgur & dgeT weg Fr & gATRd
4 ST § | 98 YFHT e qfyww § amr
gatr 31 afemm {1 2w wex AT IqEw 99
awg got a1 fom wwa 91g §R qrafar w0
AFTAT F% 7ET U, §IT 3aF IT qeqrardy
Ty nalasnfiess am faor war o7 e
wafrnfess & faNg 7 ag=x =
g1 g A vy g ofefeafs @@y
ot | afra et Fatar ug faser & fF
TP ST Y W FEr oAt & T o)
srafaaan &, gaEr g, Aefas wg § 3
FT =T &30 38 8 % a7 gary agr fex
g0 I AT Forar A 1 A ¥
qray A EAR A N TIRF AT TB
@i aifas § R 78 @ arfers §
3fwa w99 F wvaqyg w5 o Arfeas 74y &,
gy anfras &1 & arq & #g71 wgaTg fr
g qfifeafr ¥ of@ade i oifgd 1 oW
g% ag uyftadq 7 fm a9 aw gark A
y =fw ak Aafe o faaion @9 Fer
agr g

SET T UF FT gEE g, oW QY THL
¥ 3 uF aaqw oW § AR g fafoe o
g1 oros i gg Ayl 9T safwEma €9
¥ ol gmfas &0 & or) &ar § s
faforcz g it § 7z fafuse St 9 sl
fafoee smaT 9x @67 AT &1 AN ot
wyefa &1 ws a3t fray &Y qoenan 6
ST ¥ Y OW F ¥ oww § a afx
arg fafiee &7 ¥ 3G o fafirer aof v
T31 oot faae T Aingwaagar § far
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[=ro mifaex 7]
Tar & WA o g wraginar ¥ wgy

g:

faweagal faam. qrgRieragftsa
g faag Ag. qegat waraz: 0

ag s fe 30 8 ¢

qgst 4 v admaf F asT )
gafirarfy dmor gamifafagan o

@Y afgzm g ar foren & F15 eqrw 9
wgr @ gary % Qi w1 fRair 5 avg
g &) gFar

forar sopY & Say Ay gAR WA
STAA F O FFOST & 989 o el foear
SO & gare g zad (o ww afaws
frgga gar ot fev sfaway AT &
aq 1948-49 ¥ zAX 9ATF Twf 2o
TTFEOA AT AeqAAr § anA fagew ga,
fex w9 1959-60 @ st swErr &Y
seeAar 8 A FHEY g

feT &g 1964-65 7 A wrarT
wqifad gar 1 7 == snEwiy | gt Afafaar
¥y d #1531 ¢ B gurdy farear gor &
¥ gare g wifewr sv gnw wd &
sw grar wrfed | faar ga%  gwidY fager
SOy Y Ay GuT awA | g9 grEE H
oga sfawr s Y FHA 7 9 3o T
& o & qg &7 argar g

“FHAT 9 ¥ ©F FT AFW g A F
®w foert Stta qar @wtH § aga
FhHg aram g1 owvdE AEw wv
AT A W1 A9 Ag g eT
& T & 1 wa: ey &7 Sfvad foed fam
7Y Az ¥ fou g @ sy g
dmc T Ay faad dfaw aar
srreqnfens gedt # frsr Y @rgy
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N wvw swE gfear (awd)
qreaay gd fader 5w g a gaar few-
Fav of fear qar & wrAde gEer &%
frefl g f1 T FT R E

MR. DEPUTY SPFAKER : There is no
point of order.

ere Mfag aw : Wifgs swfa &
waq sreifens wasw 9T &rer AT Figg
s aw aremfens waq ov wifas sfaa w1
WaT G T8 AT aT TF INCY FEAT7 FH
et 781 &1 faar % aafw ok gufe
F1 FHEqTy TEY &7 AFAL |

FET aF AR d@YF aqE g2e T
I g, wHISAlE F gd favg a@) g,
a9 gTa F fgrg oad 31 gan
wfnay, wgfgdt 8 gard ad 9@
T AY A7 v qz @l 98 O fF awed
gizoraeg g Nawgadr § § s
WA IName R stang sy F §,
T fasg g, 0R AT § 1 BT 9K FT
ATy

o garr feq aeaafa a1 afexd s
a¥ yAfg A

T WEr QEIIETE ¥T g §ear g,
# 78 aww mar | gu fadgg § f s
g% frar soel & Qo 1 wEaew g,
Igu remfcasar N gq T WAW grAr
Fifgd

WK ggy § | U qd Fgar
g1 aoft 35 7w Ay afvw 7 gg
Y faeafaamer & w@wy av A fgedr
R wrerE ward G gk &0 /Y awew
Hagr ar fe ghar & Fha-07 ot
ol & gar g 1 Ay o Aar s 2w,
azfeeaa 3w gfvar & g faw 2w o
forerr gorieY o faRelt wior & sETe Uv
wwdl g1 | gN gud ofegda &2Aar g
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ArgwTTET FT EN T &t 9y, faw-
fagreai ¥ AFY T9F |t o1, AF ATV
FIH T qHAT & 1

A WKl ¥ W19 § AT AT FHAT
FWTE | .

SHRIMATI M. GODFREY (Nominated-
Anglo-Indians) : 1 rise to support the Demands
of the Ministry of Education.

1 had pointed out last year the housing
facilities that should be given to the school
children. I would like to stress that point
again that our school buildings are no place
where children could stay for such long hours,
and I request the Government once more to
take note of this.

I will takc up the Rcport for 1971-72
The Government of India has sanctioned a
scheme for the appointment of 30,000 addi-
tional Primary Tcachers and 240 Assistant
Inspectors 1 suggest that instead of these
Assistant Inspectors, it is better that we have
full-fledged Inspectors who will do a better
job. These inspectors are paid very mcagrely
and I suppose they just do the amount of
work they are paid for. So, if we could get
a few more inspectors who really go about
and sec the work that is being done in each
of our schools I am sure we will be on the
line of progress. It has also been stated in
the report that these inspectors should go
round and sce that in each of the schools
not only the children are working but the
teachers are also doing their duty towards the
children in all respects.

In this report it has been pointed out
that the government is providing midday
meals to about 9 lakh school children. This,
I think, is a very good project. But I would
like to ask, and I would like the Minister to
reply, what meals are being given to these
children in the schools. Besides this, they
also say that CARE-assisted school midday-
meal programme is also operating and this
covers about 11 lakhs and over., If CARE
organisation is providing midday meals to
the children, I do not know what is happen-
ing to the money that the government is
spending for the midday meals. Because, I
have gone round many schools in Andhra
Pradesh and I bave noticed that these little
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childten get two tiny biscuits as midday meal,
or some kind of wheat flour made into some-
thing is given to them. When CARE is
providing the midday meals for children, I
do not know what is happening to the money
that the government is spending for the
midday meals. I do not think that the
amount that government is giving for midday
meals is being utilized for midday meals, I
would like a check to bc made on that also.

Besides, government have opened work
centres for the youth. This is a very good
project to train the youth for the future in
whatever profession thcy would like instead
of stereotyped school education which our
childien are getting. I must say that our
teachers are also giving parrot-like education
to our children with the result that when
they come out they are pushed into some sort
of job by their parents, who arc eager that
they should do something for themselves,
something good. Most of our childien
prove to be misfits in whichever jobs they
are pushed into 1 would really like these
work centres to be improved and their stand-
ards raiscd so that they could give some sort
of certificates to the boys and gitls who seek
employment after doing a sort of course in
these work centres,

Now that the government is spending
huge amounts on these work centres, I would
like to know what happens to the produce of
these work centres, becausc they must be
working on some machinery and must be
producing something. These produce could
be sold in the market and the proceeds used
towards the recurring expenses of these
centres instead of government meeting their
recurring expenses.  Suppose they teach
carpentry or mechanical engineering. When
the children are working they must be produ-
cing something. The proceeds of the sale of
these produce could be used for meeting the
recurring expenses of these centres. .

One point struck me when I was reading
the Report and that is this, Desh Gitanjali
is an excellent idea for strengthening the
sense of national identity among our school
children  But [ was surprised to read further
on that some money has becn sanctioned by
the government for teachers who are teaching
the singing of these national anthem and
national songs. I do not think we should
pay our teachers for teaching the national
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anthem to our children. Everyone must
know the national anthem and the teaching
of it should be done as a part of the routine
work, and this amount of money could be
saved and used for other purposcs instead of
paying for special teachers to do teaching of
national anthem. I do not think it would
be right that the teachers should take pay-
ment for teaching national antbem. Every-
one of us must know thc national anthem
and we should all sing it with whatever voice
we have got and the tcachers should not be
paid eatra for inculcating this national spirit
into our chuldren It should come naturally
and cvery school teacher should teach the
childran this. 1 do not think there should be
any special tcachers for organising this Desh
Gitanjali,

It i said that the Government s giving
assistance to voluntary eductional organisations
in the field of school education in certain
directions like sciencz education and library
facilitics. It is quite a large amont that
the Government is giving  The Fourth Plan
allucation for the scheme 1+« Rs 45 Jakhs 1
would like o ask the Munister whether this
sum of R+ 45 lakhs is being distributed
among the diflcrent States because, I know,
when I was sn Andhra Pradesh, 1 was reques-
ting for over two years for just Rs. [,000 for
a library for a certain school and the Govern-
ment said that they had no funds. That
school, I know, is doing very good work.
4,000 boys were going to henefit by it and nt
was a nccessity there, Yect, the Government
did not give it while 1 was there, with the
result that the boys had to suffer. When
Rs. 45 lakhs are b:ing given for voluntary
educational oiganisations, 1 think, the distii-
bution should be examined and we should sce
that those voluntary organisations, which
are doing rcal good work, arc assisted in
some way or the other,

It is very clcar that the Government is in
a mood to help these voluntary organisations
but I am very sorry to say that particularly in
Andhra Pradesh and, I think, in Madhya
Pradesh they do not cven give recognition to
schools which are teaching through other
languages. For instance, it was very difficult
for me to get a few shools recognised —I do not
think they arc yct recognised —because they
were teaching through the medium of English,
Itis a fundamental right whereby minorities

APRIL 13, 1972

Edu., S. W. and Culture 124

are allowed to teach through their own
mother tongue, If it is mother tongue of a
minority of us, we will naturally teach through
that mother tongue, I am sure, the Govern-
ment must recognise this and should give
recognition to these schools which are doing
a lot of good.

I am told, the Government of Andhra
Pradesh is checking on statistics and seeing
the number of parents who arc wanting their
children to be educated through media other
than Telugu, Last time also I stressed this
and said that when a State teaches through
the mediom of its own regional language, we
arc putting these boys and girls in water-tight
compartments when they find themselves
sttongers in their own countiy.  Government
is not able to provide them with jobs in
Government service and they are not able
to sech cmployment outude then State.
What 1s happening to these young boys and
girls, who come out of schools teaching in the
regional language, whether Tamil, Telugu,
Marathi or somc other language, is that they
cannot gel jobs in other States ; they do not
fit 1nto companics because companies only want
people knowing English o1 Uindi and then
these boys are roaming about. That is what
is causing indiscipline in schools and colleges.

Besides, I think, in technology and science
subjects our regional languages are not rich
enough vet and the books produced in the
regional language. arc not able to educate
students in the college standard. They are
not getting enough matetial supplicd to them,
Thz books produccd are not as interesting
as they expect them to be. 1 am sure, this
also is contributing to the unrset and indiscip-
line that we are finding in our schools and
colleges because there is no regular standard,
1 would like the Centre to take this up and
at least pul some sort of a control on edu-
cation in the States so that thcre will be one
standard throughout India and our boys and
girls will find that the whole of India befongs
to them and they can move fiom place to
place.

Finally, about the Sapiu House Library.
I was really surprised to hear that there is a
proposal for breaking up the international
library, which is really catering to the needs
of so many forejgn students and so many of
our own students, Since we have got a
monument of this kind in India, we should be
proud about it. I hear that this is the third
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in the world which is supplying books of all
languages and on any topic. It is first in
Asia and the building is so very good. I
would really be sorry if it is shifted to some
other place. 1 would request the Minister to
look into this and give an answer to me in
his reply.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. S. RAMASWAMY) :
Mr. Deputy-Speaker, Sir, we welcome most of
the citicisms and suggestions madc by hon,
Members, But I cannot agree with Mr. Baru-
pal who made a very sweeping remark that
the money intended for social welfare is not
spent for those people for whom it is intended.
1 emphatically deny it. We have got every
check and counter-check to see that the moncy
is properly spent.

The Department of Social Welfare is con-
cerned with the amelioration of the conditions
of various under-privileged sections in our
socicty, the Scheduled Castes and Tribes,
woman and childien and the handicapped
people. The country has made very rapid
progress econcmically and in other spheres due
to various developmental activities. The
benefit has reached thc common people
but for the backward classes of people
some special programme has to be implemented.

The framers of the Constitution had re-
cognised this and they made some provisions
to ensure that special treatment is given to the
backward classes. Article 46 enjoins on the
State to promote ecducational and economic
interests of Scheduled Castes, Scheduled Tri-
bss and other weaker sections.  Article 39(f)
envisages protection of children and youth
against exploitation.  Article 41 speaks of the
need for public assistance in cases of old-age.
sickness and disablement and other such cases,
Article 47 cnjoins as a primary duty of the
State to raise thelevel of nutrition and the
standard of living of the people.

The Department of Social Welfare is
charged with the implementation of a large
number of Directive Principles in the Consti-
tution. It was said during the debate that
much money has not been found for this De-
partment. Somebody suggested that back-
wardness should be treatd and fought out just
as liberation of Bangladesh and that more
money should be spent in this sphere,
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We have becn spending a lot of monzy,
We are also giving more and morc provision
in the various Five Year Plans. In the First
Five Year Plan, only Rs, 26 crores were
allotted and till the end of 1971, a sum of Rs.
370 crores have bcen spent. During  the
Fourth Five Year Plan, asum of Rs. 142
crores has been provided under the Central
sector and Rs. 185 crores under the nen-Plan
State scctor.  So, on the whole, we are spend-
inc Rs. 327 crores for Scheduled Castes and
Scheduled Tribes in the Fourth Five Year
Plan which is equal to the amount spent in
all the privious three Five Year Plans.

The most mportant thing that we are
doing for thc Welfare of Scheduled Castes and
Tribes people is in the field of cducation, The
education programme has really made a great
impact. In 1931, the literacy rate for the
Scheduled Castes was 1.9 per cent as against
the gencral literacy rate of 9.5 per cent
This rose to 1027 per cent for Scheduled
Castes in 1961 against thc gencral literacy
rate of about 24 per cent. Thus, while in the
case of general population, the literacy rose
about three times, in the case of Scheduled
Castes, it rose to Five times, As for the
Scheduled Tribes, the literacy rate in 1931 was
o7 percent and, m 1961, it was 8,54 per
cent. And this literacy percentage rose to 12
times. Thus in the case of Scheduled Castes
and Scheduled Tribes, the growth of literacy
has been at a far greater pace than that of
general population.

In the post-matric education also, the
improvement has been  considerable. In
1950-51 the numb.:r of scholarships awarded
to Schedulad Caste students was 1,316. This
number rose to 1,6%,000 in [971-72. In the
case of Scheduled Tribes, the corresponding
figures are 348 in 1950-51 and 32,000 in 1971-
72. Thus the total number of scholarships in
1971-72 is 2,00,000 and is expected to go up to
2,25,000 1n 1972-73, Thus there are at present
about 130 times as many Scheduled Caste
students undergoing higher educaiion as there
werc in 1950-51, while in the case of Scheduled
Tribes. the number has gone up by about
90 times. Therc has heen a  great
demand for increse in the quantum of scholar-
ship with regard to post-matric education,
This was considered at the highest level and
it has been decided that, due to paucity of re-
sources, instead of enlarging the quantum, it is
better to stick on to the number of people ;
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otherwise, the number covered will be less and
only a few people will be getting the benefit,
At present scholarship is given to all Sche
duled Tribe pcople without any means or merit
test, but with regard to Scheduled Caste people
only means test is prescrited, ie, if the
monthly income of the parcnts is Rs 500 and
above, the student is not eligible for this scho-
larship. To give encouragement to meritori-
ous students who get about 60 per cent in the
aggregate in the final examination, the main-
tenance allowance has been enhanced ; they
are eligible for 1} times of the maintenance
scholarship. This year it has been decided to
extend these educational benefits 10 neo-Bud-
dhists— the Scheduled Caste people who are
converted to Buddhism.

With regard to Scheduled Caste and Sche-
duled Tribe girls, the improvement in educa-
tion is not so much as in the case of boys.
To give them some fillip, in the Fourth Plan
period we have set apart Rs. 2 crores for
starting girls’ hostels—for both  Scheduled
Castes and Scheduled Tribes ; and this year,
about Rs. 30 lakhy have been provided for
that.

Some hon. members said that more Ash-
ram schools should be started and the educa-
tion shoula be based oa some craft, There
are at present 733 Ashram schools. We are
spending more and more cvery year. In 1969-
70, we spent about Rs. 50 lakhs ; in 1970-71,
we spent about Rs. 77 lakhs, and in 1971-72,
about Rs. 113 lakhs. We are giving mor¢ and
more aid to Ashram schools, and the educa-
tion is meant for primary and middle class.
We are teaching them some craft also —spin-
ning weaving, embroidery and so on.

Therc was a general criticism that the pro-
gress with regard to allocation of houses is
not good. Providing houses is the concern
of the States a.ud the Centre is giving aid to
the States when they build houses for these
people. But the Centre is directly giving grant
to people engaged in unclean occupations for
building houses, We give 65 per cent grant,
and the 25 per cent has to be borne by them,
by the beneficiaries, either by way of labour
or by way of other materials, In 1969-70 we
had built 3,068 houses and given 307 house
sites : in 1970-71 1,249 houses and 475 house
sites were given to these people.
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Then there was a demand that more
drinking water facilities should be given to
these pcople This is a very urgent necessity
and it is being done by the States and 1 am
sure they will look into this matter.

Then there was a criticism that the Child-
rens’ Nutrition Programme is not being imple-
mented, that the Minister made a commit-
ment but it is not being done. In the case of
children, though the comprehensive national
policy resolurion has not yet been placed be-
fore the House. we are implementing the
programme in the case of the children, In
this year. about Rs.30 lakhs have been set
apart for providing relief to destitute children
in the orphanages and we heve launched upon
a special nutrition programme intended for
the children of 0-6 years of age. We have
covered the whole country and this has made
much progress, I can say. This is one of the
programmes which have reached the target
well in time, T will say, even in advance.

In 1970-71 against a target of Rs. 6.80,000
children, 6,55.0..0 children were provided sup-
plementary nutrition in tribal areas and city
slums. In view of the good response to th:
programme, in 1971-72 the programme has
been extended to 450 Tribal Development
Blocks and to more than 200 cities foi the
benefit of the slum dwellers  In this program-
me, during 1971-72 more than 20.53 lakh child-
ren have been extended the benefits in more
than 17,200 Centres.

In the coming year we are going to ex-
tend this programme for 30 lakhs childien and
Rs. 20 crores have been set apart for this
purpose. Not only we are going to extend
this programme to drought-affected areas but
to nutritionally deficient pockets in the rural
arcas as well,

I want to reply to oneor two criticisms.
The hon. Member from Bastar said that some
atrocities were committed in Bastar on some
women and jobs are not given in the public
sector industries to these people. The Home
Ministry is also concerned with this and we
are also looking into this matter and we will
try to do whatever is possible to avoid this
harassment.

Much was said about untouchability and
that we have not been able to abolish untou-
chability. Untouchability can be abolished
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ouly by giving more and more cducation to
the people and especially, to the Scheduled
Castes people and raising their status. Un.
less that is done, untouchability will not go.
The Education Minister has introduced a Bill,
the Untouchabilities Offcnces Prevention Bill,
which is providing stringent mcasures to eradi-
cate untouchability either by practice or by
precaching.

I must say something about sports Mr.
Chandrappan said that circus should be deve-
loped. We were prepared to give any amount
of encouragement to circus. Only, the circus
profession is not c¢oming. We have written
to them, but they have not approached us.

With regard to sports, we have done ex-
ceilent work last year, We have sent many
teams to foreign countrics Many foreign
troupes were here (o play several games. In
Cricket Tennis and Table Tennis our people have
done very well In the coming year, which is the
Silver Jubilee Year of our Independence, we
are going to have a mass youth rally in the
capital as weall as in the capitals of the States,
and our programme is to follow it upin the
coming years.

Thank you, Sir.

SHRIR P ULAGANAMBI (Vellore) :
1 want only onc clarification from the Munis-

MR. DEPUTY SPEAKER : The scnior

Ministcr would reply.
Mr. B. S. Murthy.

Dr. Kailas.

DR. KAILAS (Bombay South) : Mr.
Deputy-Speaker, Sir, while supporting the
Demands for Grants for Education and Social
Welfare, [ wish to draw the attention of the
hon. Minister of State Prof Narul Hasan,
a devoted educationist of great cminence,
Deputy Ministers, Shri Ramaswamy and Shri
Yadav, to the concept of Education, as 1 see
it.

I wish to make a few suegestions. But, I
have no doubt that the interests of Education
and Social Welfare and Culture are all safe in
the hands of thesc three prominent social
workers and devoted educationists.
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What is our national policy on education ?
Are we taking our eJduchtion polices on right
lines ? We were discussing in this House the
other day the mud-term appraisal of the
Iourth-Plan. We heard the specch of Mr,
Subramaniam, the hon. Minister of Planning
while initiating the discussion and also at the
time of winding up of the debate.  His specch
and that of Mr. Mohan Dharia convinced us
that the implementation of the TFourth Plan
during the coming years will bs quite successful
and that the Fifth Plan to follow will be a
revolutions one, s0 as to fulfil the aspirations
of our people  In the same way, Dr. K. L.
Rao has given us some revolutionary concepts
and determination while he replied to the dis-
cussion relating to the Demands for Grants of
his Ministry.

But, Sir, I do not understand what revolu-
tionary measures are being undertaken by
Education Decpartment. When [ read  the
whele report, I rcad some streotyped thing
which is coming again and again and no
changes have been suggested. We talk of
national integration. We talk of secularism,
We talk of socialism. But, until and unless
these things come into practicc nothing can
be done.  We need men for implementing our
plans. And, as has been very nightly said by
Seth Govind Das, we aie perhaps materialis~
tically going up, but our character is not going
up,

For this, 1 wish to suggest that if four
zonal univerastics are started in four corners
of our country, at Srinagar, at Kanyakumari,
at Bhavnagar and at Gauhati, with common
medium of instruction, common sylabus,
common curriculum, ¢t perhaps thev will
be able to have the necessary impact on the
minds of our pcople.

For the last so many years Ministers after
Ministers  of the Central Government have
been saying that there should be an  All-India
Educational Service. But the States are not
replying to  their fetters or  even  those who
have replied, have turned down this idea.

We have the University of Delhi, the
Jawaharlal Nchru University, the Aligarh
Muslim University and the Banaras Hindu
University and Visva-Bharati, and if these uni-
versities are linked together, we may be able
to implement our ideas of democracy, socia-
lism, national integration and secularism
among the young people of our country.
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We ta'k about discipline in the country
Unless and until the Minister himself frames
the Fifth Five-year Plan and attaches impor-
tance to the few suggestions which I have
made here, and try to develop the sports, there
will be no improvement I read in the report
that we have got Central Schools all over the
country, They are 132in number. In the
Fifth Plan, I feel that 1,000 Central Schools
should be established. There will be the same
medium of instruction, the same syllabus and
curriculum and thus, we will be able to have
integratation national comirg about in our own
time,

Before I sit down,
questions.

I wish to ask a few

First, how much grant has been given
to the Central Sports Council during the year
1970-71 ? Hou much grant has becn given
to the State Sports Councils during the same
year ? When are you going to create or for-
mulate a Central Sports Council ? How much
money have you sanctioned to Maharashtra,
Rajasthan, Orissa and Tamilnadu to establish
Rural Sports Centres for young non-students ?
Why is the Education Minister not pressing on
the State Governments to establish rural cen-
tres as suggested in the Plan ? When is the
Central Ministry going to consfruct at Raj-
ghat, Delhi, an indoor stadium according to
international specifications with a cycle track,
for which Rs. 2.5 crores has already been
included ? When is the project. Our India
Project’, going to materialise ? Rs. 50 lakhs
has been earmarked under this for inter-state
students—Teacher camps. 1 would suggest
that one or two such camps may be hcld in
October-November, 1972-73 and 1973-74.

1 feel that if Central schools arc located
all over the country and four Central universi-
ties plus those universities which I have men-
tioned earlier are established, the concept
of “oneness’’ in the country, secularism and
socialism will come into existence,

MR. DEPUTY-SPEAKER :
Madhu Dandavate.
feft over.
minutes ?

Now, Prof.
He has only 3 minutes
What can he say in these three

PROF. MADHU DANDAVATE (Raja-
pur) : You may please apply Einstein's
theory of relativity to time.
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MR, DEPUTY-SPEAKER : Hc can have
five minutes,

PROF, MADHU DANDAVATE : This
debate provides us an opportunity to review
the performance of our educational system and
policies and also examine whether a revision of
our educational perspectives and orientation
is called for.

Education has always been a process that
touches individual as well as social planes. At
the individual level, the educational process has
been an agency to mould the attitude of mind
and character, and at the social plane, it has
always been the most effective agency and
medium to bring about social transformation
with the democratic consent of the people.
With the growing pace of growing industria-
Jisation and its complex problems, the system
of education has also been contributing to the
process of national development. The study
of humanities must always help in cultivating
the temper of the alumni, widen the horizons
of human action and thought. and oa the other
hand, the scientific subjects and science in
general must help the alumni in building up a
scientific temper and a frame of muind 1n which
all the inhibitions and prejudices of a tradi-
tion-bound society get completely dissolved.

The problem today is how these aims which
appear to be rather abstract arc fo be brought
down to concrete realities by reformulation of
certain policies and programmes in fhe field of
education. No doubt, the educational policies
are framed and implemented at various levels,
but there must be some common motivation
which must permeate all these layers so that
uniformity of attitudes can be built up.

Primary education forms one of the most
important planks of our educational policy,
There was a time when education was the
cxclusive preserve of privileged classes. With
the new winds of change, we find that growing
number of alumni drawn from the lower classes
and strata of society are having the aspirations
to get education. If we just look at the stu-
pendous figures of those who are participating
in the experiment of primary education, we
find that in 1950-51 the number of students at
primary level was 191.5 lakhs, while in 1955-
56 it was 251.7 lakhs, in 1960-61, it was 349.9
lakhs, in 1965-66, it was 497.2 lakhs, in 1968-
69 it was 541.6 lakhs, and the 1973-74 targets
indicate 682,6 lakhs, The very dimensions of
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the primary education reveal that the local
authorities and local bodies will not be able to
cope up with the growing problems of primary
education. Therefore, it is nccessary that in
some form and at some stage, the Central
Government steps inlo the picture. Of course,
I am not suggesting centralisation, because I
belicve in decentralisation, and I do not want
the powers of the local authorities to be taken
over. If there is some trouble somewhere we
are told that there must be centralisation or
nationalisation. That scems to be the general
penacea for all the economic ills of society. If
there is mismanagement of industry, there is
a clamour that industry must be nationalised.
Similarly, if there is student indiscipline and
student unrest in my institution, I hope the
protagonists of nationalisation would not say,
“let us nationalise student indiscipline and
student unrest.” At the same time, I would
plead that there should be a more  cffective
intervention by the Centre in primary educa-
tivn with more grants and more allocation of
funds without disrupting the authority of the
local bodics in the States,

A word about the fall in academic stand-
ards and disparties in standards and facilities in
schools conducted by different agencies. We have
in our country a certain aristocratic schools with
enviable standards and facilitics. Unfortuna-
tely, in some of these aristocratic schools’ a
new class is emerging which has no concern
for what is happening in the field of social
change. They have an aristocratic aloofness
in society and they arc building up a psycholo-
gical and mental hostility to all forces of social
change in the country. This will have to be
eliminated and some sort of equality and uni-
formity established in the educational stand-
ards and facilities that are madc available in
different schools.

Our present system of education is intrin-
sically based on a “single-point entry” into
educational institutions. I think this will have
to be transformed so that we are able to have
multiple-point entry system under which at
any point in their lives those who have missed
the opportunity to join educational institu-
tions at an earlier stage can join part-time
courses. Thus the gateways of education will
have been thrown open to all at all ages,

There is diaparity in education among
boys and girls, The Education Minister had
said.that in the 6-11 age group only 60 per
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cent of the girls come to school whereas in the
case of boys it is 95 per cent. This must be
rectified.

Examination reforms are urgently called
for. As a teacher, I can say without any fear
of contradiction that our examination system
today is nothing else but a memorisationtest,
It is just a gamble or a lottery. If the Finance
Minister has imposed a new levy on lotteries
I think today’s examination system dcserves
such an impost more than any other,

The semester system must be introduced
on a wider sale. More weightage must be

given to work put in by the students in the
course of the academic year. Radical reforms
must bz introduced in the syllabi. Methods

of teaching in the fie'd of history must be com-
pletely changed. Today history is being
taught with pride, passion and prejudice.
There should be ncither ‘Hinduisation’ of his-
tory nor ‘Muslimisation’ of it. There must be
‘Indian’ touch to the teaching of Indian history,
This is greatly nceded today. But this cannot
be brought about if the teachers are actuated
by communal or caste prejudices. In the
the existing cutricula, more scope should be
given to thc motivations of history, economic
and social.

I do not want to touch elaborately the pro-
blem of the medium of instruction. Though
the Minister of Education is in favour of the
regional language as medium at the university
ievel, 1 would suggest that in order to ensure
inter-university mobility and communication,
which is a great need in this age of expertisa-
tion, as far as possible Hindi should be made
the uniform medium of instruction. In those
States where there is hostility to Hindi. we
might permit English or the regional language
as medium of instruction as an exception. In
modern subjects in science and technology,
language transforms itself into a non-language,
through the medium of symbols and equations
and therefore, it should not be difficult at all
to implement this languase policy.

I will conciude by saying that we should
overhaul our machinery and build our educa-
tional system by absorbing the best in  experi-
ments in education in different parts of the
warld without losing moorings in our soil. In
this, I think, we should be guided by
what Mahatma Gandhi always used to say :
“I want the winds of all cultures to blow freely,
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about my house but not
fecl by any.”

to bu «wept off my

ot gl fag (gat) . soremwr wiia,
¥ aaur gio geig faar oftT mamer
geqmr faqrg o1 fuatéd &1 ate @ g o
faar faer & wrat & f57 & amd &Ev
Figar g 1 e & =T Aot qw W A0
FR T AT e zn & saaE ¥ fosw
qgas ¥ fAu 335 wre ami & wa g
afea & gro-ma ¥z AT § 5
st gart favafaan=a fv wmwa 7 faandf-
qo foredr 91 TR & oA% gaa TH fR A
HeaR A1C 9-Y T a9, AWS " oasy
arafeR ad, gga A ag a1 ver & v g
FMAALA 417 wfam 97 IATE FAR A
2, aur4A &1 79 fau go o7 g WA
2\ & Sar g iw faendl 7 o a9 wg-
qreadAdr g, 3R sfgwr Y H o1
g &, 93199 4% AT FTATAA aq a0
g 7% o &1 ga¥ Fvw €1 @Fd @
FfEd foar & Aot § 1 eR g
gaar §, sa4r gwafaar zadt g Qv 7
w1gar g 1% O A AT & g «1
fapear & o1 7 g, I QW { AT gA
fopaT I @1 IR WIS ¥ P T oAl
guafwat 9z gar fmafaes & =7 a7
FIE UF ST AFA 2, T AT AT AT
Areh ¥ {oy, A% @vg fa= gOm &
foy, gasr gwor amfiw A & fag
farerr &% mreaw @ Fo fom s awar g ?
§ Hay werzm § fa¥zq sem afy gw
aigd 2 fe wfasy # wiqaq a=@1 g,
fagrgea UF QUEMS GeF & A1 ST
& fo ot ot w1 famndt #@ 1 @As,
g%Aq A T g, W A1 e
s wifzasre QT AT WA W oawy
fr=re dar 33 & foq gaa’ fawr @
% g5 7 g9 TfadT HT gt Ay 7Y
Wpragan gy v g A
sraeT 3w AN | oy Ay § g
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QW AZT R —55 AT 1 AE W FL
arder g g AfrT T Harwgr & 5
arer afaaarg ¥, Fxw ¥, dq09 7, UIRYW
w faea-Fae amare qx faer & o <@ &)
oirf vk gAer fae A &0 o dw B
afrs rav v o foar @ ar Wiy
AR TS gEamA oft dwr # osgan
A g 5 oA 7 oY dwae
gfedud sifa= gf ft 1% o9 am @@
s fearaaarfaomrze s 2 fF
AITT NE A9FA A0 ) A agA A1avIE g
fF gmi¥ &ar ¥ fqw @ ow gAt DA
Hifem

LT WITRA, AT wraw g O ey
WIS PR STATH ¥ T RT 07 & AT
forar framm 1 oAy g oAl &0 fowr
7Sz WwrErE & A AvE A Arg
T AEY FYAr SwAr afeT onw o aan
FEEIT R AT # I grAv A%
HaT 7 AT § /Y ag 18 wogr fafane
&L A AL FONTE UF qTAY, MG
efam @, I1g weafew @Y ar waS @y,
frmam qe $« 3@ &) s ary ¢ fa
5 37 &t wifew At &1 Affras &Y a@sr
g AT, A ATAIA 4T, foA wgT @
Zo FF o) SYar =4 q7 o qeF o9l ¥
TIAT AT AT A weEr fafgees @ ar
weamr & ¥ fedY smay & gewEa
aq q g ar N A’y wqq dgey
FEaiT fawen ey g1 99 IA% qry
FGATT ZNAT § AT TFAFTT A% e, FAAL
1T gHT AFATA ITY T &) gafen §
|rEan § eI &1 S 93 Het WEew q
fraam svar argar g fe e a0 A ¢ fr
fret +f vz wgw & fafaws, & sTeE
TV, 3% F) 7 SILHFAT #Y g9wd A )
w17 fr § et Que & simiRe T oW
a1 1€ st fawre of a1 € dnde
WAT ¥ G I I weEwd
foard & foq sa g gaw & oy -§
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& ¥ a1 gaw A gar faar § s weerA
T &9 § ¥ wely wgey & gww fa¥e =wq
Frgrgelrgaonie g v 3 @ WX
FI R A1

g wTAg g fo A% 3w aF, e
Mfeqz qF S JA%AE qN A AAE A
&, 2ay ¥ oy § o fesd § oY qsaraeaor
§ SO aweard YT JgAWA AT I F
afsx g & mfwmarg #, @@i § IAT
g3W q® & SArar §, FFF F AeqF T CE
T FIH 0 §ITH G F & FATIAH
# Af s T v &0 @Y & wEer
g B uw Aol & Semqiaw § 7 AR F7
FEyam @), M ama § @y s g,
T farat 4T IAT AT F @A A3 ),
IATY ATEITE H 43T AT FH TG gT
FifgT 1 oy JTAT § FAeAmaw w7 I fF
q31q § ZAY ASTITE HAY gARINE U R §,
3z 917 Tar f a9 § faard 9% e
§ qreT sTrar gasArg 7 W@ &€ ot gEn
srent Fastz w7 92T A fRT @ TaRy
g w0 famim Gff wT qdar )
feesdt & gre AFP epEl & swwnH
Fr V-fedtaa gar 1 gad wmrwar @1 f
oY FrERfvaT gl ¥ & A F19 F7
#ag ot @@ qrx g Sfra w7 I A
Fefraa gorr, mfefedma gar ag er@i-
99 N FAeNEg § FrE TN A4S AN
€1 & welt Y FT oA xa AT oY
TIFT FARAT § |

18 hrs.

OF T1@ YR WIRF F qesE 6
Feay & At & oft wg &1 wdage
@AFd gm wfags w1 s Sar
winar &7 §, Sy YW ag @A) aw
swEd g € 5 TR @Fd a7 W)
gz &, vast @A ¥ WA o
FTogET AN YE @ o § fmy gan
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ISHT IR AT g BT AT @ &y K
AT gelr St  arug Tl f 5w AFI
& o1 oY gar? tfagrfas ommw & swEy
Gafol ¥ §7 § @ 1 @ faar wmg
F3ifF faT grdf 7 sa) 7091 41 3¢ @y,
g8 F1 AT FEF 3T ST H @ gy
gl & feelt Y daitafa & g 3w WA
AN I HgTA WF A1 gmI gfAge
¥ 74t FEret 3% a1 &, 9FT 7 frerar
T FIg Y @y Fewal qafoe #
FregmT ) &7 TF MY TAv E, orw
fasrdt ar ag o @7 AT rer Y Rmr §
fr a7 dmifore fad swaal & goiy oax
ZrHAT frarat 1 98t 9 J9rragT 2, §1
# Tz g g B wmmEar N &9
T 5 nT g fargeara A FErat o) g
g AW gefte @ & # d Aaww
sae w1 oY fremar wrgy &, a7 WY 9w
frarf vz} 1 ¥fwT e g AT R
5 231 9T a1Q HuSi 1 gerd AN g
st off Frand azAt 31 & e g §
frzrag s Anfae N gaR 3w & 9
@AT AR 3w & fou 9% §

¥ o7 saw! s 2T qure 3 A%
7 strar wgar g 1 gfeaT gary aga fuser
gar & &< gfewd qurw § o, gan f=d
g7 ¥ @it # o zfaws A @ } fr
dgee Free @1 wggfas wift & S
N 0T 7T 9T 9% § o & afcare qrE)
&Y FIAET g1 AT & | S GOr g ¥ W@
g, oY qord, Y ggaEr g @ & gad
WY gg @ of@rd 1 owfawc & aar
gt & argar § v ghora) € srardr &t
%8 53 ¥ fag, 394 afcadi #1 sser
gt ¥ fog ae gfor 93w swAr
Fifgm | anwr 3aFy -, g W
amfent  ag af god &1 g Aw
gare frar smAr [wfgy @ o\ avwa &
are, garere o, & AW AR AT
g
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MR. DEPUTY-SPLAKER : The hon.
Minister will rcply at 3 15 p.m. We have hard-
ly 12 nunutes left but I have a long list. 1
shall go strictly according to the order in
which the whips have sent 1n their names to
me.

=t WA gEE (AATE) gy
wgyza, araArT faer d&) giw wgT 1972-
73 F g9z &1 F qAgT 737 & fog @9
EmE !

Tl geag 73 5 raTaar ¥ g forerr
¥ a7 ¥ favrg g § 1 oarzAd, i,
gré g, g Nfaafor wrs, wfers 7199,
favafazreat 7 faenfody & et & 3fy
gf 4 mfFw sy qmews S afvaad
g aifzd 7z fg wa T &3 Wfgm, ag
e aifr & 2% sfem aw ady gm g

g% T q1d ) gaeAar § 5 Awaw
qifedt s mgEmT 1968 # AT A 0§
& T Il % g 8 saifa fem
oy Y frewed) B frar g A fae
¥ &7 T FTE qATT &Y AFAT )

oftaq, QgAY eHAY AY Heqr ¥W &
¥aT agd oM £ N Al ¥ e a=Al
# gfmz avdy & S o FOET 0y
amfes gay & e oy 3zt Ay forear &y
srgerr &, faw swre gt v foar &
et &, faa gere Fzt ¥ FeATAR AY
feafy &, NS qeerg #, ®2 TR FA
qEATT a9 T F QA & T KT GOl
¥ gz q@ig AT 3, 3 ofifeqfant & o
T gw AW § A IIET § 99 orEl &1
farerr & mrswy §, ag FWa A8 &1 afEd
@Y qdggE a@ § Awwe afed «aw
ugFeA, g ag A &1 wR A &0 @
ey frar smg @t @wE-gwT 9% 3qH
afcada W farar s aad 2w A ofifeafa
¥ oee, @t & awaar § f e U
gifeq &1 &1 3w w1 Few ol g
T |
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Sw, 9Tt 91 aEs Fearr I K
§ ATTFT CTIT FTHlET HIAT AT F L
Ay gy ot & Farar f& g3 wgar
FF-3gF w1 & fou @ foar war §
# AT E AT YW AT §T W g
afpa qmatag & o fomr afefeafoai &
ag 7t frar o ver § sAwT awafaw
w9 faq @i & foq far sr wr g waa
ggear 7@y | & 7wmar g fr fen & @a
TS gt g FYGr & oSqsr wifas
s gt &1 swqgfaa sfe ar erqgfaa
a7 wifa & g feyr oA w@ faged
2, A @ETAT ¥ WA §, AN
AEN g7 § 78 faw qdt § 1 qfvom
az g1 g fr fov 3 aud afems & S
@ 2, faaay enfus feafr gorg &, faaa
graifas feafr aua &, s+ gAmEw &
qMHTE AFIT AL vgd & IR YN &
arg § 394Y frafy off @vre A1 sy 2
AT qIFHIT A AT GVWAT A7 OATGRVE AT
T g, AT A wEE gl AT HAFN
faafy, gwwr A seEIwr F@r S @)
ol § 9w qg qerd fead & arr AlE0
7 faaf & Fxor Y ahgar g gk v
& g @ g g w2 zafenm @
T I FT €O AP TIAT TIGW
fr Ao gg WX falr wE ¥ swR
& T 3SRy HiFE AT & fie gwy
R f Fra srgafea aifa & o fawafar-
@ &, ot groe} § ar Iac wweafaw
faarsdi & frrer & ol Sad g
T W go ot gER ¥ fou Awfal
& w1 FY TU@sy g1 =ifgy gaw  swfiwe
F AT T IR NFY qesre ]| N
3qqTqT FY WY | HUX g Gry AG @,
T ¥ FY afasiied] w1 9 Arqzes &
T AT AT G & @Y AN fadw
&7 & sferr ¥ FT Ay gy @ o
satyr g, far FI% I AFY f g
aft w & w1 weawr @ awar &) ady
at gt §O91 wqan favuifa ot @ph
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NT sglaa wfa ¥ o, a1 sggfaa o=
srfy & @ farerr s ¢ Wy qfeAme
i@t § 9% A1 T wAwY dvaar ace
Y sroY, g7 qE ITET Foaor A &
gwar § 1 gafeu & geE w1 WA guy
mgez £ 5 ot §B AT AR F
MR ¥ war =y s §  wggfas
st & seunr & fan g9 g fdgor o
WHEaH A F ovar @ gar & o
adi ot geErd afawrd o w2 § F,
STt §% T A #1 N ¥ Frah anfa &
Feaer & fow qrav &, 9 ogy & -
T AT K3 §, A% g N §Y a9
wiat & @7 @9 gar & o agafaa arfa
* W 392 fag A & ag I Iw A
gzt arA &, avard afgwrfeat &1 wwqmor
far &1 wafen & 3=0g aare 1 oA
AvFez FE A1 fF 720 qIH 07 AFW W
Y qary FAr Frawr o oy w3 § F
ST §F A g0 ¥ A1 =;fem )

wygfaa wifa 3 orand 71 ogrd ®
T AT 99 g St ¥ e faar
e wgr & fr 9% aramag av & fou
TAAT TOAT A9 FRAT war 0§ FEAr
gt § B sggfea anfy & sk
fagr & gwe swEE @ A@ W
A%y &1 A o srglEa wife & S @
ag sy sefedl, Ao grni w 39e
97 9T § WHFL W &, gramam ¥ fou
7 dar 19 Y § ag G IAN sw@gfa
¥, nfus agmar ¥ &1 § fear
aifr afuw ¥ afus erad 9z fow ad
AR F7 N W & fon fady swaewr
FY arre, ot SAET wEqrT Y qIAAT o

i & gy # @ Adwww N
w7 gAdT Far g

SHRI R. D. BHANDARE (Bombay Cen-
tral) ¢ I am taking this opportunity to thank
Education Ministry and more especially the
Prime Minister who has taken a bold decision
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to grant educational facilities to the new con-
verts to Buddhism. I hope during the next
academic year when the colleges reopen, the
students belonging to the Buddhist religion
will get the educational facilities,

SHRIK. S. RAMASWAMY : They are
getting even this year,

SHRI R. D. BHANDARE : Then | must
thank you doubly.

SHRI D. BASUMATARI (Kokrajhar) :
What about the services ?

SHRI R D. BHANDARE : As suggested
by Mr, Busumatari, I hope the Government
will take an early decision to grant reserva-
tions to them in the Government services
too.

So far as the scholarship amount given to
the students is concerned, T think the amount
was fixed some time in the last century. In
spite of the fact that the prices have gone up
and the standard of living of the people have
increased, the students are paid the same scho-
larship amount of Rs 27 and those who arc
in the hostels are given Rs 40 more. 1 think
the government must come forward to serve
the down-trodden by increasing the amount of
scholarship granted to the students belonging
to the Scheduled Castes and Scheduled Tribes
and now Buddhists too.

st wwlt wgweEst  (3egR) ¢
STEAs AEET, vg A R ag g g fw
qara-Fearr fawm favge on W@ g
fEamrat s ag & @ <4 gard aw
SIFT A A7 g7 FQ@ § o @A WE a@r
oy gl AT TO ww FT W & K
agnt fr gfcom seaw-fann s )
gfear wemo-fawmT & yov 7 F g9-
arq st mfas v gfeal & faww se-
WiT J87 FIQ & IAHT W Ggen FAT A1 |
WG I ARAIY GEVQY walq @R gwfr
wEWwaE & ug foer § Aff 9z
TN a9 g% AT rf oY Fewrr Ad &
gear 1 g Jar qvear § 5 foar & ofe
ad7 s &, Afwa qfcadw dar a8 )
Y7 FL P #qr AT 73, f1E Whr A ?
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agr v 1€ WY afiads A5 ar) aw &
FUT 19 oF 1T 237 &Yy w@r §, TEm
1% fear, T781a 41 fear R amer g
g amar g Fm g wer & Asr @
g1 SR T 7m0

w1 g9 2@y & fr ghew aftg & §,
FT g ad ar @y Slr &2 go § &g
whehot A gz qv 43 &) ghow gn
Taq SqIRT AT &N 2, wiye g s
faars st 1 37 gfad & fo¥ 39
A N @ ) gfwA & A whlw w1
agr AT qat § ¥ ag | @ o
) oA FAEma g @ ag gfvsar
F fawdt ad &1 & sgar wear g 5
gheaay 9 faar &1 s fadm wma 3an
=ifgd | sufa-qifa a1 mw fazr g Wy
stz fag geasy 3 ufy wfe F1 Agwre s1er
aar g, et & fams Fr o @, 1§
famie w1 var § 9AT1 AW T AT
aifed + gz ag gwar @ & W1 F™
FGT v AT ¥fmra f, 9393 @Ar §
qg FeT AIgAY § 7 oY Javer afvww T
gamag gz #? R Awar g fr g faaw
& gfead & o gfesr wearr faamr 1
fagar sqa1 § Iway T €T ¥ I

g1

9a agemn a5 gfier seamw fawor
¥ arg oY gfea afggrd a7 &1 7 gfeaw
gAY ggr fogr 98 2, avg af &7 1A
AT WAAET UW FoJ\@ P AW
frasr azr wox Pror @ gfedt & folr
g} AXE § T A9 rAEwR da g faad
fzm & gfeant & ufy a<h gnedl oY, wewar
wreft & o sargr  wgmear andt ¥ @7 -
AT zfe ¥ T foar ¢Wifs ga% =it
AT F1F N AN WA, T gmo FRET
& e & gy frar &, A vy wIgT e
F@ & T U T HRHT FIW @
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| cifed gfadt Aara & O e
& ag fawrr dior o7 1 Afvd aw ser
W1 9% (@ &1 qgT 9X g e fede
gar g 7 Iw fqwm &1 a7 AAER
& a1 frar snar § T w0 0g wmew
& oy 39 F9IR WY fwerr fawmr ¥ Se
fear swar § + a8 oF qvg &1 gwesT aw
Tar § fv gow) 99rEy |

StEr g% wfan w1 qeaeg @, &Y
q w1 fF I AR ar &w
FATE &1 9 F7 qiEf a1 § Sy
&Y oY #Y qIE ¥ AMG T TR I
F ARG FIATEH § AT T AW
afpr anfay 1§ efaure gar svar @
®TA ¥ & fod | 1 971 A A,
IfFA 3% w0 ¥ wEE R UF Ag
q ATZ AT B FT ATANA FIE T AIGT
Flz T 1 Am-Feaw fawm asar §,
afra qz A% srefad & #1a & § ST 990
FIo AT & | ¥ fawm o7 aefen & g
¥ 2T wifgd sy gAwr T § AT
FLU

¥ agg afuwr aler &1 afx a8 g,
afFr Raz sz aear g & ot wifs
79 T AT & AT A1 foer A9 F
fagre @ gar anfgd ) faedt & ox Qs
gard st &

& Ta7 g 9y A,
I g7 arzd ¥ wfawrer )

gfy g7 surzar w1 @ faeed sl
T AYE & e 491 $1 emed &% ab
A7 FFr 478 § F107 T AwIET FIHY ?

& Fgr wgm g 5 gfra F miw a3
f gy 90 wimdy gheadl ¥ Az faa g,
923 qifearie Y gfeadY & A 93 &
oY, ST gheaa 5Y grom sigr &7 agr
T T AF T o917 faay s ARy
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g oes) & g § o wfl A awdw
FTar g |

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN) : Mr. Deputy-
Speaker, Sir, first of all 1 should like 10 express
my very deep sense of gratitude to many hon,
Members who have made kind references to
me personally.  All that T can say is that all
of us shall do our best to do something in
the field of education, which will satisfy hon.
Members.

1 will not deal in detail with points raised
in conncction with the Depaitment of Social
Welfare since most of these have alrcady been
discussed by my colleague, Shri Ramaswamy,
I would, however. like to make this statement
that I am myselfl extremely unhappy at the
fact that even 25 yuwars after independence
the position of the Scheduled Castes and  the
Scheduled Tubes is far from satisfactory. |
am convinced that we have to devise some
new strategy to deal with the situation.  What
has been done has yielded fruitful results and
1 should be continued, but we should not
become complacent and continue only with
the same approach which we have done in
the past.

1 will deal only with some of the points
that have been raised by hon. Members., 1
am sorry, it will not be possible for me to
deal with all the points in the short time at
my disposal, but I shall be writing to hon.
Members on those points which I cannot deal
with but which have a bearing on any speci-
fic incident.

Shri Onkar Lal Berwa referred to the
condition of schools in Rajasthan which have
no building or equipment ; Shri Jagannath
Mishra referred to the position of education
in Bihar ; Shri Bhattacharyya complained
that soms teachers in West Bengal were
harassed on the ground that they were sympa-
thatic to his party. Incidentally, in regard
10 the last point I made inquiries from the
State Government and 1 was told that only
two incidents had come to the notice of the
State Government, one of which was that
some unruly clements foitced the headmaster
ol a school 10 resign and the other was that
some rowdy students were harassing the stafl
and students of Raja Ram Mohan Roy
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College. Both these incidents are being
inquired into by the State Government,

1 would only submit that I cannot possi-
bly dcal here with thesec observations about
the specific problems of individual States
beciause they relate to State Governments but
so far as the general problems are concerned
I will certainly draw the attention of the State
Governments to matters of policy.

The question of the revision of pay scales
of Delhi teachers has been raised.  As soon
as this honourablc House approves the
Demands of mv Ministry and of the Home
Ministry, the Deolhi  Adnunistration will be
instructed to go ahcad with the payment of the
new pay scales,

The quastion of confirmation of teachers
working m Dclhi schoo's has bszen raised.
The Government of India have already sent
instructions  that all temporary teaching
posts in Government schools, colleges and
teachers {raining institutions where cnrol-
ment has stabilised should be converted into
permanent ones provided that the temporary
posts have becn in cxistence for a period of
at least three years and are tequired for work
of a pernanent nature. 1 shall (ry to see
that this policy is implemented as expediti-
ouslv as possible.

Several hon. Members have refertcd to
the question of the division of Sapru louse
Library. In this connection, I should like
to clarify a point.  Appaently, the infor-
mation that has he:n conveyed to hon. Mem-
bers is nnt quite accurare in certain  respects.
As far as the records of Education Ministry
go, Prof. VKR.Y, Rao did not give any
specific assurance that the Library would not
be divided, nor was any olficial communi-
cation conveying this dec'sion sent to the
authoritics of the erstwhile Indian School of
International Studies.  Swimilarly, the memo-
randum which was submitted by 125 Members
of Parliament in April, 1969, does not contain
any reference to this Library. So, in these
respects, the information given was not quite
accurate. I may be permitted to point out
that some hon. Members were kind to sec me
on March, 27 and had handed over (0 me a
representation in - which it was suggesied that
ways and means be found to ensure the
compact character of Sapru IHouse Library.
I explained to them that this question had to
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be settled by mutual discussion between the
Indian Council of World Afiairs and the
Jawaharlal Nehru University. I assured the
Members of Parliament that Government
would consider favourably any proposal for
assistance to implement an agreed decision of
these two organisations. 1 also assured the
Members that Government will favourably
coasider proposals to provide assistance for
strengthening facilitics in Sapru House Lib-
rary in case the University decides to shift
this collection to the new campus.

Then, Shri Chandrappan made a mention
about decentralisation of the National Fitness
Corps and the transfer of National Discipline
Scheme instructors to the States. We have
already requested the State Governments to
take over the administration as well as the
services of instructors in the States’ service.
It is my understanding that the majority of
the instructors will receive higher pay scales
than they are at present drawing under the
Central Government, Inany case, we have
assured that no one will get less pay and
allowances than they are drawing now., I
would also like to assure hon. Members
that those who cannot be absorbed by the
State Government for reasons other than the
refusal of the instructors themselves to join
the State Government service will be found
alternative employment clsewhere and such
personnel will not face any retrcnchment,

The hon, Member from Tamil Nadu was
good cnough to make a careful study of the
Budget and point out that ther: have been
several shortfalls in expenditure. I am very
glad that he has taken this trouble and it
will be a matter of satisfaction to all of us in
the Ministry of Education to keep on ensu-
ring that in case we cannot increase the
allocations, we should at least spend what is
given fo us. But last year, the hon. Members
will recall, was rather an extra-ordinary year
and all Ministries were required to reduce
their expenditure and there was a general
target of 5 per cent reduction. We had
agreed to reduce expenditure by Rs. 2.35
crores, and also to make an attempt to spend
less in so far as the balance was concerned.
There was, in all, a short-fall of Rs, 2.87
crores in the expenditure of the Ministry., In
addition to this, there was a saving of Rs,
1.51 crores under the scheme for oducated
unemployed which was taken up in the latier
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part of the year. In fact, formal sanctions
could be sent to the State Gov:nments only
in Octobcr.  Shri Anthony Reddy referred
to this and asked why the provision for the
appointment of 30,000 teachers was not utili-
sed, I am happy to say that formal sanction
letters for more than 30,000 teachers have
been sent to the State Governments and 1
understand that most of these have since been
appointed, The State Governments took &
little time 1o make these appointments and,
therefore, the full allocation was not utilised.

In regard to the savings under the Nation-
al Council of Educational Research and
Training, it was due partly to the economy
measures which every organisation was called
upon to effect ; it was also because certain
capital outlay had to be postponed for
reasons I have discu.sed. Then the reccipts
of the National Council of Educational
Research and Training had increased under
the head ‘Sale of Books'. The grant requi-
red from Government was consequently
reduced in the last year,

Shri Afzalpurkar pointed out that only
37 per cent of the outlay on elementary edu-
cation had been spent in the first three years
and wond'rcd how the remaining Rs. 147
crores would be spent in the remaining two
years. M. Deputy-Spaaker, I entircly share
the anxiety of the hon. Member. My only
submission is that the State Governments, 1
hope, will now take more energetic steps to
ensure that there is no further shortfall in
expenditure on primary education. This is
almost entirely a shortfall in the State sector.

Shri Ulaganambi also made a reference
to the 12 mullion dollar loan from U.S. AID
which was not fully utilised. What was
actually utilised was 7.3 million dollars. The
main reasons for not utilising the entire
amount were two-fold. Firstly, there was a
delay between the two Governments in finali-
sing the tcrms and conditions of the loan,
and during this period several institutions
were getting their equipment from other
sources, Secondly, the U.S. Government did
not agtee to give waiver for special types of
proprietary items of equipment which were
asked for by our universities and iastitutions
because such a waiver was against their
normal policy of purchase through open-bid
tenders. On this point, I am sure, my
friends from University Departments would
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bear me out that, when very sophisticated
equipment is nceded, any Head of Depart-
ment or any scientist would wish to have
the specific equipment that he needs acquired.
That specific equipment usually bears a
proprietary name if it is produced in the
United States and this caused a great deal of
difficulty. Therefore, many of their useful
iems of equipment could not be acquired
under this scheme. The terminal dates laid
down by the U.S. for the disbursement of
the loan were very rigid, and that was also
one of the factors

Another specific point raised was about
the teaching of regional languages in the
Central Schools located in Tamil Nadu  The
policy of the Central Government is to give
encouragement for the teaching of the various
1cgional languages. It has been decided that
where there are twenty or more childien
demanding of a particular language, ie. the
1egional language of the State in which the
school is situated, then such a teacher would
be provided entircly at the expense of the
Central Government itself. We would not
demand any share in the expenditure,

SHRIM RAM GOPAL REDDY (Nizama-
bad) : Therc are so many schools in the

States, Can’t they go and get instructions
there ?

PROF, S. NURUL HASAN : According
to the information available, out of 8 schools
in Tamil Nadu, 6 schools are already teaching
Tamil language.

In regard to the International Institute of
Tamil Studies, I had myself had a discussion
with the Education Minister of Tamil Nadu and
1 had stated this, that out of a sum of Rs. |
crore which has been made available to Tamil
Nadu for writing of books in Tamil, if a
proposal were to be sent to me for the utili-
sation of & portion of this amount. for finan-
cing development programmes of this Institute,
we would be able to consider this,

There have been several other points, but,
I think thete is very little time. So, I will
pass over some of the points and write to the
Members or speak to them at some other
time,

Shri Sulaiman Sait referred to the Aligarh
Muslim Univetsity Bill. As the hon, Members
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are aware, in the list of business drawn up for
the current session, the Aligarh Muslim Uni-
versity Bill has already been included. I
would Jike to state that the Government have
no intension of changing the existing character
of the Aligarli Muslim University,

In regard to the question of Patna Univer-
sity to which Shri Ram Aviar Shastri madc a
pointed rcferenee, I would like to say that
the question of takine over of the Patna Uni-
versity is linked to the general question which
has been discussed, about the establishment of
Central Universities in every State or, as the
hon. Member, Dr, Kailas wanted, four univer-
sities at the four corners of the country, This
matter was discussed by the Central Advisory
Board of Education which had recommended
that therc should be a Central University in
cvery State.  No decision has yet been taken
and the proposal is rcally still under conside-
ration, il I may say so...

DR. KAILAS : Plcase say sympathetic
consideration,

PROF.S NURUL HASAN : The hon.
Member knows my parsonal views but I should
not express my personal views on this occa-
sion at least.

ot favfa faw (AdErd) : gear
faafaaes A gor s 3@ go a9 &
9 g7 A & ot ¥ 1 gaQ TR
9 37 fqae F@ @

SY o QHo & EAW : T A1 4@
g M= 7 FgwE, o dgaT g F
5AAT FEFEN F gH @E a@ @
21 # wEar gEaAfedl #) 499 a)
siar § o # wawar g fr ag gak &w
! T7Y gt gfrafafedi § 4 § o 9@
# gfesal 1 @ FOGW agy g@ A
4

ANt gmerg gAl (I9dAT) o gEAT
gfrafadt Y v, a1 o gheafa-
&y # qgrC oAt ?
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PROF. 8. NURUIL HASAN : Shri Jag-
annath Mishra referred to the question of
establishing another University in Bihar with
head-quarters at Dhurbanga and some other
hon. Members also referred to the Mithila
University.  Now, this matter is under the
consideration of the University Grants Com-
mission which has appointed a Committec
which has submitted its seport. When the
Commission has made up its mind, it will
advise the State Governinents and after that
further action will be tahen,

SHRI PILOO MODY (Godhra) : And
then the State Covernment will make up its
mind...

PROF. S. NURUL HASAN :
be a State Government decision,

It has to

Some hon. Members made a plea for
expansion of the Libtary Movement, 1 cn-
doise that plea. 1 am happy to inform the
Housc that one of the important activities
which we have decided to o12anise is the Raja
Ram Mohan Ray Libiary Foundation, 1hope
that this particular Toundation wonld be the
first beginmings of a \ery widespread Naticnal
Library Movement. I thiuk that the National
Commuttee for celebrating  the  bicentenary of
Ruja Ram Mohan Ray has taken a very im.
portant decision, as this is one of the best ways
of celcbrating the biccntenary of a person who
always fought for cnlightenment and for the
spread of knowledge.

the

A specific question was 1aised regarding
Kendriya Vidyalaya, Kotah, Just to put the
record straight, it is not 70 per cent who are
children of non-Ceniral Government employees
but 50 per cent. It is half and half.

Regarding the other points, I shall deal
with them separately. But, I would like to
crave your indulgence to say something about
the question of uncmployment among the Pe-
troleum engincers of the Indian School of
Mines, Dhanbad, because, several Hon. Mecin-
bers have made a refercnce to it, and it is a
very important question.

The degree course in Petroleum Engincer-
ing at the Indian School of Mines, Dhanbad.
was started in 1957, Till the year 1970, the
School produced 201 graduates in the subject,
out of which ONGC cmployed 146, that is,
about 73 per cent and the other employees are,
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Oil India Ltd., Indian Oil Company, etc.
Some graduates have also gone abroad for
higher studies. In September, 1971, this
school produced 18 graduates. Since then we
have been making cvery cffort with the ONGC
and other organisations to find some gainful
employment for these Petroleum engincers.

The ONGC has informed us that as soon
as its new proposals for the expansion of dril-
ling operations are sanctioned, suitable em-
ployment will be provided to as many of these
new graduates as possible.

A special committee under the chairman-
ship of Shri K. D, Malaviya is prepating a
long-term perspective plan  for ONGC., We
arc awaiting the repoit  of this committec to
be able to fix up these new graduates in  sui-
table positions,

The Minister of State for Planning Slui
Mohan Dharia has made a categoric statement
that within 2 years all technically qualified
persons will be piovided with employment,
We have also taken up this question with the
Union Public Service Commission  We have
tecommended that Petroleum  Loginecring De-
gree may be regarded as an approved qualifi-
cation for the Combined kngincering Services,
for recruitment to  the course of  Assistant
Drilling Engincers in  the Geological Survey
of India

There is certain degree of  misunderstand-
ing regarding the nature of this course. After
this point was raiscd in the Iouse, I have
again had the syllabus of this course carefully
examined. It is a specialised course in  pet-
roleum drilling and pztroleum reservoir engi-
necring, and therefore, for those posts where
basic knowledge of clectrical and machanical
engincering or of chemical engineering is re-
quired, these persons are not found to be enti-
rely suitable, We are examining the question
whether these graduates could aiso  be useful
for other types of engincering work for which
their training is adequate. In connection with
a calling-attention-notice on the same subject
in the other House, 1 have already given an
assurance, which I would like to repeat, that
1 shall do all that lies in my power to ensure
that these very well qualified persons are pro-
vided with suitable employment as soon as
possible.

A reference was made to harmful text-
books by several hon, Members, The Natio
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nal Council for Educational Research and
Training undertook a review of school text-
books. So far, 100 books have been reviewed
and reports of 10 States have been sent, and
1 am glad to say, they have been implemented
by the Siates concerned. It isa very big
undertaking and it could not have been taken
up by NCERT without the full co-operation
of the States. Three independent reviews of
each book were obtained and placed before
committees which asscssed the reviews and
then made their recommendations. I wish to
express on this occasion my thanks to all
those who have taken the trouble of serving
on these committees and for the excellent
work that they have done, and I would also
like to express my appreciation of the co-ope-
ration given by the State Governments. This
is a continuing scheme, and I hope that we
shall be ensuring that the type of literature
which crcates hatred among different sections
of our people is elimmated from the text-
books.

Regarding capitation fee, the policy of the
All India Council of Technical Education and
of the UGC is very clear. Such institutions
are not entiticd to receive any grants either
from the All India Council of Technical Edu-
cation or from the UGC. 1 am. however,
unable to accept a suggestion that such insti-
tutions be taken over. The reason is that
all those who want to create difficulties will
set up an institution, charge capitation fec and
then immediately there would be a demand
that such institutions be taken over. This
would mean a totally unplanned development
of technical cducation. 1 am all in favour of
a more planned approach to this,

SHRI C. K, CHANDRAPPAN (Telli-
cherry) : I think the hon. Minister had in
mind the medical college at Alleppey when he
was referring to that point. The students are
in no way responsible for the charging of the
capitation fee. Somechow, the college came
into being. The students were not responsible
for it. Now, the students are being punished
for somebody else’s fault. I hope Govern-
ment will have a more sympathetic considera-
tion in the matter of solving the problem of
the students, whether by take-over or by
some other means,

PROF. S. NURUL HASAN : I have
always sampathies for students, But the
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point I was trying lo make may please be kept
in view by hon, members.

The nced for the promotion of Sanskrit
and other classical languages has been rightly
emphasised by hon. members. Many hon.
members might have had occasion to attend
the International Sanskrit Conference held
recently here. I am very glad that at least
this evening I see in front of me Prof. V.K.R.V,
Rao whose brain child it was but who unfortu-
natcly did not find it possible to attend the
conference. 1am also glad to inform the
House that we are actively ecngaged in drawing
up a scheme of teaching of Sanskrit at school
and university level through new methods of
teaching languages, through the language
laboratory techmigues.

SHIRI R. BALAKRISHNA PILLAI
(Movclikara) : What about the Alleppey
Medical College ?

PROF. S. NURUL HASAN : When the
hon. member raised this question, he knew
that the Education Ministity did not have
anything to do with medical colleges, and
therefore I could not give a specific reply to
the difficulty he pointed out. When the
Demands of the Health Ministry arc taken
up, he is welcome to raise it and get an answer
from my colleague, the Minister of Health.

I would draw attention to the national
policy on education which gives importance to
the teaching of Sanskrit.

SHR! R, BALAKRISHNA PILLAI : The
question asked about the Medical college was
whether Government would be prepared
to take over an institution whose aflairs are
being mismanaged.

PROF. S. NURUL HASAN : 1 have
explained it. I do not want a situation to be
created whereby any one decides to establish
an institution where none need be established,
mismanage it and then claim that Govern-
ment should take it over, because if planned
development is to take place, Government
must decide where a new institution is to be
opened and at which point of time, what
should be the intake in that particular insti-
tution and so on.

The idea that studies in Sanskrit, Prakrit
and Pali should be joirtly promoted is valuable
and I will be glad to explore it.
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Very important points of a general nature
were raised and I am gratcful to hon, members
for having raised them : One is the nzed for
having a uniform structure and system of
education thioughout the whole country The
national policy resolution has emphasised it.
I hope 1t will bc possible to take this point
up,

The need to reduce illiteracy and to
provide free and universal primary education
has been stressed by several members. 1
hope they will use all their influence with
State Governments in implementing a policy
which the Union Government is going to
draw up very soon for cxpanding primary
education and for removing illiteracy.

I am avoiding any reference to higher
education because the various proposals which
we have worked out will have to be fiist
considered by the University Grants Commis-
sion and by the Inter-University Board.
This oxercise has not taken place and therc-
fore it is best that I do not speak it at this
stage Soms is the case with the reform of
the examination svstem I entirely agree—and
have said so carlier in the House—~that the
present system of examination is most unsatis-
factory and I would hike it to be modified
and changed drastically.

The hon, Members were rightly critical
of the (act that so many important committ-
ees and commissions have given reports
on the system of education, but many of
them have not been implemented. We would
like to implement as many of thosc recomen-
dations as we can, within the framework of
our counstitutional powers.

Sir, I would like to say a few words about
our broad thinking on the question of edu-
cation. As hon. Members are aware, the
Prime Minister has been emphasising the
need for a reorganisation of our educational
system. Even during the period of crisis
last year and even during her foreign tours,
she did not forget the urgency of the task of
educational reconstruction. She has further
emphasised the fact that education should
help society to achieve the basic objectives
that the Indian people have placed before
themselves. The particular point needs care-
ful consideration.
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First of all, therc are two articles in the
Directive Principles of State Policy which have
to be implemented. 1 am referring to article
45 which refers to the provision of educational
facilities for children up to the age of 14
years, and to the provision of opportunities
for higher and techaical education being made
available to those sections of society including
those which are backward ; this is article 41,

Secondly, education must contribute, as
hon, Members have rightly pointed out, to the
development of the student’s personality and
equipment to face the challenge of fast.
changing world by developing the intellectual
appatatus and by inculeating in him the
values of self-reliance and social commitment,
It should promote secularism, national inegra-
tion, a humane and rational ouloi)k in
accordance with our national culture and ethos,
it should lead to the devclopment of a scienti-
fic tempcr. Education should be relevant
to the nceds of development and should
matertally contribute to it  This mcans that
education should be looked upon as a total
process and not mercly confined to thosc who
happen to be in schools or colleges at a given
moment. An integrated approdch is necces-
sary. This involves changing the primiry
school pattern as well as well as the secondary
and higher sccondary school patiern, so that
the school is simultaneously the centre of
youth activities of those who are nat techni-
cally wholstimz students, that it provides
opportunities for out-of-school part-time
education for self-study : that it is a centre
of culture and of scicnce ; it is a centre of
national service and of social service and it
provides opportunitics for physical develop-
ment, rural sports and also entertainment for
the people. These various ideas have been
stressed by experts in our own country and
in different parts of the world, But we have
not yet taken up seriously the question of
making the school the centre of the commu-
nity or of all the various youth activities,

SHRI PILOO MODY (Godhra) : Would
it not be better for your Ministry to under-
take two or three pilot projects of this nature
somewhere as an experiment and see how
your philosophy can be translated ?

PROF. S. NURUL HASAN : Pilot pro-
jects are needed only where the dimensions
of any activity which is sought to be under.
taken are not known. Our thinking is that
if model schools are to be set up in the
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country in different parts, then the whole
idea will reach the different parts of the
country and it would be an evolving process
whereby education would be taken nearer to
the life of the community and would not lead
to increasing class distinctions but would take
our young people towards the objectives which
we have accepted...(/nterruptions) Hon, Mem-
ber is perhaps not aware of the fact that none
of the ideas I have stated are entirely new
and it is not pilot projects that we need. We
shall be having a number of model schools
where these will be implemented so that
these could grow fairly soon and in a short
time could cover the whole country.

The question of simultancous facilitics
being provided to those who are already in
schools and those who arc out of schools was
referred to by Shii Dandavate. 1 agrce with
him that cducation should not be confined
only to thosc who happen to reach a school
at a given age and that even those who have
not had the opportunity of proper schooling
should bc enabled at a subsequent day to
imbibe and acquire education...(Interruptions)
I hope it will be possible for us to deal with
this question. It is a question of catering to
the needs of a large number of people wanting
higher education and also maintaining the
high standards of education and changing the
content of education, raising the standard and
improving the curriculum and making it more
relevant 1o the eaisting needs as well as brin-
ging them in linc with international develop-
ment. This means that new techniques of
cducation have to be employed along with
new forms and I hope that very soon it will
be possible for us to put forward before the
House and the country certain proposals which
if accepted by the Central Advisory Board of
education and the University Grants Commis-
sion will make some difference i0 the recons-
truction of education.

16 hrs,

SHRI R. P. ULAGANAMBI : Yesterday
1 pointed out that the amount allotted to
culture is not fully utilised, and 1 suggested
that the amount might be given to the State
Governments for the purpose of looking after
ancient monuments, archaeological sites and
remains ctc., He has not replied to that.

PROF. S. NURUL HASAN : I gave one
specific example showing how on several

occasions my hon, friends try to conwvert
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every issue into a Centre versus State issue.
On many occasions his own party and his
own leadership have gone against technical
expert of his own State. It is not a question
m rely of the Centre versus the States. Certain
proposals have to be considercd by experts,
by specialists, and therefore, it is no use
saying that if we hand over everything to the
State Government, it will be all right. T wish,
knowing how ccrtain subjects have progressed
in his State, he would feel the need for
change and improvement rather than saying
that everything should be handed over to the
State and then things will be solved,

PROF. MADHU DANDAVATE : All
sections of the House have raised the issue
of maintaining the integrity of thc Sapru
House Library The former Minister of
Bducation, Dr. V. K. R. V. Rao had also
cxpressed himself in favour of maintaining the
integrity of the Library. Let him say some-
thing

MR. DEPUTY-SPEAKER
meel every peint,

He cannot

1 put Cut Motions Nos. 5 to 8 and 11 to
22 to the House.

Cut Motions Nos. 5 and 8 and 11 to 22
were put and negatived.

MR. DEPUTY-SPEAKER : I put all the
other Cut Motions to the House,

All the other Cut Motions were also
put and negatived

MR. DEPUTY-SPEAKER :
tion is :

The qgues-

“That the respective sums not excceding
the amounts shown in the fourth column
of the order paper be granted to the Presi-
dent to complete the sums necessary to
defray the changes that will come in course
of payment during the year ending the
3ist day of March, 1973, in respect of
the heads of demands entered in the
second column thereof against Demands
Nos. 6 to 8 and 106 relating to the Minis-
try of Education and Social Welfare.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The question is:

“That the respective sums not exceeding
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of the order paper be granted to the
President fto complete the sums neces-
sary to defray the charges that will come
in course of payment during the year
ending the 31Ist day of March, 1973, in
respect of the heads of demands entered
in the second column thereof against
Demands Nos. 93 and 94 relating to the
Department of Culture.”

The motion was adopted.

LThe motions for Demands for Grants which
were adopted by the Lok Sabha, are
reproduced below—Ed.}

DrMaAnD No. 6 : DEPARTMENT OF Ebu-
CATION.

“That a sum not cxceeding Rs. 2,03,37,000
be granted to the President fo compl:te
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of ‘Department
of Education,””’

DeMAND Na. 7 : EDUCATION.

“That a sum not exceeding Rs. 66,04,62,000
be granted to the President o complete
the sum necessary to defray the charges
which will come in course of payment
dwing the year ending the 3Ist day of
March, 1973, in respect of *Education.”

DeMAND No. 8 : DEPARTMENT OF SOCIAL
WELIARE.

“That a sum not exceeding Rs. 7,28,15.000
be granted to the President to complete
the sum necessaty to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of ‘Decpartment
of Social Welfare,” ™’

DemaND No 106 : CAPiTAL OUTLAY OF
111 MINISTRY OF EDUCATION AND SOCIAL
WELFARE.

“That a sum not exceeding Rs. 87,29,000
be granted to the President fo complete
the sum necessary to defray the charges
which will come in cours: of payment
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during the year ending the 3lstday of

March, 1973, in respect of *Capital Outlay

of the Ministry of Education and Social

Welfare®, *

Drmanp No. 93 : DEPARTMENT OF
CULTURE.

““That a sum not exceeding Rs. 3,75,25,000
be granted to the President to complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of Dcpartment of
Culture’.”

DiMAND No. 94 :  ARCHALOLOGY

““That a sum not exceeding Rs. 2.03,52,000,
be granted to the President 10 complete
the sum necessary to defray the charges
which will comc in course of payment
during the vear ending the 3Ist day of
March, 1973 in respect of ‘Archaeology’.”

16.05 hrs.

DEPARTMENT OF SCIENCE AND
TECHNOLOGY

MR. DEPUTY-SPEAKER : The House
will now takc up discussion and voting on
Demand Nos. 96 to 98 relating to the Depart-
ment of Science and Technology for which 3
hours have been allotted.

Shri C. K. Chandrappan has tabled cut
motions to the Demands for Grants. I wouid
like to know if he is present in the House
and desires o move his cut motions.

SHRI C. K. CIIANDRAPPAN (Telli-
cherry) : Yes.

DEMAND NO 96 : DEPARTMENT OF SCIENCE
AND T&CHNOLOGY

MR. DEPUTY-SPEAKER

moved :

“That a sum not excecding Ry. 2,95,25,000
be granted to the President fo complete
the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31s¢ day of
March. 1973, in respect of ‘Department of
Science and Technology'.”

Motion

DEMAND NO 97 : SURVEY OF INDIA.

MR. DEPUTY-.-SPEAKER :
moved :

“That a sum not exceeding Rs. 7,42,45,000
be granted to the President 1o complete

Motion
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the sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1973, in respect of ‘Survey of
India’,”

DEMAND NoO. 98 : GRAN1S TO COUNCIL OF
SCIENTIFIC AND INDUSTRIAL RLSFARCH

MR. DEPUTY-SPEAKER Motion

moved

“That a sum not exceeding Rs. 20.61,08,
000 be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1973, in respect of Grants to
Council of Scientific and Industrial Re-
search’.”

SHRI C. K, CHANDRAPPAN : 1 beg to
move :

“That the Demand under the Head De-
partment of Science and Technology be
reduced to Re.1.”

| Meager efforts in promoting Science
and technology (1)].

“That the Demand under the Head De-
partment of Science and Technology be
reduced to Re. 1.”

| Failure to give adequate importance
to industrial rescarch (2)]

“That thc Demand under the ¥lead De-
partment of Science and Technology be
reduced by Rs. 1.0.”

[Nced to conduct a high level Inquiry
into the working of the Central Elec-
tronics Enginecring Rescarch Insti-
tute, Pilani (3)].

“That the Demand under the Head De-
partment of Science and Technology be
reduced by Rs. 100 ™

[Need to investigate the reasons for
surrendering about 42 Jakhs of rupees
by the Central Lilectronics Engineering
Research Institute, Pilani, when a
large number of projects in the Iasti-
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tute need financial assistance for
completion (4)].
“That thc Demand under the Head De-
partment of Science and Technology be
reduced by Rs. 100.°

[Need to provide congenial atmos-
phere in the Central Electronics En-
ncering Research Institute, Pilani,
so that the able and competent scien-
tists working there may be able to
continue to  do their rcsearch work
and may not leave thc Institu‘e for
want of encouragement (5)}.

MR. DEPUTY-SPEAKER : The
motions are also before the House.

cut

SHRI S. P. BHATTACHARYYA (Ulube-
ria) : Si, speaking on the Department of
Science and Technology I should say that I
have visited some of the research institutions
and I have scen that the workers are working
s2riously, They are happy that they can do
something for the development of our coun-
try in the field of research work.

16.08 hrs.
[SHR1 K N. TIWARY in the Chair)

Particularly in the field of agriculture re-
search in the matter of new sceds, dwarfed
varieties of paddy and wheat havc been evol-
ved to have higher production. They want
the country to be bencfitea by this research.
But unfortunely, only 10 per cent of the pco-
ple can get the bencfit of the research work.
The condition of our country is such and the
social relations in out country are such that
90 per cent of the people cannot get the bene-
fit of it. The position is getting worse after
the green revolution. The rich are getting
richer and poor poorcr and the disparity is
increasing. This must be appreciated by the
Ministry and remedial mersurcs taken.

Coming to the Geological Survey of India
at present it is under the control of the Dec-
partment of Mines and Metals. It is only
proper that that organisation shonld also come
under this Depaitment of Science and Teche
nology so that the entire research in all the
fields can be coordinated

At a time when our technologists are
remaining idle there are som: instances where
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foreign collaboration is permitted under which
foreign experts are coming to our country and
doing things which we can do ourselves, If
it is possible to do something in our country
we should never permit any foreign collabora~
tion. In fact, there are some cases where we
are getting second-hand machines under colla-
boration agreaments. ‘This should also stop.
We cannot afford to remain backward when
we have to compete with other countries in the
field of export. We should know that the
imperialists still continuc to follow their nco-
colonial policies so that we cannot come up
and compete with them in the foreign markets.
That is why they are giving us cither second-
hand or out-dated machinery. When we are
thinking of sell-sufficiency we should be care-
ful about these things.

There is a national instruments factory in
Calcutta  This is a good concern established
during the period of the Biitish rule. Now it
is not functioning well, It used to manufac-
ture thermometers but  suddealy it stopped
production of thermometers, for reasons known
only to it. Since it is a goverament concern
our authorities should see to it that it deve-
lops such things and ensures that all the loop-
holes are closed.

Finally, I should say that with our natural
resources and manpower, including technical
manpower, we can do away with our present
poverty and unemployment. We can do this
if science and technology are properly applied
and if we do away with the hurdles created
by foreign imperialist interests, monopoly in-
terests and big landholding interests, It will
not require much time but it requires the guts,
the capacity and the strength of the Govern-
ment to doil. I want to see whether this
Government is bold enough to do this or not
and solve our problems,

DR, V. K. R YARADARAJA RAO (Bell-
ary) ¢ Mr, Chairman, Sir I am very glad
that at long last this country has now a de-
partment and a ministry that will be wholly
devoting itself to the growth of science and
technology in this country and to the full uti-
lisation of science aad technology for both the
economic and the social and intellectual deve-
lopment of this country. I think, the step
which has been taken is & step in the right
direction and 1 should like to congratulate the
Government on starting this new department
and new ministry,
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By the very nature of things it is not possi-
bie to talk of what thec department has been
doing. As has been pointed out in the report
which has been circulated to Members of
Parliament, the department itself is still in a
state of nfancy and I understand that it has
not yet been able to find a permanent habita-
tion for itself nor has it been able to recruit
all the staff which it requires and which is
necessary for its functioning. Therefore, it
would not be appropriate on my part to com-
ment on the functioning of the department
excepting to say that even within this very
limited time for which it has been in existence,
from the rcport that I read this morning I
find that there is sufficient—I would even say
evidence of the fact that there is dynamism
behind this ministry. Of course, I do not like
the appointment of so many committees. I
must say that quite frankly. 1 find, theie are
21 committees and each committee has got
more committces of committees, sub-summit-
tees aud so on. But that apart, I find that
already eight grops were specifically asked by
the Minister, 1n connection with the defence
emcrgency which came last year, to look into
the problems where they could make effective
use of science and technology and the report
contains their activitics, This does give one
the confidence that the active involvement of
science and technology, not a theoretical or
just an idcological involvement but the active
involvement of science and technology, in con-
create problems does stimulate their thinking
and will in due course lead to solving somec
of the various problems with which the ccono-
my is faced,

Having said that, I should like to say
something about two major organisations for
which the dcpartment furnishes the secretariat
and hrough which the department proposes to
function. This is something quite new., I do
not think therc¢ is a parallel to it in any
other ministry of this Government, where the
ministry does not function merely through its
own officials nor does it propose to have, I
hope, a large number of officials who are
whole-time officers in the Ministry, The
Ministry is going to service two important
bodies. One is the National Committee on
Science and Technology and the other is the
National Committee on Environmental Plan-
ning and Coordination, which is really environ-
ment and ecology. 1 think, it is a good
thing because these Committees are constituted
almost wholly of non-officials and men of
expertise in their own respective fields, They
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have been fairly and squarely charged with
the task of identifying the problems that need
attention and of suggesting concrete methods
for the purpose of bringing about coordina-
tion and integrated attack on thc problems
that fall wiibin their purview, They have
been promised ministerial and Government
support for any projects that they want to
undertake,

1 do not expect results tomorrow. I
think, the Committee on Eavironment will
take a long time indecd because that is a very
difficult subject which has not yet been tackled
in any adcquate measure even in most deve-
loped countrics. I think, it is a good thing
that we have started doing it that way. Com-
ing to the National Committee on Science and
Technology, there again, 1 am not so sure
when I look at all the committees and sub-
committees that have becn constituted and 1
do not know how soon they will be able to
rcally make an impact. I hope that they will
be able to make an impact by the time of the
Fifth Plan. I do not know whether they will
make an immediate impact. But I have no
doubt that these are two essential infra struc-
tures that the country require in otder to give
full steam to the infra-structure which has
already been created in this country by
way of science laboratories, national
institutions of higher education in science and
technology.

1 would like to say a word more before I
go on to make what, I hope are constructive
suggestions and that is that I want to point
that we have already in this country, in our
institutions of higher education, an integration
of science and technology. We have got five
higher institutes of technology. The first be-
gan as an institute of engineering and, gradu-
ally, they said, that we must have scicnce for
the purpose of seeing that the engineers are
taught sciencc in the engineering colleges.
Now, in a number of those institutions, science
departments have developed to an extent that
they command international respect in their
own right.

Here, I may refer to the oldest institution
in this country, the Indian Institute of Science
and Technology, Bangalore, on which Parlia-
ment is represented—I think, I am not being
parochial—the Members of Parliament sit on
the Councll of the Indian Institute of Science
and Technology which is sought to bring to-
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gether science and technology. What I would
like to ask the hon. Minister is to find out
how these institutions are really bringing to-
gether science and 1echnology. Is  there
anything like an inter-disciplinary approach to
problems in these institutions where both tech-
nologists and engincers make their contribu.
tions ? Or do they function as water-tight
compartments, each eminent in its own right,
in its own expertise, and so on, but not really
coming together, not really pooling talents for
the purpose of having what I may call an
integrated approach in science and technology
to solve the decvelopmental problems facing
the country ?

This is one question which I should like
to ask the hon. Minister. Of course, he may
turn round and ask—thank God, you arc in
the chair—*“What did yo do when you were
the Minister of Education 7 I think, 1 do
not have to answer that question since. I
am sure. my hon. friend will not put that
question to me. 1 have no doubt in my mind,
with whatever little experience I have in the
field of education, that science and technology
go together.  You cannot separate them and
kecp them in two water-tight compartments.
It is not enough to have an integrated course
where you have some little sciencc and some
little technology and you produce a B.Sc. in
science and technology. The solution is to
sce that there are problems in which both
scientists and technologists are cqually invol-
ved and they function together and follow
what is known as an inter-disciplinary approa~
ch to these problems.

I would like to find out what is being
done in this matter. I would go to the length
of suggesting to the hon. Minister that it may
be worth while having some kind of a small
scminar-—-not a huge seminar, inaugurations,
photographs in Vigyan Bhavan and all that—
a kind of working seminar without any fanfare
or publicity where you can get together both
scientists and  technologists, actually, in the
same institution. For example, the University
of Bombay has a Department of Science and a
Department of Technology. Several other
universitics have got departments of science
and departments of technology. The Banaras
Hindu University has got a Department of
Science and a Department of Technology.
Similary, the Aligarh Muslim University has
got a Department of Scisnce and a Depart-
ment of Technology and so on. I think, it will
be better to take imstitutions where there
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are both science and technology and get these
people together and ask them, 'Are you work-
ing together ; if not, what arc your problems ?
1 think, the hon Minister will find, if he con-
ducts such an cnquiry, that they say, *“Nobody
has given us problems ; we have got no pro-
blem : unless we are given problems we can-
not come together  ‘The best way for an
inter-disciplinary work is to work with con-
crete problems and not merely hold scminars
or have discussions how scicnce is important
for technology and how technology is impor-
tant for science. This is, therefore, one con-
crete suggestion that I wantto place before
the hon. Minister for his consideration.

Then the second thing that 1 want to
suggest is this. This really follows from what
I have said so far. Much morc thinking needs
to be done —I dn not say that a committec
or a sub committec should be appointed, but
much more thinking nceds to be  donc on the
apparatus, the techniye, the methodology, for
bringing science and technology together.
The creation of a department by itsclf does
not help, though it does cmphasize the coun-
try’s inteiest in byinging them together. But
what is the technique, what is the meihoJJology
how do we have tecams of scientists and tech-
nologists coming together what are the kinds
of fields where they can come together ? There
arc certain ficlds in scicnce where there will
be no question of associnted technology.
Sumilarly, there are certain fields in techno-
logy where there is no association of science ;
and such cases are less here than in the for-
mer. Bnt what is the methodology of bring-
ing science and techndlogy togsther 7 Some
kind of white paper or blue paper or whatever
is the colour of the paper, some kind of a
paper indicating expert thinking of the Govern-
ment on the methodology of bringing science
and techrology in operational terms should be
made available. Perhaps some of us who are
interested in the subject would like to discuss
it with the Minister if such a paper becomes
available.

I now come to the question of pcrsonnel
policy. 1 am very glad, 1 am delighted, that
in several places in  the Report, frequent
reference are made to the personnel policy for
scientists, I think, itis wvery important.
One of the greatest mistakes that we have
made, if I may say so, in our government per-
gonnel policy is largely to apply the same

APRIL 13, 1972

Sc. and Technology 168

kinds of principles for technical personnel for
scientific personnel, for expert personnel as
we apply to the administrative personnel. I
am not mercly talking of the question of
UPSC recruitment or non-UPSC  recruitment.
That problem at always there. But thatis
not the only problem The problem is how
do you kecp a scientist uptodate, how do you
keep a technologist uptodate, how do you
keep him in a position to have dialogue with
other people who arc uptodate. If you appoint
an Assistant Technological ofticer or a scienti-
fic officer or educational officer, then he be-
comes a deputy or joint and finally ends up
with it. During a period of 20 or 25 years, he
had merely remained as a frog in the well with
hardly any inflow or outflow, in a stagnant
pool. I think, this is something which, if not
rectified will not make the policy the hon. Minis-
ter has in mind, the Government has in mind,
ellective at all, T would hke him to consider
this very seriously and not mercly the question
recruitment through UPSC or Fxpert Selection
Committee, It 15 much more important to
consider the question : should we not have an
inflow of talent fiom outside talent from the
universitics, talent from the laboratorics, tale-
nts from science institutions, not on a pcima-
nent basis, but coming for a period of time and
then going back to their own rescarch activi-
tics and similarly those working as tcchnical
persons in the Ministry or its organisations
going to the universities and coming back. 1
think, this inflow and outflow is the only
method that I ean think of by which it would
be possible to keep science and lechnology
uptodate and cffective instead of making it a
part of Government. I would also like to point
out regarding the question of personnel policy
that we should not bureaucratise them. Do
not bring them under the umbrella of Mini-
stry, even if you call them committees and all
that Do not make everybody fcel that he is
obliged to Government, he is a part of Govern-
ment in some remote  kind of way., Govern-
ment is a very good thing. But I think, it is
also important to see that people can remain
in their Universities, can remain in their
research institutions and still feel that they
have got the facilities to update their know-
ledge and be in touch with scientists abroad. I
have suggested and I would like to suggest
again for the Minister’s consideration some
system by which a few people, eminent people,
in different Universities or research institutions
or Institutes of Technology, can be named and
they could be told, ‘Go and spend a year
abroad’ not for this particular Conference or
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particular seminar, but ‘Go and spend a year
abroad, mecet your compeers, talk to them,
come back and report to us all what you have
scen’. Don’t only rely on the Scientific
Attaches or Engincering Attaches or Cultural
Attaches. They are all good men. I am not
against them, From the very nature of the
case, they will not be delivered by your eminent
men. If they arc given one month or two
months every year for the purpose of going
abroad, they can select their own country,
they can sciuet the people they want to mect.
The only condition that you may impose on
them is that when they come back, they
should submit reports to the Government as
to what they have seen and what they would
Ithe to happen in this country.

1 won't take more time now. [ wasa
little touched when 1 read about the National
Plan for Science & Technology as to what docs
it mean 7 You have a National Plan for
Science, and Techinology that is diffcrent from
the Five Year Plan. Can we havc a plan for
Science and Technology by itself ? 1 think, this
is a subject if 1 may say so to the hon, Mini-
ster on wluch thete has not been sufficient
public clucidation.  The Minis(ry itself is very
articulate, I think T should sugeest 1o Lim
that he should take some oppo:tunity either in
this HMouse or elsewhese, to spell out what
precisely is meant by the National Plan for
Scicnce & Technology.

One thing I found in this report was the
expression “to intensify the inputs of scientific
and technological knowledge and  expertise in
socio-cconomic planning.” That mcans some-
thing. That is something which reduces my
apprehenston a bit  Bul, I would like to say
that essentially thc Plan is intended to meet
certain requirements of the community, the
scientists and the technologists come in in
order to say : Can these reguirements be met
at lower costs 7 Can these requirements be
met without impotting foreign commodi-
tiess ? Can these requircments  be
met by increasing the exports of this country ?
Can these requirements be mect by planting
them in backward regions through appropriate
scientific and technological application of
expertise ? In other words, if 1 may say so,
without any reflection on the eminence of the
profession to which in a very very remote way
1 also sometimes claim to belong that I am a
social scientist, I would say that it is important
that these scientists in the whole field of
scientific research should be linked to the
concrete problems. When we say ‘Plan’, don’t
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make it a scparate plan. I know and in ail
these Committees, 1 am told, there is somebody
from the Planning Commission sitting on it.
Who is sitting on the Committces ? May
be some junior officer, because there are so
many committees. The Planning Commission
has got, I think, about four or five Mecmbers
onc of whom is the Minister., Therefore, it
is very important that before the National
Committce there has to be a plan. Will they
have a framework of what the Minister wants
or the Planning Commission wants, rather ideas
of what he wants in what backward regions
you want to locate the industry, what are the
commoditics and crops where you want to
increase the production, what are the import
substitutes that you want, what arc the exports
that you want you want to promotc ? Concrete
quostions — 8, 9, 10 or [1. If the Planning
Commission asks, then the National Comuit-
tee on Science & Technology can draw up a
plan for Science and Technology which is in-
tended to answer thesc questions and deal
with these problems, rather than start it ab
initio. We shall try to formulate a plan on
science and technology like that,

1 think, I have spoken at much greater
length than I should have I would like to
welcome the piroposed formation of a Science
and Research Council for starting basic science
research because in all this, 1n our concern
with the economic development and practical
woerh and so on and so forth, sometimes, we
forget that at the root of all practical work
lies the theory and basic research needs supple-
menting.

I would also like to congratulate
the Ministry and the Government of India
for accepting the rccommendations of the
Second Part of the Saikar Committee which
has made very good alterations in the structure
of the GSIR. I am glad for the first time
neither the Prime Minister nor the Cabinet
Minister in charge is put in the kind of posi-
tion in which thcy were put in the previous
years, The Director-General ts now made
the statutory Chairman of the Board, much
more domestic government has now been given
to the CSIR than it was bafore. I have no
doubt in my mind that it is bound to produce
results before long.

1 would like to conciude, Mr. Chairman,
by expressing my hope that this new Depart-
ment that has been established and the kind
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of new ideas that are being thrown about in
the wind, will produce results. 1, Sir, have
been a student for quite a long time and I
hope 1 continue to be a student, nothing
distresses me more than the problem of how
to solve the problem of our poverty. No
amount of mere social change, instiwtional
change, taxation, etc. is going to help it. It is
only science and technology that can solve the
problem of Indian poverty. Of course, thany
other things are required. But, unless science
and technology is actively, emotionally, and
dedicatedly involved in the matter, you are
not going to solve the problem of poverty.

I hope and trust that the new department
which is being started under the dynamic
leadership of the Planning Minister will fulfil
the hopes and aspitations which many of us
entertain about what scicnce and technology
can do, to solve the practical problems of
economic distress and poverty in this country.

MR. CHAIRMAN : Shri Indrajit Gupta.

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCL AND TECHNOLOGY ( SHRI
C. SURRAMANIAM ) : Can you speak
tomorrow ? 1 have to go (o reply to the
Planning Decbatc in the other House. I would
like to hear when you speak. Three hours
were allotted; two houts only will be over
today. It will be carricd over tomorrow also,

SHRI INDRAIJIT GUPTA : If you per-
mit me to speak first tomorrow that will be
better because I have to go away ..

SHRI C SUBRAMANIAM : You can
be the first speaker. Oaly if you don’t mind
otherwise, I will read your specch; but that
won't be ellective,

SHRI INDRAIJIT GUPTA :
6 or 7 minutes time to speak.

I have only

MR. CHAIRMAN : There is one dan-
ger, that is, that it may collapse today, be-
cause there are very few speakers.

SHRI C. SUBRAMANIAM : Al right.

MR. CHAIRMAN : There is a fear-
although 1don't think so-~that it may collapse,
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SHRI INDRAIJIT GUPTA (Alipore) :
My friend Dr. V.KR.V. Rao towards the
end of his speech, made some observations
about what he considered to be the Science
and Technology Plan of the Government but
I think his remarks--if 1 may say so-—to be a
bit premature, because, the Repoit which we
have been given, itself carries the heading
“Towards a Science and Technology Plan.”

So the Government itself does not claim
that it has the Plan as yet. It is only moving
towards a Science and Technology Plan, How
it proposes to move is what it has tried to
explain in this report,

That is why 1 would like to begin by say-
ing that 1t is really quite a sad commentary
on the state of our scientific and technological
development in terms of planning, that only
after four general Five-year Plans, we are
really trying to come to grips with the question
of having an integrated plan for Scicnce and
Technology also

Sir, now of course, everybody swears by
the slogan of self-reliance because it has
become a very pressing und acute problem
indeed for national survival. But the fact
remains that all these ycars whatever scientific
institutions und national laboratories we have
in the country—there are quite a good number
of them—have been allowed to function more
or less, if I may say so, outside the general
overall planning process.  So, this is the real
trouble—not that we have not got good
laboratories or compctent and dedicated
scientists, We have. But the real trouble has
been that this Scientific Research has remained
isolated from the overall planning process.
The result is that these laboratories, institutes
and the directors of these institutions have
more or less been left to go on their own way
according to their own plans, if ] may say so,
and this has led to frustration among many
scientists especially the younger ones who
did not feel that they are working for any
clear-cut objective which is in the national
interest and has also created a somewhat
unhealthy atmosphere in many of these labora-
tories, based not on considerations uf the natio-
nal requirements, but on other subjective consi-
derations and partly this has also been respon-
sible for what we popularly call the ‘brain drain®
with many of these scientists not having the
enthusiasm to work Rere and looking For
pastures abroad. It is certainly overdue but
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nevertheless now welcome that a separate
department has been set up and an attempt
made. We cannot ussess it at this stage,
perhaps another year will have to pass before
we can assess what exactly they are doing in
this field. An attempt has been made to
make up for this lack or deficiency which has
been there all along and for which we have
paid very dearly. I may point out that all
these questions which cannot be gone into in
details here have been discussed in the second
part of the Sarkar Committee’s report, the
committee of inquiry which went into the
CSIR matters, of which I had also the privilege
of heing a member, 1 am really surprised, I
suppose it may be due to oversight, but J do
not find in this report even an acknowledg-
ment anywhere, even a formal acknowledg-
ment of the work done by the Sarkar Com-
mittee. 1 am not aware of whether all the
recommondations have been accepted or not.
1 was surprised to hear Dr. V.K.R.V. Rao
saying that he was very happy that the
recommendations had been accepted. Perhaps,
he has more inside knowledge than 1 have.
But at lcast we have not been formally told
about it yet, and we are very anxious to know ;
when the hon. Minister replies to the debate
I hope he will tell us what the position is,
because specific recommendations have becn
made by the Sarkar Committee precisely in
an attempt to tackle these problems and
maladies which have becn besetting our
scientific research work. Of course, 1 do not
share the view that just by developing science
and technology we can get out of the present
crisis in our industry and economy, because
that is something which is connected. I am
afraid, with the whole economic and industrial
structure, and if 1 may say so, I feel that the
present economic and industrial structure of
this country is hostile to thc development of
sell-reliance in the proper sense of the
term,

Most of the industrial capacity in this
country as also industriul activity is stiil largely
foreign-oriented in its technology and equip-
ment. There is a craze not only among Indian
private entreprencurs and Indian businessmen,
but if I may say so, there is also a craze
among the people who run our public sector
for what is known as foreign know-how and
foreign' technology, As a corollary to this,
Indian science and Indian technology have
remained backward and barren, not because
they lack in competent people or lack in very
good laboratories and institutions, The import
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of finished goods, which sentiment in this
country may resent has been stopped or cut
down to a very great extent, but it has been
replaced by the import of foreign technology,
components, equipment and experlise, of
which, 1 am afraid, the public at large knows
very little becausc what is going on is not
revealed to them, Thus, we find an Indian
businessman saying that because of the gap
between levels of foreign technology and
domestic technology, he has no other alterna-
tive but to go in for foreign collaboration, if
he has to survive...

SHRI PILOO MODY (Godhra) : Govern-
ment say that,

SHRI INDRAIJIT GUPTA : This is what
has led in a wvicious circle to the present
state of affairs. Thercfore, I do not think
that simply by framing a sciencc and
technology plan, we shall be able to break
out of this deadlock and really make some
accelerated advance on the path of self-reliance,
unless the entire attitude, psychology and out-
look which dominates our present economic
and industrial policy is also changed.

I am very glad that the National
Committee on Science and Techoology has
been set up with commendable spced, because
1 think that this was the principal recommen-
dation of the Sarkar Commiittee ; in so many
words at least, a bare acknowledgment should
have been there ; it is not that I am claiming
that the Sarkar Committec alone had thought
of this idea. Many other people had thought
of it or something like this, namely of having
an apex body, and had suggested it to our
committee when appearing before us, But
the fact remains that it has emanated from
the commitiee as positive specific major
recommendation which was supposed to gzet
top priority and which has been accepted by
Government, about which I am very glad.

How is this plan going to be integra-
ted with the other plans for licensing, import,
production and so on? It cannot work in
isolation from those plans. This is what is
worrying me a lot because the attitude to
foreign knowhow which must be changed if
indigenous knowhow is to be properly encou -
raged, is persisting in other fields dealing with
foreign trade, industry, import policy and so
on. and is not changing at all. If these are
going to be mutually contradictory, I am
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afraid science and technology will again find
themselves frustrated.

While we were working in the Committee,
we were told by innumerable witnesses surp-
rising things. Nobody was able to give us
a complete list even of the items imported
into the country from abroad ; they said it is
impossible, such a list cannot be prepared.
Then how are you going to bring about import
substitution ? Many processes have been
developed 1n our laboratories which nobody
is willing to take up for commercial production.
Yet we find that those very same components,
things which have been produced, are being
imported and are being used even in public
sector undertakings, on the basis of a licence,

Such contradictions are rampant in the
whole structure, Therefore, this plan will
have no meaning unless Government as a
wholg, all the departments and Ministries as
a wholc, get together, collaborate and make
a determmed bid to maximise the use of
domestic technotogy to replace foicign techno-
logy wherever it is not absolutely essential,

The recommendations made by the Sarkar
Committec on this point arc very clear
These arc extremely modest recommendations.
1 cannot read them in full.  But 1 will quote
a few.

“The licensing machinery of the Govern-
ment should be used as an cffective
instrument for promotion utilisation of
indigenous research”,

What is going to be done about this ?

* Foreign collaboration should, as far as
possible, be restricted to outright purchase
of knowhow without any obligation to
purchase the related design engincering or
the entire plant from abroad if available
in India™.

What is going to be done about this ?

“Industry should be permitted to import
knowhow only if it agrees to invest sufli-
cient funds either in its own R & D
units or in rescarch laboratories in the
country™.

What is going to be done about zll these
things ?
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Normally, we find that tha utilisation of
processes developed in the CSIR laboratories
is also very unsatisfactory. In the latest
report given to us, the abridged report of the
CSIR, even they say : reviewing the work of
the year ; 1971 :

09 processes were rcleased to industry
during the year bringing the total number
of processes/products releascd for commer-
cial utilisation to 491, Qut of these, 229
processes are reported to be utilised™.

Even from out of the 491 processes rcleased
by the CSIR from the very beginning for
commercial utilisation, only 229 are being
utilised.

Actually, what is the machinery, structure
or institution which is going to bring togcther
research in the laboratory and the actual
production line in the factoiy 7 There is a
gap herc. We could not answer this question,
We do not know whether the NRDC can
fulfil this role adequately. Some link has to
be forged ; otherwise, much of this research
will remain academic and barren.

There is onc other thing, During a crisis,
certain intercsting things come to light. The
present Director General of the CSIR, Dr.
Nayudama has written an article in Yojana
of 20 February in which he says :

“During this crisis”—(that is the emer-
gency of last year when people were
pressed to do certain things)—‘it was
found that n an exercise carried out
under pressure of emergency, a listing of
somc 132 items was done of which the
imports exceed Rs. 10 lakhs each”.

“Ft was found that in 97 per ccnt of these
cises the capability to produce either
existed mn India or could easily be develop-
edon the basis of available equipment
and personnel in the CSIR laboratories
or in colaboration with industrial firms.”

132 items whose imports exceed Rs. 10 fakhs
each can be produced in this country. This
is discovered at the time of national emer-
gency. But after the discovery, 1 do not
know what is going to be done actually to
follow it up, Dr. Nayudamma says :

“In a further exercise, the laboratories
have indicated that at many as 637 items
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in which cither indigenous substitutes are
available or are under investigation or in
part have bien developed. A critical
examination of these is in progress. It
is obvious that a vast potential for
import substitu-ion exists and can make
a major impact by way of saving of
foreign exchange on imported materials
and equipment,”

So, these ate some of the things which
show that there is an utter lach of co-ordi-
nation between the Ministry of Foreign Trade
which is responsible for import policy, the
Ministry of Industrial Development which is
responsible  for  the  heensing  poliey, - the
M.nistry of 1inance, the DGTD - Duirector-
General of Technical Development -and the
CSIR and all the other scientific and technical
institutions.  Tney are all functioning separa-
tely, 1solated from cach other ; one does not
know wlhiat the other is doing. Theicfore, the
Plan will have no meamng unless this is
tacbled first and forcmost.

16.45 hrs.
{Str1 R, D. BIaNDART in the Chair]

Hore, 1 find in this 1epoit a rather pathe-
tic plea bemg made by the Department, It
says : —

“In order to fulfil this 1csponsibibty the
Department, in consultation with the
NCST, has to interact closely with the
two bodics in the Munestry of Industiial
Dcvelopment in which  these proposuls
are deliberated upon, namely, the Toreign
Investment Board and the Licensing
Comuniittee.”

Quite correct,

“The Department has already approached
Industrial Development Ministry (o accord
it representation on these bodies.”

This department is a supplicant, appearing
before the mighty empiie of the Ministry of
Industrial Development, asking them merci-
fully to allow it to have a scat on this great
Licensing Committee and the Foreign Invest-
ment Board, so that science and tcchnology
can at least get a scat there, and try to sce
whether some co-ordination can be brought
about. s this the way top level planning s
going to be done ?
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On the samc page in this report--page
10—I see something else which is also a
contradiction, and shows what kind of co-
ordination or lack of co-ordination 1s there.
Talking of NRDC, it says:

“...the NRDC is considering patticipation
in risk capital of enterprisc based on
domestically developed technology. It is
consdering such participation in  bigger
projects hike the tractor project in Punjab,
based on design and knowhow developed
at the Central Mechanic.l Engineering
Research Tastitute, Durgapur,”

I am v+ iy happy, because at least on three or
four occassions in tlus House, I have asked
questions and raised discussion  about this
tractor which was developed at CEMERIT at
Duzgapur, asking whether 1t will be exploited
and brought into commercial production, and
every time, I have been told 1n the House by
the Minnster of Industral Development that
the prototype of the Durgapur tractor was
found to be unsound ; that the trials that
were held proved that it was not feasible ; 1t
was not viable ; 1t does not work ; and there-
fore, they were going in agun for foreign
collaboration to manufacture tractors from
Czechoslovakia or sonewhere clse, 1 was
continually asking what has happened to the
Purgapur tractor, and they said, *Oh, it does
not worh 5 cxpeits have trivd it out and found
it was not viable.”  Now, after all this time,
I found heie that the NRDC is going to
patticipate  in the Duarpanur project based
on the sume design which  the Mistiy of
Industrial Development  thinks 15 useless,
They prefer to go an for forcign knowhow.
There is utter chiws prevatlling now : things
could be done in this country for which
import heences are fieely issued ; processes
arc wotked out in this countiy for which
forcign collaboration is entered into.

Therefore, all 1 wish to say now is -
because I have no time—that we must under-
stand what we ate supposed to planning for.
All these years, this scicnce and technology
has been kept warting outside like a step-child
and not been integrated into the planning
process at all - And in the planning process
itself, the presemt industrial policy and cco-
nomic policy is such that it is hostile to the
development of seif reliance.  That must  also
be changed.,  You must give up this servile
attitude  towards  forcign  wchnology  and
forcign  knowhow. Only then you can
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inspire and 2nthuse our own scientists in
those laboratories and institutions. I part}-
cularly have in mind hundreds of young
scientists who appeared before us in the Sarkar
Committee. It was gloomy and despondent
to listen to them and their story of frustra-
tlon. They were trying to do something but
were prevented from doing so. We alsp were
told how merit was not recognised and how
other things which were supposed to be the
monopoly of politicians had entered and
invaded cven the scientific world and had
become a feature of the laboratones.

I am happy that this new attempt has
begun under the Planning Minister who could
exercise some overall supervision over the
general planning of the economy. He is
therefore, I hope, in a position to ensurc that
science and technology do not function in
isolation but are given their logical place and
that import policy, licensing policy and
industrial development are all geared to a
proper plan of self-reliance which can receive
tremendous impetus from the scieatists and
technologists in this country. 1 hope he will
tell us what recommendations of the Sarkar
Committee have been accepted by the Govern-
ment and how they propose to dovetail them
into a plan, so that next year we shall be in
a better position to judge their performance.
I think now it is too early because we have
begun too late,

SHRI I}, D. DESAI (Kaira) : Sir, I want
to divide it into two parts base technology
and frontiers of technology. Base technology
has more or less passed into the text books
and to that extent it should not be difficult
for the country to adapt that technology into
our daily manufacturing and other require-
ments, The differences in the standard of
living among various countries have now been
considered to be the equivalent of the gaps
in the technology of the respective countries,
The natural resources that exist in the world
today are such that the cost of transport or
exchange is not a major factor.

The illustrations for the above statement
are ; Switzerland, West Germany and Japan.
Those countries do not have the natural
regources which countries like India have, All
the some they are having a strong currency and
enjoying a standard of living which is almost
equal to, if not stronger than, even the mighty
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dollar. India had an advantage over Japan
or Switzerland or West Germany to this extent
that today it is possible for us to engage at
far fower costs 100 or 200 engineers or scien-
tists in Centres where experiments shuld be
conducted in manufacturing processes.

There are certain complaints of isolated
operations of various Government depart-
ments. May I give you the concrete example
of our Atomic Energy Department. I had
the privilege of being the Chairman of the
Development Council for Heavy, Electrical
Industries for several years. We in indust.
ries were interested in helping generation in
larger capacities and transmission at higher
voltages. We wanted to know the activities of
the heavy electrical industry and the Ministry
of Irrigation and Power could be co-ordinated
with the Atomic Energy Commission. But
that department was working like a water
tight compartment, in strict secrecy. The
result was that we were never sure as to what
they had in mind and when they wanted
something, they had to import things and at
times on a turn kcy basis, as in case of
Tarapore, though such things were not inevi-
table, 1f the Government of India sets about
taking advance designs of various plants and
equipments and standardised them for the
time being, say for the next two or three
years, then, only the process know-how would
be the limiting factor for the utilisation of the
equipments that could be manufactured with
the help of drawings that would be made from
the advanced designs of the international
manufacturers. The patent laws and other
things even in advanced countries are by-
passed in modified designs to a certain extent,
and thus the overall cost to this economy
is considerably lowered.

During the last threc or four years that
1 have worked on the body which gives awards
for invention promotion and import substi-
tution, 1 have found that the entries which
we received are so limited that we have been
giving awards even where the drawings have
been substantially duplicated but, put to
effective use based on designs that exist in
the international world.

The important aspect of tochnology gap
is this, that in this country today we have
thounsands of engineers without jobs, hund-
reds of workshops without work and a large
number of comsumers going without goods,
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The prices are going up, the standards of
living are low and we are finding that we are
living in poverty among plenty.

Regarding the other part, the frontiers of
technology, I regret to say that the country is
far behind, Today in the United States and
other countries, they have tried out trains
with 300 and 400 miles speed, which is almost
something verging on the speed of thc earlier
acroplanes. We find that certain retrograde
situations have arisen in India today. The
train today between Bombay and Ahmedabad
takes longer than 20 years back. The same
situation is expericnced in several other fields.
For example, in power transmission, whea all
is said and done, our voltages since twenty
years have been no more than 220 KV,
whereas the world has moved to 1000 KV.

Today even where the plant and machi-
nery and the capacily of the Indian people
cxist, there are certain departments which
have a conservative approach to the standards
and other things. Till this is changed, we
will have difficulty. For example, in the
railways and .he posts and telegruphs we are
still operating on fairly old standaitds. Un-
less and until the railway rolling stock weight
is reduced, how is it possible for us, to have
economy of transport or the specd with which
you want to move with the given horse power ?
These difficulties can be solved if there isa
co-ordinated approach for which this Ministry
is new striving.

Going through the list of people who have
been appointed on this Technology Committee,
1 felt very much saddened because most of
them are theoreticians, and it is easy for them
to write a book detailing the mechanics of
do.ng things, but to do things is entirely a
different matter, Therefore, upto 50 per
cent the practical engineers who have produ-
ced goods, who have created wealth and who
cag instal and operate the equipment, and
who have wide experience of application of
technology, should be associated and form
an inmtegral part of this body. The present
position in the countey is that if we want to
raise the standard of living, if we want to
make our garibi hatao programme real,
theén there are no limitations regarding natural
resources.  Fortusately for us, the cost of
opération of ressarch or application is far
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too low than in the, United States or West
Germany. For example, in the medical world,
looking through the rtesearch centres in
Germany, I find they have to give one D,
Mark for a banana to feed a rabbit whereas
the same rabbit can be fed at much lesser
cost in this country, We can keep thou-
sands of rabbits and do experiments of
injections and other things in both homoeo-
pathy and allopathy at a cheaper cost. In
fact, it is very easy for us to export technology
instead of importing technology. Of course, 1
do not say that we should have a closed mind
on this. As stated by Mahatma Gandhi, and
earlier by our Vedas, let knowledge flow from
all sources and let the country improve. We
do not want to shut ourselves out for paro-
chial or other considcrations, for this would
unnecessarily put us in a difficult situation.
The ony imit should be that we should not
import repetitive know-how and we should
not import know-how which is already not
part of the patents or trade marks. In fact
trade marks are not very important but where
patents are involved we have to obtain this
know-how, Then it is possible for us to
reduce the present day cost and make things
ourselves with the- help of advanced techno-
logy.

17 hrs.

Finally, let me thank you for giving me
an opportunity to make a few remarks which
would be of some help in the present discus-
sion.

* SHRIJ M GOWDER (Nilgiris) : Mr.
Chairman, Sir, at the outset, I would like to
pay my humble tributes on the constitution of
a scparate Department for Science and Techno-
logy and that it has been entrusted to the
care of my hon. friend, Shr1 C, Subramaniam,
under whose dynamic leadership this Depart-
ment will play iis duc role in the develop-
ment of science and technology. From the
Ministry of Education, the Council of Scienti-
fic and Industrial Research and the National
Research and Development Council have been
transferred to this Department. 1 would like
to know why the Atomic Research as also the
Space Research should be kept away from this
Department. You will, Sir, 10 doubt agree
with me if I say that, if these two Research
Departments are with the Department of
Science and Technology, the scientific research

® The otigindl speech was delivered in Tamil,
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and technological reseaich in our country
will got the much-needed filhp. I can only
surmise that, just because these two Depart-
ments of Rescarch are under the Prime
Minister, therc is hesitation in putting these
two under the control of the Departinent of
Science and Technology. The Prime Minister
is already buidencd with myriads of problems
and she has to aitend to her party wotk, the
problems in different States etc, I doubt very
much whether she will find and time to pay
atiention to Alomic Rescarch and Space
Reseurch. 1 need not say that in consequence
these two Departments of Rescarch will not be
able to function aflectively. I would suggest
the transter of Atomic Reseaich and Space
Reseach Departments to the Department of
of Science and Technology.

Taking for gianted that tbe present
arrangement of having these two Departments
under the Prime Minister is not likcly to be
disturbed, I am surpiised why Agricultural
Rescarch should be continued under the
Department of Agriculture, All of us day
in and day out tatk about conducting agri-
culture on modein scienufic lnes.  You will
appreciate the fact that for this purpose it s
not nccessary and in fuct it should not be
that agricultural rescarch is necessarily to be
under the control of the Agriculiural Depart-
ment. In the interest of over all planning
and execution of agricultural rescarch pro-
grammes, it is imperative that agricultural
research should be brought over to the
Department of Sciencc and Technology, the
Minister in charge of which also happens to
be the Planning Minister. When Botanical
Survey and Zoological Survey have been handed
over to this Department, I do not understand
why agricultural research should not be given
to this Department, 1 would urge upon the
Government that Agricutural Research should
also be transferred to the Department of
Science and Technology.

Sir, it is reported that during 1970-71 we
have spent on scientific research 0.48% of the
value of the Gross National Product. It is
not even 0.5%. If such a negligible sum is to
be spent on scientific research, why should we
talk so much about the importance of scienti~
fic research in national development ? Is
there even any remote change of concrate
development in scicntific research with Jess -
than 0.5% expenditure for that purpose ?
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The Central Government have proudly annous
ced that in 1973-74 the investment on scienti-
fic research will be increased, Do you know
how much, Sir ? From 0.48%, of G.NP. it
is going to be increased to the magnificient
figure of 0 6%. Are we going to achieve the
much-bragged about self-rellance with this
increased ? It iy surprising that the Minister
of Planning who is in charge of Scientific
Research has planned for this increase. If
the Government do not find it possible to
invest greater percentage of G.N P. on scienti-
fic research, why should the high dignitaries
of the Government talk so much about the
vital role of scientific 1esearch ?

After 25 years of our Independence, we
have sct up the National Committee on
Science and Technology It has been left to
the good fortunue of the Minsster hathng fiom
South to do Hus and } am surc this Depart-
ment will be nuctured by him with sufficient
care and attention,

It is also mentioned in one of the Report
nearly 70,000 scientists aic working in Scienti-
fic Rescarch,  This is the figure for the year
1970-71. It has also been slated by the
Minister of Plavning that nearly 70,000 scien-
tists in our country are unemployed, T make
bold to say that, if the investment of 048Y%,
of our G.N.P, of scientific research is increased
to 2% of the G N.P., then all these 70000
scientists will get employment opportunities,
Sir, in the developed western countries, 5%
to 107, of their G N P. is spent on scientific
research., 1t might be argued that with our
slender financial resources it will not be
possible to invest so much money on research.
But, if endeavour to control and curb the
wasteful expenditure in other Departments of
the Government ; the Government will defini-
tely find more than ecnough resources to
invest in scientific research.

On 313.1971, in the Scientists’ Pool of
CS.1.R. there were as many 344 scientists
awaiting  employment.  Our Minister
for Science and Technology has himself stated
in public that during 1970-71 we had imported
transport machincry and components to the
tunc of Rs, 400 crores. 1 would like to stress
the point that if we had invested more money
on research and development of transport
machinery and components, then naturally we
could have substantially reduced the impprt
figure of Rs. 400 crores, the hugée drain on
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our foreign exchange resource and alo we
would have been able to creates greater employ-

ment opportunities for the unemployed
scientists.
1 would like to bring to your' notice

another contradiction in conducting our
research progiammes. In 1971-72 a sumof
Rs. 2,39,59,000 was provided for research in
the Budget. But the revised estimute gives a
figure of only Rs. 2,22,86,000. 1 would like
to know the reasons for not spending nearly
Rs. 17 lakhs on research programmes. [t
might be explained away by saying that due
to the economy diive initiated by the Govern-
ment this saving has come about, Should
such an economy drive be made applicable to
rescarch programmes, the importance of which
has been fully rcalised by all sides of this
House, This economy can be effected else-
where, but difinitely not in sctentific research
programmes. Is this the importance that
we attach 1o the development of scientific
reseaich in our country 7 Our laudable
objective of self-reliance should not be made
the victim of the cconomy drive of the
Government,

The Public Accounts Committec of this
Houschas in its report referred to the working
of C.S.L.R, as follows :

“Results of the research work done by the
C.S.LR. are not commensurate with the
expenditure on the organisation.”

It is also strated that the C.S.IR.s re-
searches arc just not found feasible for im-
plemention in industries and that is why the in-
dustries themselves are baving their own re-
searches, It is believed that the CS.LR.
work is just a duplication of what is being
done in the industries. When we tzlk so much
about import substitution by indigenous re-
search, it is really understandable that resear-
ches and inventions done through forzign
collaboration get much more royalty than
indigenous researches. If the National Re-
search and Development Council is not able to
improve the standard of indigenous research so
that it can measure up to the standard of forcign
collaboration research, why should we continue
to spend unnecessarily money on this organi-
sation ? Every effort should be made to get
rid of our dependence or forelgn collaboration
researth on which huge royalties are to be paid.
We can achieve this only when the standard
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of indigenous research comes up to  the level
of foreign rescarches.

I would also like to know what action has
been taken on the recommendations of the
Sarkar Committee which went in great detail
about the working of CS IR How many
reccommendations of the Commn tee  have been
accepted and implemented so far ?

In Junc 1971, we signed an agrecment
with the U.S.8.R. for conducting agricultural
rescarch and animal hasbandry research
programmes. I would like to know whether
the annual work plan has been prepared in
this regard.

In conclusion, I would emphatically say
that unlcss we spend more money on  scienti-
fic research and  technological Development,
the goal of scif-reliance will continue to by as
clusive as it has been so far. 1 would also
suggest that all the Rescarch  Organisations
and Dcpartments  including that of Atomic
Research and Space Research should be
brought under the umbrella of the Department
of Scicnce and Technology so that there can
be an ntegrated approach to the Decvelop-
ment of science and techinology In - our coun-
try. If this is done, then it will also be possi-
ble to allocate more money for research
Development,

With these words, I conclude.

SHR1 P ANTONY REDDI (Anantapnr) :
Mr. Chairman, Sir, the Government descrves
to be congratulated for having staried a De-
partment of Scicnce and Technology attached
to the Ministry of Planning. It is true even
in the A.1 CC. session in 1969, at Bombay,
Dr. VK R.V. Rao moved a resolution in the
plenary session mentioning that the Govern-
ment should recognise and lay cmphasis on
the development of science and  technology in
this country and also suggested that the
Government should have short-term and long:
term plans with fixed targets in furture five
year Plans. HMe said that unless such plans
are made, our progress in industrial develop-
ment with the help of science and technology
will not be appreciable. It is true that the
Government has established the C.S.LR.
laboratories in various parts of the country to
help research for industrial development ; the
1.C A R. for improvement of agriculture and
separate rosearch organisation for defence
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necds. For the last many years the only ore
ganisation t at has produced very tangible and
appreciable results is the ICAR (/nterruptions)
The CSIR laboratories have not been so suc-
cessful. They teach some laboratory research.
They do not have any decfinite plans of their
own, They have been doing some sort of
random research. In the process a few inven-
tions are but they are only accidental. They
found out certain knowhow which are useful
for the industrial development.  But, unfor-
tunately, the industries in our country were
indiffcrent to take up the knowhow of the
CSIR laboratories. They have always ex-
pressed that they do not have enough faith in
the knowhow of CSIR laboratories. I myself
along with some other friends on the Sucar
Committee, have made enquiries Industria-
lists used to express the view that they feel
that the knowhow of the CSIR laboratories
would not be profitable if they are taken up
by them. .

CSIR laborasories are also not being
utilised by the industries. They do not give
to the CSILR. their problems for solution
except in stray cases. As the industries are
rather indifferent to do research of their own
and as they always prefer to get knowhow
from forcign countries, it is high ime that the
Government thinks of compelling industrialists
even by law, that a cerlain percentage of their
income should be utilised for doing research
of their own or by using the CSIR laborato-
ries. The AICC, in the same Resolution, has
said that Governm:nt should spend at least
one per cent of the gross nationl incoma for
the development of science and technology.
USA is spending 27 billion dollars on research,
on science and technology alone England
and Russia also spend huge amounts for deve-
lopment of research in science and technology.
In a developing country like ours, where the
industrial development is very important,
where we are draining our foreign exchange
for buying foreign knowhow, the new Ministry
should keep the AICC Resolution before them
and spend the minimum of one per cent of
the gross national incom for development of
science and technology. Unless this is done,
all our plans will be only wishful thinking and
pious intefitions.

It is said that there is a bottleneck in the
matter of implementation of the knowhow
locally, Our CSIR laboratories bave, no doubt,
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certain really very useful knowhow for indus-
trial development. But the DGTD very often
gives licences to industries for getting foreign
knowhow in spite of the fact that we have the
knowhow locally. There seems to be Jack of
liaison between the CSIR laboratories and the
DGTD This aspect should be rectified by
Government and it should be sent that, when
there is Indian knowhow, no industry is given
a licence to import foreign knowhow. Unless
this is done, our knowhow will be a waste,
the CSIR laboratories would not be uscful to
us,

We often talk of industrial monopolists,
Unfortunately, in the field of science also.
there are monopelists. We have a number of
scientists who have monopolised their service
field and they do not allow the younger
scicntists to come forward. Very often they
exploit the junior scienusts ; when a knowhow
is found out, the Senior Scientists it is adopt
them 1n their nim: and the juniors are de-
prived of the benefits. In some cases the
juniors work is not even acknowledged This
is one of thc main reasons, as some people
say, for brain drain from our country. These
junior scientists get frustrated and discouraged.
When they find opportunity to go elsewhere
where their research scholacship would be re-
cognised and rewarded, they leave India But
I would like to sound a word of caution. We
are often enamoured of sophisticated devices,
that are being invented throughout the world
and are beiug uscd in various advenced coun-
trisc of the world. In America so many
labour-saving devices are being used that every
family member has to labour harder in order
to maintain them We should not bring our
country to that stage. Our country has huge
pupulation, a lot of unemployed persons. If
we biing in all these labour-saving devices,
especially the sophisticated type:, ther our
unemploym:nt problem will increase and it will
create other social problems to> for us to
tackle. Therefore, I suggest that whatever
inventions we make they should be only for
industrial development and not for labour.
saving devices which reduce employment op-
portunities and, create our social problems,
Therefore, 1 only pray to the Government that
in view of all these things, knowing the huge
population that we have, it is the duty of the
Goverpment to see that along with the popu«
lation* growth, there should be industrial
growth, there should be increased pgricultural
production and only sclence and techaology can
do it,
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Now, the Government has started a new
Department of Science and Technology. If
the existing opportunities are used properly,
1 am sure our country will not lag behind in
the world and our problems will be easily sol-
ved hereafter.

ot oTTo Ao Y (@eAlT) : @Al
q31ET, YITeg UoF IS &Y TH A
F ar & ag o wowr gfewr &, ug e
F& aF 7§ e @t | wiey &% amgw
que TS ST &) 3|+ guH foar
a_._

‘Accepting the recommendations of the

3rd National Conference of Scientists,

Technologists and Educationists held in

November 1970, the Government reconsti-

tuted the Commitiee of Science and Tech-

nology (COST) as the *“National Commit-
tee on Scicnce and Technology™ (NCST).”

g feqrdde ¥ a¥ § oy gu § fadw
& ¥ AR Fo 98 HYo TTo HIZo HTo &
TR ¥ QAT g g, famd ewwra 24
FO% 73 wrg 20 g9IX ¥A AT WOT A
af ¥ ww fenidde ) fagawr wmar w@d
g &, I9d Mo wHo ATTe ATTo U7 AT
a4 ot wifee ar | afg ag afsew o
vrzw A 1 A el w3 @Y e
Y AEw o 5 owmeT A a1 oAy @+
faar , ¥ ga¥r sz ot aifefess
¥ U7 § T8 T FEY g | TfeIw wEn-
FrE FAA A e § fomr § f5 60
T @ Hrd-Fwrg 9T AR a qrefe-
g I ad Qat § i T AT 7z J@r AW
f w1 aff gar § Y Ao Fod Saaade
FITNWA F1a0 F 78 | o9 J9Y W F¥W
gt gar @ SR e demd
Fag ¥ | 97 Ay WY w1 Ad gur @
firt dure w3 ow WA g YT
wraft s & a4 & g § 5 oenw
I qX e, ST 93 e
Fran & ard, Wfea fox oft w19«
T ar §1 fve qve §e, ¥ QW o ow
wrg ot Aff ar W E T wEwr W e
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g7 guw fo afsss uwrevem wd A

fomr &—
“The Committee are of the view that
CSIR which was set up with a chain of
laboratories to serve as the premier centre
for applied industrial research in the coun-
try has failed to establish adejuate rapport
with industry, The expenditure on this
organisation since the beginning of the
Plan has amounted to Rs. 146.76 crores.
But the return on this investment has
meagre.”

at @ wFre 9 fgd g€ & Sawr wroor
Far § ? xasr oo ot femr § 5 e
geedt & Ay ¥ grefeeza Y frgd wrer
T af a1 738, wrAfanr & four waa
T fam mur oar Ad 7 ozAAr @ A4,
FETFer & 7 foad e § sy
stafan frar & 5fFs =8 armigR fasar
BRA FIFEIGT § A7 FH F foar
fazifas ot & dYerom & oRfawr fear
#fFT BT FSERAT SF w19 Fear
&1 FF ITHT FIOT B0 AW A FI OF
srafay fae faw fasreh § S o9 o=
wafgs a7 Alyw & At fas faew & aur
qET Y | IEEY AT @F @AT g
wqQ § 1| s/ fwet & fpar 8 & Gl
Frgw ¥ foar ) g SRR dler WAy
frge, gra A i § N armd as5y §
fpT ouid ff 15 aW@e A fadr @
feas w1 &t Y WlEe v §15 o
51 fear 7Y mar | gAQ A SgAR
N g gz § fr N grower aifewg ¥
Fg o Am oy fead #9% | ¥ e
qriferzn #t ferma s T dR g ¥
fe qrardt s} sarar afaw aff g€ § aw
a1 g A faSa @ 9 dwas
FHE & goay 5w faag & @it o ear
gar wifgn ) af agh ax grdafar s
firgfeda awft § o gwsT afcrmr amsfe-
wgqerufar g afxag = T oF
agl @ @te o Mo Ao %1 wW
SqTT &eeT &Y wwar @ 1 fed A
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qro Mo yrfe o F1 AT WX
fz afwa avs zf3dde bad w1 am
fear & 1 777 97 &) gfeqdz frad A4 &
IATY & a1 Frar qar & gaT AT W
gfagrr e afssF urrsrem FRT A
iy fedres & fudar ) Sfrw gady WY
HAT AT TG A A AT FHOY 7oA
wraar ad

o uHo 1o AMTo F 4777 F TTAT
¥ 3¥7 BruEm 8% 0 SNAT ? Afew
Iy frasz a7 fqvar ? A dar g
& war w7 275 Efafes, o, frase T
fasr) Srzeedy rafg w7 9w BOA
ar 3AR A FAAT @Y wF AT gAF
fraez o=y 3% SfeA S0 8vw TS
ey 78 frar oAty moEre wRA ¥ AT
Fgr a1 T feasa fra amc g oocflg o7
geerd 217 77 e & Tgar = 2 A I
g7 fRer § eara AfY fzaT) (mmawme) - -
g% & FeIoft &t 3R wr frar 7 ger
qe &Y 3T 3 el 71 A fafsey
amay 3fr 4 fer 397 T 73N waF 3
N gaorat | s1g 28 gAv 47yt
gam 9z 37T v v gvg IvAlm R
Wt frat & ameen g oafy sg afsaw
TEISEA AN VY s R@{ Av arier
wim Am fF gy @ afeer & fraw
F7or Ao w0 Ao T FER g4I
at AnAw a1 TEdnAas g &Y & Al
HIEr qEY EW

T ogFT ¥ T 9w W oafead
Tatzgz we ariefas afsfen ¥ foq or
wIF &7 &1 ff frar frar gzr gy
18 70 @19 1 JHFATT AT | 42T 9T UH
arftar foar otx aveafrar & wfefaw
faet=3 £ £1for 7 Sfeq sAaedr I9-
Aty gur -aF N P2 & fowr gam &
we X g ogv A oena g faar
I F1O7 57 & 5 AT 5w el emg
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af a1 &1 wafeon agr oY fady Q9
¢, a8 fyaifeq qaeavR A & o1 aerfaw
TSt 7Y &Y, 77 off gt fafredy & swaw
AT =ifgn | veg g Et AT I AN @ &
gafeo 3 7 & g gnfyc & aay
FOIGIA FBTAFA § 7 3 47 ory Ags
s ¥ fon, mifa & fom sAeAwio w1
qEX 2| g AA TFATEISA, T AT FE
a1 ar & 73037 ¥ So107 F0F v
Fifer | g g7 "igfed ¥ g oawew
A, AT AN AT ¥ &F A T oaw
as fafvedt vram #Y € @ aw 39 fr aar
g F | AT KA 11 TONE W 4g s
fa g7 a® § 9ft TTT0 IR I Y )
qAAT F @AY TS AT Gar W F oA
' T A Wby @A a1 oyEwv &
aaTr 15 AT # fr arw uw A% aAwey
g FY a4t ¥ o7 s A wigw qgar fr
FFuR s o fro @ for 39% qQm
A fors 71 o g% faz wm o aaafa
avor, 8% Yar ¥ O 441 amfan s fras
gigam g or o 1w ady it fam
taerfum Y &Y @Y fras a1 AT A
ATl frmas A & Sfrr w98 =P
27 foad o afref 2 Far fe fovd &
Farar AT 2 | gRAT AT WA & &
Y gifg v Tlem 4% sk ey
Fad vl g1 oo@ ® wraw ¥ fadaa
et O fagd ff fefevedts § @ uwo
grfo anv ¥t 3947 g frar wg )

SHRI RAJA KULKARNI (Bombay—
Nourth-Fast) The establishment of a fuli
fledged Department ot “cutence and Technology
undir the Ministry of Planning has been a
vety appropriate step mn the devilopment of
our socito economic change  This 18 the begin-
ning of a national policy which brings to-
gether economic and soctal plans in close hink
with the development of science and techno-
fogy It also brings about a new accelerated
pace tor both the development of science
1 self as welt as for the development of the
apircuitural and industrial economy in our
couniry
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I am not going into the microscopic dis-
tinction between science and technology. They
have been brought together under the supervi-
siou of one Department. It is not necessary
also to go in(o this just as in the field of ideo-
logy, it is needless to go into the distinction
between principle and policy. We are in the
midst of an act of transformation which stage
is not suitable to go into these distinction
between Scicnce and Technology, We are
not immediately conceined whether science is
pure, abstract theory and technology an
applied science. We are not concerned with
these differences.  This Department has been
created to solve the problems arising in atout
21 areas of the socio-economic ficld, with the
application of scientific inventions and tcch-
1ological advances. We are facing difficult
problems in the plans and activities of famuly
welfare, health, housing, urbanisation water
and power supply and industrial and agricvl-
tural production. Thesc are the problems for
the solution of which the application of sricnce
and technology is required Therefore, in one
sense, this 1+ a step which has brought science
from the realms of academicians and theore-
ticians to the practical tasks facing of the peo-
ple in the fulfiim:nt of their ne:ds This is
a very bold step the Government have taken.

I rememboar the discussions that were go-
ing on before this department was created.
The point was discussed whether Government
should take control and there should be a co-
ordinated and integrated approach towards
development of science and tecchnology. Many
scientists, technicians and educationists who
attended the conference sard : ‘You arc bring-
ing too much politics into it by creating such
a departmsnt’. This was not so. The whole
development of the last 20 years of science
and technology in our country was in a statc
of stagnation. We had no doubt a number of
infra-structures and agencies. We are doing
work aided by grants from the UGC which
was encouraging a number of departments in
various universities for higher education and
helping to establish various technological insti-
tutes. These were all created. Higher edy-
cation was given to the youths. They were
educated and trained. Then came the pheno-
menon of their talents being left unutilised.
Our country faced the problem of brain drain,
Educated youths could not get themselves ab-
sorbed in the country, they had to go abroad
and stay there, We had spetit lots of money
in establishing these institates of technology
and more in training these youths in the vari-
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ous branches of science and the technology.

People could not understand the signi-
ficance of the development of science and
technology. The research that was being
cariied on in various national laboratories had
no meaning for them. They could not see
the close link between rescarch in the labo-
ratory and its application to the problems of
their piactical life [e¢., the sozio-economic
problems.

It is this department which has to accele-
rate research and development for solving
our social and economic problems. Therefors,
scicnce and technology today has becomc an
instrument  of national cconomic growth,
There is now no danger of science and techno-
logy becoming a handmaid of the capitalists.
This donger was theie during the last 20
years when capitalists used to take advantage
of technological advaoces in automation, for
example, for increasing their profits A
problem was cicated in the country and the
question arose to what extent Government
and society should bring about social control
and regulation in the development of science
and technotogy, for eximple the introduction
of automation 1 industry or the computer.
We had the problem of the computer. A
committee has been working on it. We would
like the Commuitce to lay down a policy in
regwrd to gutomition in industry and the
computer in office work. There is necessity
for a national policy in this regaid,
Though we are backward, though there is
an abundance of human labour and there
is the problem of unemployment, yet, people
will support the develop neat of technology
an} science as an instrument of national
economic development, but not as a handmaid
of the capitalist forces in the cou itry.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, T rise to make a few sugges-
tions, because the time is too short, The
Geological Survey of India is now under the
Department of Mines and Metals. Now,
there is a suggestion that the groundwater
survey section should be brought under the
purvie~ of the Ministry of Agriculture. I fapl
that that ought not to be done. The Geolo-
gical Survey should Be left as a body of
scicntists as they aAre now, and it should be
brought under the CSIR under the broad
compus of the Planning Commission. That
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[Shri Jyotirmoy Bosu]

1S my suggestion
will consider 1t

I hope the hon Minister

I want to ask from the hon Minister—
I hope he will give me the answer when he
replies—what thuy are gomng to do about
tackling this problem of brain drain and also
attracting our Indian suentists who are
working with great cuccess abioud  Unfor.wu-
nately, 1mn this countsy, the bu caucrats still
dominate over the sciuntific institutions, and
science and technology has been forced to
remain within the four walls of 1ts academic
campus

Imagine this diese! fuel saving device of
Surt who had to obtain a patent in West
Germany , 1t could not be developed 1n this
country, neither could 1t be utiised If you
want to make use of that Suirs device n this
country, you have to pay a reyalty 1o the
German producer  That 15 a matter of regret

Similarly, with regard to the mnvention of
streptomycin by the famous, late Dr Subba
Rao of the Leder'e laboratory It could not
find an outlet, and he had to go o Ameria to
find a market, and the Lcderle laboratory’s
products are being bought by us at hundred
times more than the cost of production
That 1s again a mattcr of regret

When Suri's devices are patented in India,
we are paying the Amerian consultant, for
the development of disel engine and its
production 1n Banaras,~a royalty to the
consuitant—to an extent of not less than Rs 6
¢rores 1n foreign exchange That 1s the
unfortunate position

1t 1s not chaos, as my hon friend cownrade
Indrajit Gupta had said, but it 15 because of
a severe domination by foreign monopoly
mterests m the field of science and techno-
logy m the country

Take, for example, jute, Jute could be
processed and bleached into an item which
would bhe much more precious than what it
18 today  You are giving a big sum as royally
to the laboratory m America, namely, Debham
Textile Laboratory, You obtained the result
that jute could be used for making garmwents
for human bemgs It could be made into
& much more precious thing Today, you
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sell them at the rate of Rs 50 toRs 70 a
maund If 1t 18 processed and bleached, yon
could get perhaps Rs 700, or Rs 800 or
Rs 1,000 a maund In all cases we are
losing bilfions ot rupees through import as
wefl as incomplete export I do not want to
say anything moie on this

About technical education, I want to make
a small point 1 feud it should come under
the Fducation Mnistry When we have
duvoted more time and energy for the produc-
tion of graduate engincers, 1n  certain cases we
are falling short of artisans What are you
going to do 2bout that 7 About establishing
mote polytuchnics and giving more scope  for
artisans, what are you gomg to do ?

That 1 all I want to say

SHRI B R SHUKLA (Bahrach) Mr
Chairman, Sir I welcom the separation of
the Department of Scicnce from the “Ministry
of Educition and Its being placed under the
Ministry of Planning

The poverty of a country cannot be
removed unless the scientists aad technologtsts
make thar full contribution to the progiess of
the country, and the Planning Department and
the Department of Suence and Tuchno ogy
have to work hand in-hand, hand 1n glove,
with each other 1n o1der to bring the desired
good to the country

The cxient of neglect to this subject s
tndicited by the strength of the Members in
this House as well as by the press in the press
gallery

AN HON MEMBER
Ministers ?

What about

SHRI B R SHUKLA This subject of
science and technology has been relegated fo
the background The uppermost thing in
our mind has been the rule of politicians or
the role of the bureaucrats

This department has been created with a
view to mnfegrate the functioning of different
agencies engaged in research and investigation
work in the field of sclence and technology,
For example, there are soientists engaged in
agricultural rescarch, medical and health
research or enginecring investigations These
departments are working in isolation, not in
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co-operation, Sometimes one does not know
what progress has been made in another
department. Now-a-days we cannot say as
to research in one subject would have what
bearing on another subject. Take for
instance medical research, [Physics was suppo-
sed to have nothing to do with medicine but
today it plays an important rolc in the detec-
tion of diseases affccting the heart, besides
playing a significant 1ole in the detection of
cancer. New Sciences likes bio-physics and
bio-chemistry have developed. Tlhey interact
against each other.

Similarly, there is mathematics. Mathe-
matics could not bring in gquick results because
research by its very nature is a serics of (rial
and error based continuous experiment. Theic-
fore to judge the success or failure of the
department of science and technology in terms
of commercial value would not be proper.

The task before this department is two-
fold —firstly, to promo e fundamental research
in pure science because pure science would
pave the way for applying the results in the
field of economic and industrial growth
Therefore we should not grudge allocation of
moncy for fundamental research in pure
physics, biology or bhotony.

Then there is the field of technology.
Knowledge for knowledge sake has been the
objective or dream of scienlists, philosophers
and thinkers from the earliest times in recorded
history. But knowledge which remains divor-
ced from realities, without any application to
the betterment of human life would be uscless
and fruitless in the context of the devetoping
economy of our country We are a poor
people ; we go without medicine, without
clothes, without adequate houses. There are
challenges on all these fronts and a team of
devoted scientists and technologists could make
a significant contribution., We have to obtain
quick results in these fields. How is it to be
done ? We have to cncourage the scientists,
Scientists by their very nature are very shy
persons and are not trained in the art of
manipulating things in order to get a job here
or there, Therefore, they do not get that
much recognition at the hands of the society
or at the hands of the administrators. We
have to encourage and create a climate in
this country where the devoted talents of
scientists and technologists would find suffi-
cient scope for the display of their merits,
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thereby serving the country. There are very
few scientists in this country. Very few have
attained that cminence, and it is an unfortu-
nate state of affairs that we have not becn
able to utilise all the talents of this micros-
copic minority of the scientists and techno-
logists,

In this connection, 1 recollect the case of
the late J.B.S. Haldane. 1le was an cminent
botanist of international repute. He adopted
this country as his own motherland., Ile
wanted to conduct research in this country,
but under the restrictions and conditions
imposed by our bureaucracy which was
controlling even the activitias ol the scienti-
sts, he could not carry on smoothly, without
fear or favour, his researches in the realm of
botany.

1 welcome this brochure which has been
circulated on hehalf of this Department. It
says that it is not an account of performances,
but only a prospectus of things to be
done. It has enumerated quite significant
things like rescarch in occanozraphy. There
is a vast realm of unexplorcd phonomena in
the sea bed. We can raise food material
fiom the creatures which live beneath the
water. We can also successfully plan our
navel stratcgy by exploring the sea bed.
Similarly, this booklet has also mceniioned
programmes for the Geological Survey of
India, the Botanical Survey and the Zoological
Survey. These are topics for the scientists,
but as a lay man I only wish to submit to
the Ministry that a climate should be created
in this country where the scientific talents can
be mobiised. An eavironment should be
crcated in which they should be [ree to think,
free to act and frec to integrate the fruits ot
their researches, so thut they may bring about
a coherent scheme of things in which planning
can be quickened, in which social justice
will be possible, in which the war against
poverty, diseasc and squalor can be success-
fully fought.

SHRI S. M. BANERJEE (Kanpur): I
am cxtremely happy that this Department
has been formed and that it has been
separated from the Education Mimstry. [
must say that this was the dream of the late
lamented Pandit Nehru who wanted a separate
Department  for  scientific advancement,
Had he been alive, he would have becn the
happiest man today. Many other hon,
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[Shri S M. Banerjeel

Members have referred to the utility and
futility of the various scientific orgainisations
in our country CSIR had also been
criticiscd. I am sure that with the present
Chairman of the CSIR and the scientists
around him things are bound to improve.
This criticism is getting on owr nerves and I
think the politictans are mainly responsible
for such criticism, It affects not only the
scientists but cvery person in this country.
I can also say with confidence that if
politicians keep their hands off these things
the position will improve.

The Sarkar Commission Report is before
the government and I am sure they will take
note of it and make the best use of this
report to see that this particular iastitution,
which was the envy of foreign dignitaries who
came (o this country right from the scientist
to the technologist, maintains its old rcputa-
tion The foreign visitors had a very high
opinion about CSIR and the national physical
laboratories,

Two things which atiracted people,
whether from the socialist countrizs or non-
socialist countries were the national physical
laboratorics and the national fitness corps.
The national fitness corps has ended in a
fiasco. 1do not know what is going to
happen to the national physical laboratory.,

During the emergency we have seen that
the CSIR functioned well. But we want
more coordination betwcen the CSIR and the
defence scicnce laboratories. I think many
things could be produccd by thein because
India is moving towards self-sufficiency. If
we are to take the self relience slogan seriously
and if we have to improve our position in
this country then the CSIR can give the jead.
In that context, I would request the CSIR
to have better coordination with the defence
science laboratories so that we can possibly
have many things made here, especiaily in the
defence field because defence of the country is
the need of the hour.

Secondly, whenever we go to foreiga
countries, whather gocialist or non-socialist we
find many talented young Indians working
there, They want to come here and work
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but they are unable to get any employment,
We were told that they are going to stop the
brain drain but I do not know what has
happened to that. Even those Indians who
come back to India to serve the country go
back frustrated and disgusted to the country
where they were working earlicr because they
could not get any employment here. Even
though they are hated by the people of the
countries they work, ltke America and
Canada, they go there because they want food
and also a better job. I wantto know from
the Muinister that with our new slogan of
seif-reliance whether we are going to allow
our scientists to go abroad for want of job
here. Should we not ask them not to depend
on more dollars or whatever facilitics they get
abroad but woirk here for the sake of their
motherland ?

Lastly, I come to the Survey of India,
which is also under this Mnistry, The
Director of Map Pubbcations have done a
very good job The hon, Mimster knows
that the union, of which 1 am the President,
has given the maaimum co-operation during
the wars in {962, 1965 and the fourteen-day
war of 1971, 8o, it is high time that recog-
nition is given to this union, whose member
has been elected to the national council The
hon, Mimnister should considct this question
sympathetically and give recognition to this
union,

With these words, 1 would like to assure
all our co-operation to sece that this Ministry
prospers. I am sure that with the present
officials, some of whom have come from
England, with the Additional Secretary and
some other officers of eminence, with their
co-operation and support thizs Ministry is
going to prosper.  With these words, I would
again requost the Minister to say some words
about the Survey of India in his reply because
the employees of the Survey of India have

worked to the entire satisfaction of the
people,

MR. CHAIRMAN : Shri B. V. Naik.
Absent,
18.00 hrs,

The Lok Sab%a then aljourned till Eleven
of th> Clock on Friday, Ap-il 14,
1972{Chaitra 25, 1894 (Saka).
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